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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of two of our former colleagues, Shri Khagapati Pradhani and Shri Ashok
Singh.

Shri Khagapati Pradhani was a member of the Fourth to Twelfth Lok
Sabhas from 1967 to 1999, representing Nowrangpur Parliamentary Constituency
of Orissa.

During his long and illustrious tenure spanning over a period of more than
three decades, Shri Pradhani ably served as a member of various parliamentary
committees. He was the Chairman of the Committee on Welfare of Scheduled
Castes and Scheduled Tribes during the Seventh and Eleventh Lok Sabhas. He
served as a member in the Panel of Chairmen, Lok Sabha during the Twelfth Lok
Sabha.

Shri Pradhani worked for the welfare of the poor and backward classes of
the society. He was the Chairman, Panchayat Samiti, Tentulikhunti, Orissa from
1963 to 1966. Shri Pradhani served as a member of the Gantantra Parishad from
1956 to 1957 and the South Eastern Zonal Railway Users’ Committee from 1974
to 1976. He also served as a member of the State Planning Board, Orissa from
1973 to 1976.

Shri Khagapati Pradhani passed away on 3 February, 2010 at the age of 87.

Shri Ashok Singh was a member of the Eleventh and Twelfth Lok Sabhas
from 1996 to 1999 representing the Raebareli Parliamentary Constituency of Uttar
Pradesh.

Earlier, he was a member of the Uttar Pradesh Legislative Assembly from
1989 to 1992 for two terms.

Shri Singh was a member of the Committee on Urban and Rural

Development during the Eleventh Lok Sabha. He was also a member of the
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Committee on Human Resource Development and the Consultative Committee of
the Ministry of Petroleum and Natural Gas during the Twelfth Lok Sabha.

A committed social and political worker, Shri Singh was the Block
Pramukh, Amawa, Raebareli in the year 1987. He was also the Chairman, District
Co-operative Bank Ltd., Raebareli from May, 1994 to July, 1998 and from
February to May, 1999. Shri Singh also served as the President of the District
Panchayat, Raebareli from January, 2006 to February, 2010.

Shri Ashok Singh passed away on 23 February, 2010 at the age of 55.

We deeply mourn the loss of these friends and I am sure the House would
join me in conveying our condolences to the bereaved families.

Hon. Members, as you are aware, on 4™ March, 2010, sixty-three people
including women and children are reported to have been killed and hundreds other
injured in a stampede in an ashram in Pratapgarh, Uttar Pradesh.

The House expresses its profound sorrow on this tragedy which has brought
pain and suffering to the families of the bereaved and injured.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short while
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S TR & AT AN 46 S18Y| B g 59 ¥ W T MR Bl f$¥ed &A1 dip el
gl It is not a nice thing; not nice. Raise it in the Zero Hour.

... (Interruptions)
MADAM SPEAKER: No, Question Hour is not going to be a casualty everyday.
Everyday it is becoming a practice. Please sit down. Nothing will go on record.
(Interruptions) ... ~

ey wRedn : oAt v g, v Siferv |
#it e RE (SEdqR): few, a0 TR e §, Saq1 AWR 9T 21 39 U¥ W TR 39

€ ¥ Fed H Yol SMel, A1 Y 9 g .. (aer)
AT HERN, I8 Igd U9 A9 §1 QX <9 BT AHeAl 2., (FagH)
S WA : DY g SN, 39 37a1 93 g |

G
& HEISAT : 3T ST 31T 919 Bl SN MR § Fors¢| Ul Aifed S| Fr a9 87
Question Hour is now being disturbed everyday. Sit down, please.
.. (orTE)
2t o R area (HAgd): 72T I ol o @ Bl (1[Em)
e AEeA ¢ oW g A1ed o, onv afeyl 9 vy w ==t @ gat 2

* Not recorded.
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(Q. No. 121 )
MADAM SPEAKER : Question No.121, Shri Rakesh Singh.
#t wow R : wEEA, d U1 9el § [P 9 9ed 39 9 & forg At § f6 urir e
7 fafercar glagmd Jea” B =1fey| g1 96 9 91 B I @ {6 el &7 R i e,
ST & SATEl W e dTel AR 1 JIHIRGT W WHE Bl 8, BIg STN-3Tel ARE Bl JrHTRAl
T2 B 1 3aforT 99 1946 § S YR HAS 7 39 W AR fhar o1, 39 UeusdE W g9
HIfOd aRn W I/ U JAEEING A oIl A1 # IFeN & AR SFeR 3i1h
IRA TR DHIR UTGIHH 8, SAD BT 3R SR DI AT JHINAT & AT Bl AT BT,
TR HIRAT & Sl @ AT &l BN | $9d] Aderd I8 gaTl b I8 uisusmy gHdidied
DI AT H QA T BT BN, (R9ET)
SOME HON. MEMBERS: English translation is not coming.
MADAM SPEAKER: We are checking. It is being checked.
st e Rg @ afe g8 gEv a9 &1 T8 B, @ TR ERAT & gt B gl i T8
BAM? gAY 9 A8 € 6 39 ureasmd ¥ Faer arel S BIE BRI, R WRGR ITD! T
gl H Bl AABIT B o T I G awe R R s a1 R ursae dfdew &
fory S9! Brs fear smem?
SHRI DINESH TRIVEDI: The House also appreciates that we need to strengthen

the medical facilities in the rural areas. This entire programme is, I personally feel,
a revolutionary one. Why is it going to be a revolutionary? The hon. Member has
just asked as to how it is going to help the poor. Every sub-centre today has an
ANM. ANMs are not really anywhere near doctors. Today what has happened is
that sub-centres do not have qualified people. We want to make sure that doctors
or somebody is available who is very well trained to diagnose and treat the disease
which otherwise goes unnoticed and villagers become prey to quacks. In order to
ensure that there is somebody at all points in time which is in between an MBBS
and ANM, is the reason why the Government has come up with this programme.

This programme has been read by experts, Vice-Chancellors of Medical
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Universities, expert doctors, expert committees and this is going to revolutionalise
the entire medicare in rural areas.E

I am sure the entire House would want that our poorest of the poor who live
in villages, who do not even have the means to come to the cities, will get medical
treatment 24 X7 at their doorstep at sub-centres, and this is only limited, as of now,
to the sub-centres.
N vew g ;. remy wEE, 99 G © P WeR 39 9f W AR R & g AfeT 59
vy &1 S Ja9 et g & § Swal oR W= St &1 e enef¥a Fx arEan g1 39
W W BRI AT W SMYdfad UG W R a8 H A q1 B fafeer ughat
& 21 gy iR Re N IR AT & govie fAgH eR T8 B § & 3<% ff T e
MY | ITH! 5 gg Ol UGl &, ST AETH A 39 < 4 BRI ATl A ATl Bidll AT
gl gl R o8 2 6 oret St o diwas a1 divausy & aR Ad Je0dT & d16 (Sl
Td B, D 91g SABI BIg A @l g, Safh 89 S© YHAIEIUE & WHGE A W B
S T T8 81 S© IR B T &3 9 S & fog Ra &xad? Aafs 8x U1 AFd 2
5 9 qmr fHIRAT & golrs & A1 Suga T8l € Al 89 S (Sl I < I8 8| A Hard I8
2 MR & I8 9Id ¢ & 9 UHIEIE & §HGe ©, I8 W A © [ d | SemiRa
BT SATST B Ghd 8, dl R T8l PR 39 2 7 R ot fh S= ik g axg 9
qMfep 9 9 SRR B Y WH F 97
SHRI DINESH TRIVEDI : Madam, I appreciate the question of the hon. Member.

But, I am afraid, this question, at this point in time, is limited to this ‘Bachelor of
Rural Healthcare’ scheme. ... (Interruptions) 1 fully agree with you that this also
needs to be examined. ... (Interruptions) 1 totally agree. I am in total agreement
that this also needs to be examined. India has thousands of years of experience in
what 1s known as native medicine, now which has been formalized whether it is
Ayurveda, whether it is Unani. That is why we have a separate Department which

everybody knows as AYUSH. This definitely needs to be considered and if the
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hon. Member has any scheme which he would like to suggest, you are most

welcome and we will be happy to examine the same.

# YRT AET : IfeE WEIGH], JATUB] AT © 6 o H o WA B T Bled ol AR
fRrerm o ey fooh & § o @ 81 39 IR H 399 S ATo1 15 8, 98 39l © SR A
SHDT W BT Gl § My Aezd A H3 Sff A godl dredl § 6 99 Aol Bl Al b
Th <7 30D - H g A1 FHeA1 aredl g (b 59 < H Sl WReF |l &, 94, H e
g [ ue o1t # g € fhar o Aehar| H oy HIA SN A B, FI(P Diae HAT S
TE 8, T U [SHTT g3 BRAT AT g & IWd AR D gelrol Bl | YT Y arferare
HHS T8 T, SAY AT AbTal B & SHBT AodRor B_e &1l & ud J1eqq) | d41 oft 9
HET ATedl § 6 A S AT q915 8, IFDT § WRA Bl gl 9RA & Al § ATl Dbl
9gd 4 Bed 2| 98i 3fg fIward a9 § 6 AU, TS-q8, SMe-Bd o Ch A gelrol
fpar ST 21 e 98 St ol 91 35 9, I% Al ol © [P 9 U H &R IMSH! I7eT a°
g, oiftheT B9 31T Ade W B Rd & 3

& AFIEAT: HUAT U YW |

SN IRE Aeq : T HA SN I WA 2 fF 59 IO BT AFA ha db (Helft 3R 3 O
uFd o™ & a9 S AREA o &, S N GIH 7 afdw & € 9 fiv o ) §
ST 9 & foU S 2o afdes @me] wgde |l 3 "ol 8, S o g St 7 sra
ol § AfSHoT PBror @ldl%‘l?ﬁﬂﬁﬁ?ﬁmiﬁﬁmﬁ?@m@ﬂ?ﬁﬁwéﬂaﬁ?w
H 3 AT BT AGGT B BT DM SR T WIgdC ANl @ Al H T SMY, S qrl Bl
TR AT AM2Y 3R I8 I YRR HRAT A1y 6 el & U Sl &1 9o w7 fawr
gl

£ fome Badh: dAed, Y We J e & WEE Sl 9 KW g, 89 S a1 Bl 3N qe
P U & 59 W B IHY A Tl AN BRIE I8 B B g # e daot WS 9= 8
J D! DA TS GG W Bl goig W ARD! bR BT 2 AR Al M H AfT Afgher
wRuferds T8 et & @1 & gasrar € 6 S9a ufa I8 o= Bl I8 Q@ Ao a &
Tehi-crefhdl & foIv 21 3 & # sl B Niell ofde W werf¥dar frenftl S a=3 12
FET I DR o, 9= U b e arudre # S e ek wefiedr died des-
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Trefpal @1 ferf| I8 arfior o ® 3R 39 olihel ofdel WX Wfidhdl by 8 Heel &l
TART WM 2| a9 arcll o oid dgt fafeear gl =& fiad ® @1 98 o=R o g,
FER ATl TR AT 21 S #ETe el ST | o1 6 &R a9 § |eW @, Al I8 Wi
T TE I BTN ThH § AR 9D d8d T1d Tl bl BRIGT SRIATA H & 1 e, a9
TE B Aol ged Sraed JIBR MR

S8l qP SR BT AT & A AFA Il Tdl ATE it 4 U8l & S99 aR ¥
I ¢ e 2 5 w8t v &1 Fofiaxe &% &1 gara 78§ af i &1 died &) o e
T B B, SHHT g g T8 ¢ fF T H1 8 iR A o ) 2
SHRI P.C. CHACKO : Madam, while disagreeing with the opinion expressed by

the hon. Minister and sharing the concerns of Shri Rakesh Singh, I would like to
ask this to the hon. Minister. He has said that it is a revolutionary step. I want to
say that it is a retrograde step. The whole world looks at India. Our Indian doctors
are qualified doctors. Is it the opinion of the Government of India that the rural
people want only half baked doctors? ... (Interruptions)

Madam, you know what ten-plus-two qualification is. How can ten-plus-
two qualification followed by three-year training prepare a doctor? Human
anatomy is the same and diseases are the same. If it is the opinion of the
Government that the rural people want only half baked doctors, then this is a very
dangerous thing.

He said that all are consulted, but the Indian Medical Association, the
official agency of the doctors in India, disagreed with that. ... (Interruptions)
MADAM SPEAKER: Now, what is your question? You ask your question.

... (Interruptions)
SHRI P.C. CHACKO : I would like to know from the hon. Minister whether the
Government will assure this House that they will not proceed with this half baked

idea and that this idea will be thoroughly examined. ... (Interruptions)
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Madam, this system was introduced in some States and later it was
dispensed with also. So, the House needs an explanation and an assurance from
the hon. Minister.

SHRI DINESH TRIVEDI: Madam, whether the idea is half baked or fully cooked,
only an expert chief can know or somebody who is consuming the food can know.

Madam, as far as this scheme is concerned, let me assure the House that
there has been a very wide consultation. I am very happy to mention that almost
all the Chief Ministers, majority of them, cutting across party lines, irrespective of
whether it was a Congress Chief Minister or a BJP Chief Minister, have welcomed
it. Most of the Chief Ministers have been personally spoken to by my senior
Minister, Shri Ghulam Nabi Azad and I am very happy to inform the House that
all the Chief Ministers he has spoken to, including those of BJP-ruled States, have
welcomed the scheme. ... (Interruptions)

Arft snfecreT ¢ 3iewel HEeWT, "N By WReY A |ed § TEl a2l

e ARIGAT :  UB 37U $IhT IR Y o |

... (Interruptions)
SHRI DINESH TRIVEDI: Secondly, the experts have welcomed the scheme.
Thirdly, a wide-range consultation is on. The MCI has welcomed it. Even in the
Parliamentary Consultative Committee, which 1 also attended, most of the
Members have welcomed this scheme.@ere was a two-day Workshop on the 5"
& 6™ February where all the experts not only welcomed it but gave a standing
ovation to my senior Minister Shri Ghulam Nabi Azad. This is a revolutionary step.
Either we be satisfied with the quacks as the hon. Shri Yadav mentioned & @i
qa-Ud, a9 &1 [ want to assure the hon. Member to ensure that the common
villagers do not go and become prey to the quacks. ... (Interruptions) Hence, this
is the first step in that direction to have 1,47,000 such qualified technicians and

doctors at the sub-centres. ... (Interruptions)

L& HENGAT : 37T I3 T3, ©f. I S BT T Yo Qg


sahani
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... (caagm)

DR. RATNA DE : Thank you, Madam. After passing through this course, these
persons will serve the rural people whereas the regular course passed MBBS
doctors will serve the urban and semi-urban people. So, it is obvious that the rural
people will get poorer grade of medical facilities. ... (Interruptions) Is it also not a
fact that the MBBS doctors are unwilling to join the rural health centres? This is
not good. Even after 62 years of Independence, the health of the rural people will
be in the hands of such type of doctors. ... (Interruptions)

Madam, my question to the hon. Minister is this. Why has the Government

opted to have this type of short course instead of making more MBBS doctors,
which will definitely deprive the rural people? As we are dreaming of making our
country evolve from a developing country to a developed one, then compromising
with health is unwarranted. Thank you, Madam.
SHRI DINESH TRIVEDI : Madam, this entire question is of capacity building,
and we all know that capacity cannot be built in a day. It takes time. ...
(Interruptions) We have to examine schemes after schemes. Who are ANM the
world-over? They are also qualified medical technician or whatever term you want
to use. This is going to be an arrangement -- as Shri Yadav just now mentioned --
that if you do not have proper qualified doctors, then the villagers will have no
choice but to go to such magicians and quacks. ... (Interruptions) 1 again repeat
that this is going to revolutionize it.

There is no question of compromising because they will have to go on
merit, and they will have to be registered under the State Medical Council. They
are not going to be allowed into the sub-centres unless and until they pass the
examination and unless and until they go through the registration process. I am
very confident, and I want to assure this House that let us give this scheme a
chance because the villagers also require medicare. At the moment, it is up to the

States Governments whether to accept this scheme or not to accept this scheme.
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Hence, I mentioned that most of the Chief Ministers have not only accepted this,
but have welcomed this scheme.
MADAM SPEAKER: Thank you so much. Q. No. 122, Shri Inder Singh
Namdhari.
... (Interruptions)
N A TG : HeQd], B9 U Yol dTed ol... ([aum)
A& HSNSAT : 37U 93 gy |
()
MADAM SPEAKER: We have come to the next Question.
... (Interruptions)
SHRI P.C. CHACKO : Madam, we want a half-an-hour discussion on this
issue. ... (Interruptions)
MADAM SPEAKER: You kindly send a notice, and we will have the discussion.
... (Interruptions)
Y AT TG : RG], MY BH U gBH & oY Uare, Fi T8 B @ 87
3TeAE WEIGHAT : UE YT B AT 2| 3T IATAT Y2 YOI S & B
.. (orTE)
e TR : IS Y B AT 8| MY Al ¥ =er S|
.. (eraE)
e TR : IS U B A 8| 39 AR H Tl el IR B |
.. (o)
SHRI LALU PRASAD : Why are you not allowing me to ask a question?...
(Interruptions)
MADAM SPEAKER: You cannot argue like this.
... (Interruptions)
it omrew R area : AEEAT, oY 39 IN H T4l HRaT Q|
el MBI : MY Alfed ¢ G, &9 gl brar <l

... (@agm)
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MADAM SPEAKER: Mr. Namdhari, please ask your supplementary.
... (Interruptions)

SHRI INDER SINGH NAMDHARI : Madam, the House is not in order. ...
(Interruptions)
2 AT TG ¢ 3T BH U I8 8l <l ol... (Faem)
JhE HENGH @ 37T AIfed § ARY, 39 W ==t & S|

.. (emasr) =]
JeTeT ARGHT @ Il g4l g SN | Iy Aifey § G|

... (cgagm)

MADAM SPEAKER: This is not the way.

... (Interruptions)
A& HEGAT : TH HSI 32 © [P AHI AAS 59 a1d DI A fAfra 21 sy Aifeq 9,
59 R AR ¥ ==l 81 g |
.. (e
SHRI DINESH TRIVEDI: Madam, we also welcome the discussion.
(Interruptions)

Y e ITE : HEIEd], IS AREV S & WA | g Ao Bl 2. (aH)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

* Not recorded.
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(Q. No. 122)@
SHRI INDER SINGH NAMDHARI : As we know it well, we belong to a country

known as India in which our scriptures say, “Td TR TSI= W=l IF <aar’. The

women folk are worshipped in India. But the rampant feticide going on in the
country is a stigma on the name of the country. The figures show that the girl ratio
i1s dwindling day by day. The hon. Minister referred to the PC&PNDT Act, and I
have read the PC&PNDT Act. There is a provision for constituting monitoring
committee at the district level. Therefore, I want to ask the Minister whether those
committees are functioning or not.

SHRI DINESH TRIVEDI: Madam, these committees are functioning, and as the
hon. Member rightly mentioned, this is a monitoring committee. As far as its
constitution at the district levels are concerned, the State Governments have to
decide that, but as far as the Central Monitoring Committee is concerned, I can
assure the House that it is functioning and it is supervising. That is why from time
to time, advisory notices are sent, and that is also why the amendments in
PC&PNDT Act has also been made.

SHRI INDER SINGH NAMDHARI : If the committees are functioning, and if
there are stringent laws or provisions, then why do the Census figures for 1991
and 2001 show that the girl ratio is 927 and 933 respectively. Why is there such a
meagre difference in ten years? How do you say that the stringent laws have been
enacted and are being implemented?

SHRI DINESH TRIVEDI: Madam, there are two sides to this particular problem.
It is a kalank on our society. But I am sure the entire House will agree that
everything cannot be tackled by law alone. A law has to be there, enforcement
agencies have to be there, but the entire black-spot has to do with the system of
dowry. I am sure the House will agree with this. We need today a Tilak, today we
need a Raja Rammohan Roy, to ensure that there are social reforms. I am telling
you with full responsibility that the social reforms have to come into being. We

are very happy that India is looking at that social reform. We are so happy to have
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a woman as our First Citizen; another woman as our hon. Speaker; the UPA
Chairperson is a woman; the Leader of the Opposition is a woman, and my own
leader is a woman too. That is why we are in the right direction. We have today
the electronic media also and they are also helping us in ensuring that these
reforms take place.

MADAM SPEAKER: Please maintain some order in the House.

SHRI DINESH TRIVEDI: So, law has to be there; implementing agency has to be
there, but there has to be a social reform and that social reform can only come
through all the Members sitting here, the NGOs and the social workers at the

grass-root level. ... (Interruptions)
3TeAE WEIGHT ¢ HLRI Sfl, 377 I3 W18y AU 3 Y=b 97 & g o

.. (o)
MADAM SPEAKER: I have called the name of Shrimati J. Shantha. The lady is
on her legs. Please sit down.E

... (Interruptions)

JNeTeT HENSAT : HUIT MY I3 T, ORI A I8 |

STAC O, AT @ WA IfEde Heledl, fEgW <igR & SRS WHER uF H fAiE 21

TaFR, 2009 DI Yb FHTIR UehIRIA gan o, fordepr oive o “ Sex Selection just a
Mouse Click Away” U1 fege crg= # 3frr ol .. (gar)

e TR : T AR AqATAT D I & B2

SAS S, AT 2 AN U IR GRS H AISH SATHR [T BT F1a a1 St webell &1 59 avE
o7 RUIE 4 Ioerd fhar 17 o & dadt O AR aRON | 3MU (U e Bl folT ==
94% ffeaaar & @I &R F&Hd

HEIGAT, AThIY Sexe Jaag e’ AR AG ARG BT DI Sooidd B gY
39 TR & fort [aiRor &= arel fFafel &1 fIsme yeria #x % &l
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3 SUYad Al P eaE H WA gy # HAl Weled ¥ Bl dredl g b R b
WRHR D g1 Aud] B DR 8?7 A 8, A Bs WHR 7 AR AR A’ ST
gfaerall & Rach a1 HRATS & AT AT HRATg B dlell 87
el HESAT : HUAT WET § Y|
sl . wrien ¢ F ST ArEh € 6 o WReR W B 9 ded Sot 8§, e wiesy &
9 UHR @ [I=Ue 318 gevic giaeT IR TR T HY?

SHRI DINESH TRIVEDI : Madam, I am very happy to inform you that we have

taken up this matter with the Ministry of Information and Broadcasting and we are
awaiting their remarks on this.

et o R 2 dew, § oMUl goro W PEAT A b HA Sl B8 W © B IS B
g €1 § HE dredl § 6 a8 IS qed $M e 81 AFmT X % § e Bl 8
T g2 SWHT B 8 3R IR IS g3+ 3R S STFey S& ST dRd 8, Ife < |
U g Al bl W SR d8 R AT ST A qR <9 § G & S|

MADAM SPEAKER: It is just a suggestion. 3= #are &1 8T, dHad geid fam 2l

At qorew Rig aea @ s #eied], I8 9gd R WERIT 2l 39 a8 9 dsihAl @I de
Hed! SR 3R TSl &1 dee et SR 3R of$dhi @l o & foiv arsfpat &l fer i
A AR TS B BTAd R B? L (JFEH) A B gTeAd R® Br? Aoar {9l &
T |

SHRI LALU PRASAD : Now Section 377 is no offence.... (Interruptions)

e HEeA : qoraH g Sfl, aa ue gfed |

N gaA RiE aea @ &9 e © 5 39 W AR &= v 59 B9 a1 ol
IHA AT @ T A9d W Tdh WRAS ‘T M 9 < A el adl @ ¢ 3R 39
RIS # AT Y07 BV foRars o1 R@ € IR U1 R & ol RN &l G fhan S
%l 2l S RIS § (Pl B AR oI 2| FART Hedl § [ I W S T @M 8, 3 W
yfady oMY 3R Iohldd ¥ Ad §¢ BRIBY 5Ih RIolh IRDBR T HRATs B, HAT off

{1 Gl B




05.03.2010 23

SHRI DINESH TRIVEDI : You will appreciate that this question relates to the [ &
B Ministry. But, I will certainly convey the sentiments of the hon. Members to

them.

MADAM SPEAKER: You convey it to them.

3t goed R area ¢ I8 89 ST A8 Ared, dfch |ed Sl dred |

& wEed : 31y IfSY |

2t Jomrew Rig area @ #4301 Y, MY ¥ AHRaT ¥ SlIfTg) . (@r@em)

ezl RS : HoraH g oY, o1 J5 Wiz, SN ware « e %IE

SHRIMATI SUPRIYA SULE : Madam Speaker, ‘Save the Girl Child’ is one of

the flagship programmes of the Government of India. Has the Government of
India given any specific targets to the States to achieve? The hon. Minister in his
reply said that there was no specific data of the exact number of female feticides
conducted illegally. FOGCI, which is the organization of all the gynecologists,
has made a lot of suggestions to the Government of India on interventions. Has the
Health Ministry looked at any of those interventions?

SHRI DINESH TRIVEDI: Madam, the reason why we have stated so is that this 1s
all conducted, as the hon. Member would rightly know, illegally, and it is the State
Governments which have got to have a vigil over this activity along with the social
organizations, NGOs and the implementing agencies. As far as the Central
Government is concerned, we have awareness programmes under which, in
consultation with other Ministries that are involved, from time to time we conduct
seminars and workshops. We hold them every year. Very recently we have
introduced a system of rewarding and awarding. We have been recognizing
parents who are going in for girl children by giving incentives for their education
and in their marriages after they attain the marriageable age. We all know that in
many rural areas in the country even now marriages are taking place of children

below the marriageable age. There are a lot of schemes under implementation. If


B.K. Srivastava
fd. By h1) 
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there are any new suggestions which the hon. Member would like to give to me, |
would welcome those suggestions.

SHRIMATI HARSIMRAT KAUR BADAL : Madam, as a woman who 1is
actively pursuing the cause of preventing female feticides in my State of Punjab,
which has the highest rate of female feticide, I am often confronted with women
who are not keen to resort to female feticide but are forced by their in-laws or
husbands to go in for it. According to an article published in the Hindustan Times
last year, a United Nations Report says that daily almost 2,000 female feticides are
committed in India, and 90 per cent of all illegal abortions done in the country are
to eliminate the girl child. I would like to know as to how many doctors have been
punished for committing female feticide in the last one year. More importantly,
why does not the Ministry introduce a procedure under which recording and
reporting by all doctors is made mandatory as to how many feticides are done and
how many of them were female feticides? That will clearly indicate as to who are
the doctors who are committing female feticides. There should be a reporting
system wherein all doctors must be compelled to report as to how many feticides
are done in their clinics and for what reasons. If most of the cases in a clinic are of
female feticide, the motives will become very clear. Active steps have to be taken
and an active law has to be enacted. Changing the mindset is one thing. But if
there is no reporting mechanism in place and unless errant doctors are punished,
changes will not happen.

SHRI DINESH TRIVEDI: Madam, I totally agree with the hon. Member. I have a
list which gives all the details state-wise. If you want I can read it or I can give it
to the hon. Member for her perusal.

Secondly, as far as feticides are concerned, I have already mentioned that it
is an illegal activity. There is only one ground on which it can be resorted to and
that is when the fetus is suffering from some kind of a genetic disorder. Otherwise,
the very act of sex determination of the fetus is not permitted by law. So,

whosoever is doing it, is doing it illegally. This is a law and order issue to be dealt
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with by the States and I would appeal to all the States to take action. I would
request the hon. Members to please let us know if they require anything extra as
far as we at the Centre are concerned. The law has been amended. We also have an
appropriate authority in place which goes, examines and seizes. They do not
require anybody’s permission to do that. Taking into consideration the problems
mentioned, we had amended the law. As per that law, the appropriate authority has
been given extra powers.

MADAM SPEAKER: Hon. Minister, female feticide is a very serious issue. We
are all very concerned about it. It should be addressed very very seriously and
some stringent action should be taken against those who are indulging in this
illegally activity.

SHRI DINESH TRIVEDI: I am totally in agreement with you, Madam, and I
thank you very much.E


Kona Madhusudana Rao
d by j1 
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MADAM SPEAKER: Q. 123 — Dr.Sanjay Singh

<1, ¥ g« A srege weied, . (9eT)

AN A TG ¢ HeH, AT Ul g H Al g e yu &1l .. (@raEr)

Jenet FEIGAT : I8 Tdl § Bl S|

2 AT TG 2 SHDB! AT T4l B ?

e WA : D Bl

2 M) TG ¢ g SIeb T8 ol .. (¥aur)

G WESAT : oTe], Sfl, AU bl A1 fb g8 =i fawR # & SMyw SR Aifed gl 39

WP U go Q|

... (cgagm)

it el TTE ¢ HeH, .. (FauT)

e TR : I T 123 Tl Vel Bl AFHIY W SHBT Wb U3 IV I ¢l
S A T ¢ BT YOT &A1 W 8H Yo a6 o .. (Faem)

A& TR : BT YOI BT WX Y WHIG 1 AT &1 31 YT 123 Bl I¥b Y Aol &l 6l
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(Q. No. 123)
ST, o R @ AFH sreme wWeedn, W a7 HAl ST 2006 ¥ R 2009 A% B
R & drferet #§ Sare e 2 6 @9 @ Jo foramn o1 € <2 21 e # omuds de A
ST TTEAT B X 9RT 3¢ H S el A & Se | SIedhal $T 45 URIe /a8
T | T B FIS AN 50D IUGT A A 81 I8 &l 39 1 SR B S feATS
g - o9 IR JHE N Ferdr & iU, SUHT T UMd IRYC IR & 59 AR | o
@M B H A AwE S W S =9 F oS dEi AR & S A e S o uar
S 3R i WEIA & WO € T IH! UK §Y 2, 3R 3R Y T Al 99 W ARBR R
PHRATS PR @l 87 T WRPR 36T IR U TR I 0 TS I I8 BT BT B2
N T AREE WOW ;. AEAY IS HEIGA], 9O Ul ol § AT 9e &l 39 91 Bl
UAIRRIT &R arEdT § % 39 Aaek &1 AR sidferawen #, S # qo 2w 2| game #§
ff T g1 R 7 3R 98 war gwide e @1 21 e o erfe @ 9, 9 ufg ua &
foT W I, 99 2004-05 H 67000 BIS BUT TH AR & (AU G 3R Ig 3mem &t off fh
2009-10 H 1,35,000 HIS YU $b! < U SMY, «ifhT a9 2008-09 T € 1,90,000 HIS
SO 39 WX B AT AT €, UH AT 1T AT gt ] S eRied W Y A, S Y wal
TGl 39 SN B 1 77 2 3R WReR H GAT §HT W 390! 3fR avolig & T &l 4000
TS T HT U& IR He Risdl & forg @ w1, St H1eaw o, 39 997 oo & w0
¥ 7000 TS BUY 96 foIU Spcd oif~sTT & folv &l ATl U&= H@31 Sf 7 Udh <Rb
BRI BT TS fHa1 o1 et RIS o 15 gl S9! R9d 9@ 3R oS4y & U™ dH<d &
forg o a7 Bl B9 S TN R R §, S99 W § fF 39 daeR B w1 o e mar §
3R M B HH T8 T A FGT BT AR BT AR T (5 39 GaeR & folg T &7 B
Wﬂﬁ%l@
ST, wor R @ FEen, A #E St 7 ore Sae & Rifow IR § A vaeEE S
& Al DI fH STDHT T[S H Igd TS HIC HISFAA BT ST gl & IR g7 T IR &l
W IE [T YT fqATDT PR B 2 R I B ol | AT IRARS PR AN Golier
fiRers § 21 9gd R U IRART & ASiae gaN St § ST 9red €, S Sarl # B T8l
BRAT ATed &l H A HAT SN A e HRAT A8, Sl IR YSW H 9gd | SeNT Uy
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w g a8 9 ot & & Suer fewe-feae X o9 @ 8 9 99g o ar § frded
B, TN | IR AETS IR SABEG I R TREAR, I RIGFIRI Bl HAT BRIST 4
g1 # AR H#A S S 9@, WM AR W SR YR T, S8l odl SRISHR g,
o faMmT iR ST fawmT & U6 Ao HAC & WIEgH A Slid Hay, S9d  offdd
AT A & ARAROT BT 3R ITH! ATTH WY A ST BRATHY S5 AoTR ™ BT Iamd
B |

S T AREA Won ;. HqEedA], o 6 # qd H wer B I B plg HA A € SR A
TRADHE B el I Sfeal FRARY B & forg dmn [eiRa & 18 21 25 89k w0 &

& M BT A BRI H AR 81 ST A1fey L. (S3aeT) 25 B9R ¥ 4 a1 ¥9Y d@ Bl R

TR H SR IHA SR BT 3MS | Al 8Kl # FRARE 81 a1fey, 9end I @ ®wrfefes
T Bl TS Bl AT I8 HeA I01 W ¢l § A G A ARY BT A b Al e
el & BI W § A Foa WRifhd Gea SAN U oY, B9 S9 Hriars! s

SHRI IJYARAJ SINGH : The world economic slow down has caused a great deal

of difficulies for the small industries and there is a great need of investment in
them. I would like to ask the hon. Finance Minister what percentage of small
industries, as compared to the industry as a whole, have been helped and what has
been the trend of this percentage over the past few years. This is keeping in view

the investment which means plant, equipment, machinery and fixed assets.

S T AREA N : FRIGA, AN SR 1 TASIST DI Sl a1 el 8, A qqm ared g
o WRPR 7 s°d U B3 HeH ToU &l AW B Aeg Hed & fow A9 oo Rers & faan
g &% -7 weq 9w MY g1 A' R § wWe fFar gl wfse Rfes wus wnfia
o 1 §1 SUH B BIC AN B TRV < &l 30D ATl H Ugel W qaqr o1 {6 wvs
B P Hd T8l B, AN HUSH o IR MY # gF 91 BT A1 g b I8 9gd Ascaqul
Jaex § 3R 89 SHPT da1aT oA d18d © 3iR del o & foly R WRaR oI W ™ o
bl & AT RIS of Fhdl B, Ared! Sl 3T ARRATY SHH! dadT < & U Heq Sal
! € 3R $HPT qe@al o1 BT JAN fhar S <@ 2

SHRIMATI BIJOYA CHAKRAVARTY : Madam, it is a fact that the loan facility

to the youth in the North-Eastern region is very poor. Thousands of applications
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are pending in the banks and due to this reason the Schedule Banks do not grant
the loan. Moreover, Madam, you know it very well that North-Eastern region is
such an area where employment opportunity is very poor. As a result of this,
various interested groups have spread their ugly tentacles in that area. Hence, I
would like to know from the hon. Minister whether he has any policy by which the
new entrepreneurs can start their industry without going through the process of
mortgage which is currently in vogue and due to which the young entrepreneurs
are deprived of the loans may have applied for'él

SHRI PRANAB MUKHERJEE: I would just like to clarify one point. We are fully
aware of the problems of the North-Eastern Region. That is why, a separate
industrial package for the North-Eastern India is made available, by which series
of concessions have been given. The questions related to the bank credit to the
small and medium enterprises are being raised, and my colleague has given the
detailed figures. We are trying to double the target from Rs.67,000 and odd crore
to Rs.1,35,000 and odd crore; it has already been fulfilled; it has been more than
Rs.1,80,000 crore; still there are certain problems particularly in the North-Eastern
Region. Even yesterday I had a review where I found out, particularly in some
States, that the bank branches could not be established, because of the
geographical locations and that maximum numbers of un-banked blocks are
located in the North-Eastern Region. So, we are encouraging to have the facilities
for ‘business correspondence’ through which even without the establishment of a
formal bank branch, the banking facilities could be made available to them. The
State Bank of India is doing this work and in my Budget speech also, I have
indicated that we would like to cover 60,000 such habitats.


reporter
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S ST T e Heledl, X 9¥ H Uh ofW SRT § FETHA! ASTIR ASHT I el §
3R T T & Al JeH SR oY ST WfUd & B fofg R S-SRy b1 ko
et 21 3 X 3w #, @ IR A IER $) 9 ST § ot F oy ot ot € Jgt va o
Rifer RISMR BT 997 W, {1 FHRE & T8 Ferar] Tl a8 § 6 A e |
AHel B AT § A ohdl T B B HRY ST INE 3 &, ST 3Mu-fa FrwrRar &
@ 21 AT & A S oy A € O 3w, Uieg), R enfe € 3 o gew ok oy
e @t aoft 7 et gl
3fedel MBS, U8l IR-GR fHAMI Bl 0T ATHT B U™ gaHTl § I & 1 Hel
e & 6 85 W IR TSI b (48R A oM@l U fha 8, el 39 &Ml & foly iy
ol forar 3R 9= oIl dcb 0T HIB! el el 81 S o il ff A srSefST Bl
JfeTe HRIGT, H JAYSD HAH I VDR A S A6 §, WRDR o fhami & foy
0T B! BT IR -gR G977 B, H [T8R & AWl H Bl aedl § [ dal & d& 4
i & S =0 .. (gaE)
A& WEGAT: THIA HH ©, AT Yo Yoy
M SISt v ¢ orede Heledl, A U W8 37 %@ §, A9 85 W DN IS dP 8RB

fPAMl & 9 W S XU 2, R IRBR I KU B A1B], JA: GHIET B BT dled] o
3R S frfér aRISMIR & 8, Rreie gerEE AR ATSHT & d'd %kl fordl B, 8% 9Hy
W KU U el GAT, SAMY d SN & S G| AT WRDR ITb! N B! BT AR
Gl B, g H MU AgH | ST aredl g7

fa waerm | wow wE (R M AR HWom): sredel AEGdl, 9W d IE aTd SRNaCd]
a9 Reics 781 2, of # aar agm & ot it %o fag v § 9w 39 da9x H, oY
AN H A1 gAY ¥ Y Y 2| AT B W dbi H G I8 ©, @ Jgl FEiRa F
3R 5t @1 =01 foft a8 & goHar T8 g B, Joi B g @ uiferft 2 fF oidiew A
SV | -TafRT 3t i 3R 3N &7 a9 <gH Acadc & Al Wag™ 8 S9d dgd
3aaT AR fhar S Fhdr 81 3R AT e &l 39 g &I dIs WRifhe Rerd
1 S R U AR, & O faamd |
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$Y 3 RW M sy wEIGA, S oY e B, S XU Sl AT 9918 T8 2 WRhR
IT WERIAT A DI I PR @ T SR G Aon W Bl S oY IR Fhe H g dad
3MfeTep debe & 78l 8, dfeth 3R Webe 1 €1 # SaERWT & AR W WaT H @ =@medl g
... (cgaem)

A& HBIGAT : IATERVT o1 BT qHY 781 & PUAT el T4 Yfey, q9Y 8 <& 2l

2 I TRE WA @ 37egel qgied], § U & A H a1d bgill Vb oo H 98 gt 4
BIC gedi @ Rl g H ARA FaR a9 W o, offhd 3@ dI9 FaR 9 W 37 7 8 3R I
BT MBIV 50 &5 H 96 &l &l SAfU Bddt 3Nfd AR <7 I & I8 ss) goif, U
$AfIY 59 SS¥a] Bl IdT Bl IMMaeIHdT 2l 399 IRl &I AoTR e g1 A9 &1 S
THHY 5 AR H 81 BT &, I AP B oY ABR R T YA By Y 82

SHRI PRANAB MUKHERJEE: Madam, hon. Member is correct that it is not

merely a problem of credit but certain other types of support is also required for
the small, medium, tiny industries and MSMEs... (Interruptions). Let me answer
the question. You are a senior Member.

The question is, what type of support small, medium and tiny industries
require. Keeping that in view, a Task Force was appointed by the Prime Minister.
It had submitted its report by 30" January. The report is under consideration and it
is also being suggested that we shall have to expand the credit requirement. The
detailed figures have been given in the text of the reply itself regarding what are
the targets and how much it has been expanded in SIDBI. In my Budget Speech
also I have indicated some other steps which the Members will get the opportunity
of discussing and I will respond to that. But the short point which I am trying to
drive at that we are providing other facilities also, in important sectors. Take for
instance exports. They make substantial contribution towards exports. But

continuously for 11 months, there have been a slow down in exports. Just now, it



05.03.2010 32

has started picking up. Naturally, it has affected other industries including small
and medium enterprises.

Keeping that in view, I have also extended the Interest Subvention Scheme
which was to lapse on 31* March this year. I have extended it for one more year
to ensure that these facilities can also be extended to the small and medium

enterprises.
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(Q. No.124)
$ft ARANE FOUSAT ¢ fehe Felgd, H A FA HelGd I A1 dredl g 6 WBR A
Tl A T Bl Aep & forg grdtor el § g glaard S o, f9orell, g snfe @t
AR DI G BT AT A JSNRIFRI AN DA B & [ 1 g {6y &
3fdT $% W] R B T Dls O Had IoN 87 H Ig I ST drsdl g & feIal &
624 Wil & 916 W, d T SR § b ST & A0 & H JW I qoqd vd gl
GfAEmg Sy T, fastelt ofk Ws@ srrar WRed WaTd e T8l 8 e 2. (|aE)
3reAe WRIGHAT : A W, Sl U Uy, WHA 984 oA B
M ARANE FOISAT ¢ A, o vy Jraaw g, 9 9 Ml § TE & i SR &R a1 &
T, fr @ 9 fea @ Afterd & @ RSNR gaw 9 gafoat 8, 9t weR @t &R
T PR 5 & WRBR -y e [ Aroriatl 1 A1 grior a3l 7 of SR Jaya
@ P! 9gM B oY ... (FgHT)
e wEEAT : U YOy, 9HY HH T
it RS P : wEdn, # W SN | guAr @nedl € 5 el @ e @ iR gansl &
TATI BT A6 B T TSGR T FIT HIH I 87
Mo WhT A e HEIG], A W 7 Gl U YOl ® 98 T TR & a8 F g 3,
AfhT Sl g FaTd B, 9% TSN WAl & IR H gl T TG B R B D aN § R B
ST RET 2, 98 Q1 B9 U /a9 § qan B .. (@)
JeaeT WElSdl : QU XB T g
M ARANE HVISAT : FRIGT], H AT HA S F IE A AR F R e e W
SIS Afgetiall bl FerRI, R, WReT Ud AT HaRAT & Plg Sl ATSIT Aar =i
Tt i R R stawfod aftenstt @1 ¥ @it gRem i 96? S@ amufed v @
%l , 98 WAIW B, $9D WaY H 91 Hed JolY ¢ 87§ AEA WA SN F S A

EIESIINCEEIS)
A&l HEISAT : 31 HA St BT a1d <7 oIyl
oM. | W : Teq, g9 ST WUl Sl T8RSN AT Iell %8 8, S8 Uh Tl WhiF 8

- 349 AT Ao g U (Jeeeguadl) | Further under the guidelines of SGSRY it



05.03.2010 34

is stipulated that the percentage of women beneficiary under Urban Self-help
programme and skilled training from employment promotion amongst urban poor
shall not be less than 30 per cent. So, we are taking special care to take care of

unemployment amongst urban women.
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12.00 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid, Shri Dinesh Trivedi.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): Madam, I, on behalf of Shri Ghulam
Nabi Azad, beg lay on the Table:-

(1)

2)

(1) A copy of the Annual Report (Hindi and English versions) of the
Pasteur Institute of India, Coonoor, for the year 2008-2009, along with
Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Pasteur Institute of India, Coonoor, for
the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 1742/15/2010)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Madam, I beg to lay on the
Table:-

(1)

2)

3)

A copy of the Annual Report (Hindi and English versions) of the National
Commission for Protection of Child Rights, New Delhi, for the year 2006-
2007, along with Audited Accounts.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 1743/15/2010)

(i) A copy of the Annual Report (Hindi and English versions) of the
National Commission for Protection of Child Rights, New Delhi, for the
year 2007-2008, along with Addendum and Audited Accounts.
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(4)

)

(6)

(1)) A copy of the Action Taken Report (Hindi and English versions) on
the recommendations contained in the Annual Report of the National
Commission for Protection of Child Rights, New Delhi, for the year 2007-
2008.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 1744/15/2010)

(1) A copy of the Annual Report (Hindi and English versions) of the
Central Social Welfare Board, New Delhi, for the year 2008-2009, along
with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Social Welfare Board, New
Delhi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 1745/15/2010)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, I, on

behalf of Shri Namo Narain Meena, beg to lay on the Table copy of the Annual

Report (Hindi and English versions) of the National Housing Bank, New Delhi,

for the year 2008-2009, along with Audited Accounts.

(Placed in Library, See No. LT 1746/15/2010)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Sir, I, on

behalf of Shri S.S.Palanimanickam beg to lay on the Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of Section 19 of the Banking Companies (Acquisition and

Transfer of Undertakings) Act, 1970 and 1985:-
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(1)

(ii)

(iii)

(iv)

V)

(vi)

37

The Dena Bank (Shares and Meetings) Amendment Regulations,
2008 published in Notification No. HO/IRC/533/2009 in weekly
Gazette of India dated the 15™ August, 2009.
The Indian Bank (Shares and Meetings) Amendment Regulations,
2008 published in Notification No. ISC/522/2009-10 in weekly
Gazette of India dated the 7™ November, 2009.
The Indian Overseas Bank (Shares and Meetings) Amendment
Regulations, 2008 published in Notification No.
ACC/IRC/314/2009-10 in weekly Gazette of India dated the 9™
January, 2010.
The Oriental Bank of Commerce (Shares and Meetings) Amendment
Regulations, 2009 published in Notification No. 2 in weekly Gazette
of India dated the 9™ January, 2010.
The Union Bank of India (Shares and Meetings) Amendment
Regulations, 2009 published in Notification No. SMR/02 in weekly
Gazette of India dated the 31° October, 2009.
The Allahabad Bank (Shares and Meetings) Amendment
Regulations, 2009 published in Notification No. HO/SD/660 in
weekly Gazette of India dated the 9" January, 2010.

(Placed in Library, See No. LT 1747/15/2010)

(2) A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962 :-

(1)

G.S.R. 859(E) published in Gazette of India dated the 3™ December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 20/2006-Cus., dated 1*' March,
2006.
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v)

(vi)

(vii)

(viii)

(ix)
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G.S.R. 924(E) published in Gazette of India dated the 24™ December,
2009, together with an explanatory memorandum rescinding
Notification No. 129/2008-Cus., dated 7t December, 2008.

G.S.R. 925(E) published in Gazette of India dated the 24" December,
2009, together with an explanatory memorandum seeking to increase
export duty rate on Iron Ore Fines from “nil” to “5% ad valorem™.
G.S.R. 926(E) published in Gazette of India dated the 24™ December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 79/2008-Cus., dated 130 June,
2008.

G.S.R. 939(E) published in Gazette of India dated the 31* December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 67/2006-Cus., dated 30 June,
2006.

G.S.R. 940(E) published in Gazette of India dated the 31% December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 68/2006-Cus., dated 30 June,
2006.

G.S.R. 941(E) published in Gazette of India dated the 31 December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 10/2008-Cus., dated 15"
January, 2008.

G.S.R. 942(E) and G.S.R. 943(E) published in Gazette of India dated
the 31% December, 2009, together with an explanatory memorandum
prescribing preferential tariffs for the import of specified goods
under the India-Korea Comprehensive Economic Partnership
Agreement, subject to fulfillment of Rules of Origin.

G.S.R. 944(E) published in Gazette of India dated the 31 December,

2009, together with an explanatory memorandum prescribing
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(xii)

(xiv)

(xv)

(xv1)
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preferential tariffs for specified goods imported under the Trade in
Goods Agreement between India and the ASEAN, subject to
fulfillment of Rules of Origin.

G.S.R. 36(E) published in Gazette of India dated the 15" January,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 152/2009-Cus., dated 31%
December, 2009.

G.S.R. 43(E) published in Gazette of India dated the 19" January,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 146/94-Cus., dated 13" July,
1994.

G.S.R. 31(E) published in Gazette of India dated the 13" January,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

(xiii) G.S.R. 64(E) published in Gazette of India dated the 8"
February, 2010, together with an explanatory memorandum making
certain amendments in the Notification No. 21/2002-Cus., dated 1%
March, 2002.

G.S.R. 74(E) published in Gazette of India dated the 1" February,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1** March,
2002.

S.0. 210(E) published in Gazette of India dated the 29™ January,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

S.0. 2890(E) published in Gazette of India dated the 13™ November,

2009, together with an explanatory memorandum making certain
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amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

S.0. 3025(E) published in Gazette of India dated the 26™ November,
2009, together with an explanatory memorandum regarding revised
rate of exchange for conversion of certain foreign currency into
Indian currency or vice-versa for purpose of assessment of imported

and export goods.

(xviii) S.0. 3059(E) published in Gazette of India dated the 30™ November,

(xix)

(xx)

(xx1)

2009, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

S.0. 3207(E) published in Gazette of India dated the 15™ December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

S.0. 3305(E) published in Gazette of India dated the 29™ December,
2009, together with an explanatory memorandum regarding revised
rate of exchange for conversion of certain foreign currency into
Indian currency or vice-versa for purpose of assessment of imported
and export goods.

S.0. 3319(E) published in Gazette of India dated the 31% December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

(xxii) S.0. 93(E) published in Gazette of India dated the 15™ January, 2010,

together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.
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(xxiii) S.0. 195(E) published in Gazette of India dated the 27" January,
2010, together with an explanatory memorandum revised rate of
exchange for conversion of certain foreign currency into Indian
currency or vice-versa for purpose of assessment of imported and
export goods.

(xxiv) G.S.R. 41(E) published in Gazette of India dated the 19™ January,
2010, together with an explanatory memorandum making certain
amendments in the Notification No. 189/2009-Cus.(N.T.), dated 31*
December, 2009.

(xxv) The Customs Tariff (Determination of Origin of Goods under
the Preferential Trade Agreement between the Governments of the
Republic of India and the Republic of Koreas) Rules, 2009,
published in Notification No. G.S.R. 936(E) in Gazette of India
dated the 31* December, 2009.

(xxv1) The Customs Tariff (Determination of Origin of Goods under the
Preferential Trade Agreement between the Governments of Member
States of the Association of Southeast Asian Nations (ASEAN) and
the Republic of India) Rules, 2009, published in Notification No.
G.S.R. 937(E) in Gazette of India dated the 31 December, 2009.

(Placed in Library, See No. LT 1748/15/2010)

(3) A copy each of the following Notifications (Hindi and English

versions) under sub-section (7) of Section 9A of the Customs Tariff Act,

1975 :-

(1) G.S.R. 867(E) published in Gazette of India dated the 8" December,
2009, together with an explanatory memorandum seeking to impose

provisional anti-dumping duty on Synchronous digital hierarchy
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transmission equipment, originating in or exported from People’s
Republic of China and Israel.

G.S.R. 870(E) published in Gazette of India dated the 9™ December,
2009, together with an explanatory memorandum seeking to
continue definitive Anti-dumping duty on imports of Sodum
Hydrosulphite originating in or exported from China PR at the
specified rates upto and inclusive of the 15™ October, 2011, in
pursuance of the mid-term findings of the Designated Authority.
G.S.R. 871(E) published in Gazette of India dated the 9™ December,
2009, together with an explanatory memorandum seeking to extend
levy of anti-dumping duty on imports of Acrylic Fibre, originating in,
or exported from, Belarus upto and inclusive of 29 June, 2010,
pending finalization of Sunset review investigations being conducted
by the Directorate General of Anti-dumping and Allied duties.
G.S.R. 872(E) published in Gazette of India dated the 9™ December,
2009, together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on Cathode Ray Colour Television
Picture Tubes, originating in or exported from Indonesia.

G.S.R. 873(E) published in Gazette of India dated the 9™ December,
2009, together with an explanatory memorandum seeking to
continue definitive Anti-dumping duty on imports of Saccharin
originating in or exported from China PR at the specified rates upto
and inclusive of the 5™ of June, 2011, in pursuance of the mid-term

findings of the Designated Authority.

(vi) G.S.R. 897(E) published in Gazette of India dated the 15" December,

2009, together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on imports of Phosphoric Acid of all
grades and all concentration (excluding Agriculture or Fertilizer

grade), originating in, or exported from, Korea RP for the period of
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five years (unless revoked, superseded or amended earlier) from the
date of imposition of the provisional anti-dumping duty, that is, 22"
June, 2009 in pursuance of the final findings of the Designated
Authority.

(vii) G.S.R. 898(E) published in Gazette of India dated the 15" December,

2009, together with an explanatory memorandum seeking to

rescinding Notification No. 74/2009-Cus., dated 2ond June, 20009.

(viii) G.S.R. 915(E) published in Gazette of India dated the 21* December,

(i)

(x)

2009, together with an explanatory memorandum seeking to impose
definitive Anti-dumping duty on imports of Flax Fabric originating
in or exported from China PR and Hong Kong at the specified rates
for a period of five years (unless revoked, superseded or amended
earlier) from the date of imposition of the provisional anti-dumping
duty, that is, 26" March, 2009, in pursuance of the final findings of
the Designated Authority.

G.S.R. 918(E) published in Gazette of India dated the 22"
December, 2009, together with an explanatory memorandum seeking
to continue definitive Anti-dumping duty on imports of Sodium
Nitrite originating in or exported from China PR at the specified
rates upto and inclusive of the 16" January, 2011, in pursuance of
the mid-term review findings of the Designated Authority.

G.S.R. 922(E) published in Gazette of India dated the 23" December,
2009, together with an explanatory memorandum seeking to order
provisional assessment in respect of cathode ray colour television
picture tubes exported by M/s Meridian Solar and Display Company
Ltd. Producer/exporter from Korea RP, when imported into India as
the Designated Authority has initiated a New Shipper Review in the

case of this exporter.
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G.S.R. 26(E) published in Gazette of India dated the 1" January,
2010, together with an explanatory memorandum seeking to extend
levy of anti-dumping duty imposed on imports of
Polytetrafluroethylene, originating in, or exported from, Russia, upto
and inclusive of 17" November, 2010, pending finalization of Sunset
review investigations being conducted by the Directorate General of
Anti-dumping and Allied duties.

G.S.R. 853(E) published in Gazette of India dated the 2" December,
2009, together with an explanatory memorandum imposing final
anti-dumping duty on imports into India of ceramic glazed tiles from
People’s Republic of China.

G.S.R. 854(E) published in Gazette of India dated the 2" December,
2009, together with an explanatory memorandum rescinding
Notification No. 62/2009-Cus., dated 15" June, 20009.

G.S.R. 855(E) published in Gazette of India dated the 2" December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 114/2004-Cus., dated 21%
December, 2004.

G.S.R. 861(E) published in Gazette of India dated the 4™ December,
2009, together with an explanatory memorandum seeking to impose
provisional safeguard duty at the rate of 15 per cent, ad-valorem on
imports of Caustic Soda Lye imported into India upto and inclusive
of the 3" March, 2010.

G.S.R. 50(E) published in Gazette of India dated the 28" January,
2010, together with an explanatory memorandum seeking to impose
definitive anti dumping duty on imports of carbon Black used in
rubber applications, originating in, or exported from Australia, China
PR, Russia and Thailand for the period of five years (unless revoked,

superseded or amended earlier) from the date of imposition of the
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provisional anti-dumping duty, that is, 30" July, 2010, in pursuance

of the final findings of the Designated Authority.

(xvii) G.S.R. 51(E) published in Gazette of India dated the 28" January,

2010, together with an explanatory memorandum rescinding

Notification No. 83/2009-Cus., dated 30 July, 2009.

(xviii) G.S.R. 21(E) published in Gazette of India dated the 8" January,

2010, together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on tyre curing presses originating in or
exported from China PR.

(Placed in Library, See No. LT 1749/15/2010)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of section 38 of the Central Excise Act, 1944 :-

(1)

(ii)

(iii)

G.S.R. 860(E) published in Gazette of India dated the 4™ December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 6/2006-C.E., dated 1% March,
2006.

G.S.R. 864(E) published in Gazette of India dated the 7" December,
2009, together with an explanatory memorandum making certain
amendments in the Notification No. 50/2003-C.E., dated 100 June,
2003.

G.S.R. 62(E) published in Gazette of India dated the 6" February,
2010, together with an explanatory memorandum seeking to exempt
the goods cleared from a unit located in the state of Jammu and
Kashmir, from so much of the duty of excise leviable thereon.

(Placed in Library, See No. LT 1750/15/2010)

A copy of the Notification No. G.S.R. 856(E) (Hindi and English versions)
published in Gazette of India dated the 2" December, 2009, together with
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an explanatory memorandum directing that the service tax payable on

business auxiliary service’ specified in sub-clause (zzb) of clause 105 of

Section 65 of the Finance Act under sub-section (4) of section 94 of the

Finance Act, 1994.

(Placed in Library, See No. LT 1751/15/2010)

A copy each of the following Notifications (Hindi and English versions)

under section 31 of the Securities and Exchange Board of India Act, 1992 :-

(1)

(ii)

(iii)

(iv)

(7)

The Securities and Exchange Board of India (Issue of Capital and
Disclosure  Requirements) (Amendment) Regulations, 2010
published in Notification No. LAD-NRO/GN/2009-10/25/189240 in
Gazette of India dated the 1% January, 2010.
The Securities and Exchange Board of India (Issue of Capital and
Disclosure  Requirements) (Amendment) Regulations, 2009
published in Notification No. LAD-NRO/GN/2009-10/23/186926 in
Gazette of India dated the 11" December, 2009.
The Securities and Exchange Board of India (Employees’ Service)
(Amendment) Regulations, 2010 published in Notification No.
LAD-NRO/GN/2009-10/28/190983 in Gazette of India dated the
14™ January, 2010.
The Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) (Second Amendment) Regulations, 2010
published in Notification No. LAD-NRO/GN/2009-10/26/190146 in
Gazette of India dated the 8" January, 2010.

(Placed in Library, See No. LT 1752/15/2010)

A copy each of the following Notifications (Hindi and English

versions) under section 48 of the Foreign Exchange Management Act,

1999:-
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(1) The Foreign Exchange Management (Foreign Exchange Derivative
Contracts) (Second Amendment) Regulations, 2009 published in
Notification No. G.S.R. 895(E) in Gazette of India dated the 14"
December, 2009.

(i1)  The Foreign Exchange Management (Transfer or Issue of Security
by a Person Resident Outside India) (Amendment) Regulations,
2009 published in Notification No. G.S.R. 851(E) in Gazette of India
dated the 1% December, 20009.

(Placed in Library, See No. LT 1753/15/2010)

(8) A copy of the Income-tax (13™ Amendment) Rules, 2009 (Hindi
and English versions) published in Notification No. S.O. 3245(E) in
Gazette of India dated the 18" December, 2009, under Section 296 of the
Income-Tax Act, 1961, together with an explanatory memorandum,
together with a corrigendum thereto published in Notification No. S.O.
66(E) dated 12" January, 2010.

(Placed in Library, See No. LT 1754/15/2010)

9) A copy of the Notification No. S.O. 67(E) (Hindi and English
versions) published in Gazette of India dated the 12" January, 2010, making
certain amendments in the Notification No. S.0. 1246(E) dated 29"
November, 2002, issued under Section 80G of the Income-Tax Act, 1961,
together with an explanatory memorandum.

(Placed in Library, See No. LT 1755/15/2010)
(10) A copy of the Annual Accounts (Hindi and English versions) of the
Securities and Exchange Board of India, Mumbai for the year 2008-09,
together with Audit Report thereon.

(Placed in Library, See No. LT 1756/15/2010)
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(11) (1) A copy of the Annual Report (Hindi and English versions) of
the Empowered Committee of State Finance Ministers, New Delhi, for the

year 2008-2009, along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Empowered Committee of State Finance
Ministers, New Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 1757/15/2010)

(12) A copy of the Notification No. S.O. 2941(E) (Hindi and English
versions) published in Gazette of India dated the 180 November, 2009,
together with an explanatory memorandum making certain amendments in
the Notification No. S.0. 1055(E) dated the 19™ October, 2001 issued
under Section 2 of the Narcotic Drugs and Psychotropic Substance Act,
1985.
(13) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (12) above.

(Placed in Library, See No. LT 1758/15/2010)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): Sir, I beg to lay on the Table:-

(1)

2)

A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Arogya Nidhi (National Illness Assistance Fund), New Delhi, for the year
2008-2009, along with Audited Accounts.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 1759/15/2010)
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3)

4

A copy of the Drugs and Cosmetics (7" Amendment) Rules, 2009 (Hindi
and English versions) published in Notification No. G.S.R. 917(E) in
Gazette of India dated the 22™ December, 2009 under Section 38 of the
Drugs and Cosmetics Act, 1940.

(Placed in Library, See No. LT 1760/15/2010)

A copy of the Notification No. S.0O. 3309(E) (Hindi and English versions)
published in Gazette of India dated the 30"™ December, 2009, regarding
appointment of Government Analysts by Central Government at the Central
Drugs Laboratory, Kolkata, for carrying out test or analysis of samples of
drugs issued under sub-section (2) of Section 20 of the Drugs and Cosmetics
Act, 1940.

(Placed in Library, See No. LT 1761/15/2010)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI DINESH TRIVEDI): Shri, I, on behalf of Shri S. Gandhiselvan

beg to lay on the Table:-

(1)

(2)

3)

(i) A copy of the Annual Report (Hindi and English versions) of the
Central Council of Indian Medicine, New Delhi, for the year 2008-2009,
along with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council of Indian Medicine,
New Delhi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 1762/15/2010)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Council of Medical Research, New Delhi, for the year 2008-2009.
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(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Council of Medical Research, New Delhi, for the year 2008-2009,
together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Council of Medical Research,
New Delhi , for the year 2008-2009.

(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 1763/15/2010)

12.02 hrs.
COMMITTEE ON PUBLIC UNDERTAKINGS
2nd and 3rd Reports
SHRI V. KISHORE CHANDRA DEO (ARUKU): Sir, I beg to present the
following Reports (Hindi and English versions) of the Committee on Public
Undertakings:-

(1) Second Report on Sale of Surplus Land and Buildings by National Textile
Corporation Limited based on Chapter IX of C&AG Report No. PA 27 of
2009-10 (Performance Audit).

(2) Third Report on Action Taken by the Government on the recommendations
contained in the Twenty-fifth Report (14™ Lok Sabha) on ‘Performance of
Engine Division of Bharat Earth Movers Limited based on C&AG Report
No. 9 (Commercial) of 2007.
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12.03 hrs.

BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, with your
permission [ rise to announce that Government Business during the week
commencing Monday, the 8" of March, 2010, will consist of:-
1. Consideration of any item of Government Business carried over from today's
Order Paper.

2. General Discussion on Budget (Railways) for 2010-11.
3. Discussion and Voting on:-

(a) Demands for Grants on Account (Railways) for 2010-11;

(b) Supplementary Demands for Grants (Railways) for 2009-10; and

(¢) Demands for Excess Grants (Railways) for 2007-08.
4. Introduction, consideration and passing of the related Appropriation Bills.
5. General Discussion on Budget (General) for 2010-11.
6. Discussion and Voting on:-

(a)  Demands for Grants on Account (General) for 2010-11; and

(b)  Second Supplementary Demands for Grants (General) for 2009-10.
7. Introduction, consideration and passing of the related Appropriation

Bills.
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N TR . SR (THYR):  3rewer werewn, # e fRad Ael B 3Tl WwitE B BRIl
H A BHRA b1 e BRar g
1. HERTS, 9T & $dl 20,240 AU HINT WAl § § {989 & 14,059 9 onfHat e
B BRU T GEUK &F H [HAFE q°1 3= TReT Bl IRy FErRar I o b
oY &g ARBR ATl Hed IS |
TR, & EIRG fded & wial § Srargfi ok 79l & fag an &1 dee @d g0 e
TRBR SHBT THR A PR STARHAS YA 3R I & Abe A ueT & oy Jaas &
TS TR AR GRIR BT Jraer |
CHAUDHARY LAL SINGH (UDHAMPUR): Madam Speaker, kindly include

the following two subjects in the list of Business for the next week:

(1)  Problems of MPs in dealing with various Ministries/Departments.
(2)  Delaying in appointing Vice Chancellor in Central Universities in various

parts of India.

et WA : Al S THTe AT - SRRIEOR]
2N R HAR|

M ANE AR (SBATTe): Neel HElGdl, el W8 DI D Gl ¥ FrefalRad fawdi

GEICNAERIRSIY

1. fRifera vd sy a=al o Ruer, fam vd gaiq @ e & S|

2. S8 AR H fora Afgansi & =i 31 R vd AR a9 3 989 ge9 § 9
® T MGT A1 A FATGRY M3 B B ABR R TS dt Ay @
St afee

2 FHieTes FAR (ATelan): el Heled], Tl A B SR AT H a1 vy Sirs S|

1. Feqof qor # ) oRa il R T 1000 AT 1000 F HR B, # RGEE & forw
31 ISDIT AR B AR s TR DY
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2. ol qor H W o Tl iR el H SE-89 dIUdd oA Bl ARl s

INBR B

1. Wen Rig (Faren): oienet ARG, AAR GHE SR WAl 7 9e # ! 9 & forg

Y aN N N

R HRI%H &1 yara @l &, I ffeRed wama Sirs S|

1. f8R 7 90 BAR RIS BT HI oo & oY fASTell & IuSTdT BT 917 @ &Y
ST B ® GEE S 4TE QA1 B S [T W [ER|

2. faeR 3 Tarar Rrel & sfdia Wilell # surfds faega W= &t Ao & s )
AR & fofg waa |

st R o dea (@IeA): e HBlGAT, Al Wl B AN Awe Bl b gdr |

frferRad fawal &1 SirsT S|

1. Ud HeH XAd S AF-GERAT XA WS & drd Bl glee W ATNAT Bl JAqd
SIECIBSEREICNERTI Y

2. Ud 7 XAd S ARSI Xl WS b d1d SR W B A MM W
Ie®H 1 AT BRI S|

Y ool I AT (fHER): 1ege "R, Ak ared I & g ofaRew Ed
el Qd T8d BT geel @ g Ued Biel ¥ 44 Sd Uat Bl UgaT Ud BEd b 916 I
IR B HEA B AR F FARNSE FE S AT DI Al G DI ST T B BRI G
§ wfEfer fdar Syl
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ST, O P (HITST): eAel FEledl, HUA I AWE bl b Al §  feEfaRad

HecdqUl fava &1 =4l | o S|

1. fBY. & Twicl &3l # qWhiel qBMI, 91e IS AU F ISTS! Sl Bl I&d o 8
SATDIER Aled T SHEATTRIRT JATaeIDh a3l g AEFl DI RATC & BT

2. HITST 9 IR Aied Y. T 7ad i & foy “faey wies des” &l

3. f2u. @1 fou ‘drenfiie IBo’ B Bl Bl T B 39 T U a9 db Q1|

MADAM SPEAKER: Shri Prabodh Panda, do not mention item No. 1 because it
levels allegations. Only mention item No.2.
SHRI PRABODH PANDA (MIDNAPORE): Yes Madam. The following item
may be included in the next week’s agenda:

Fertiliser Policy of the Government in general and the matter of Nutrition

Based Fertiliser (NBF) in pEcular.

12.05 hrs.

DEMANDS FOR SUPPLEMENTARY GRANTS -(GENERAL), 2009-2010
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to
present a statement (Hindi and English versions) showing the Supplementary
Demands for Grants in respect of the Budget (General) for 2009-10.

(Placed in Library, See No. LT 1764/15/2010)
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12.06 hrs.

MOTION OF THANKS ON THE PRESIDENT’S ADDRESS - Contd.
MADAM SPEAKER: The House will now take up item no. 12. Dr. Murli
Manohar Joshi will be the last Member to speak on this discussion.

If any hon. Member wants to lay his or her written speech he can do so at
the Table of the House.
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): After this item gets
over, because today is Friday, instead of taking up the ‘Zero Hour’ at the end of
the day, you may take up the ‘Zero Hour’ before taking up Private Members’
Business.
MADAM SPEAKER: Okay, we will take up the ‘Zero Hour’ after lunch.
S, FRelt AAER Selt (GRIRR): ey #EIedT, HemEied Ui St & SAfNWINT )R S 8
=dl gs, S A9 980 &M U GAIl ITb AU P W 980 & A Ul IqH I8 dgd |
HE@YU e IoN &, el favaryds @9t 9gq & fawal W @ gt ¥ &R wnIg 9gal W goie
& FHT DI S FHIM | AfhT $B W A I_A AT Fs AWAET H BEl , SHH A
Teh S I'M S, 2009 ® WNU H W gl off, g8 Ig € 6 A WHR Ay Wi G
AR D b AT DI a1 DI TG Bl &, Sl T U @i & ol Hifafed aner
a1 HRR, Fad 9t & ol @re e &1 a8l A R Wl I’ 39 9 Bl
fth ¥ <IERAT & 3IR Pel & b —

“In the longer term our food security can be ensured only through
sustained efforts. My Government is committed to bring in
legislation to ensure food security. ”

It has also been said:

“My Government continues to accord highest importance to
ensuring relief to the aam aadmi on food prices. ”
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AR g #=f w@em 7 W o wmm # ‘st @1 e I gy @E &
‘T PR, (S (GAM  HE QAR JoRd FUBT BT PR 39 YHR BN fh IA@RT SR
YA A WU A AT T 81| ol T, YR BV IATehdl AR 3= a6l & A1
aiftTfoas Wiy W faxiy e FR o=l 2] 91 o1l a8 2 6 fUwel ok S gl &
golc ¥ Al U UBR & a1 FHE W T W Gl HeMied JISgufd St @ SISO @6
AR B, R A9 37ueh G @] Wrem= & gl W) A EET @ #ard e S @
£ 3R ¥ 9oy BT O R& © b Y 984 el AR B SR AfhT ot W wHrER-uA §
2 % 18 Ufied & R A W= & e 9¢ © 3R I b1 &1 99 T8 o 1B ¢l AgHied
RIECUfer S S e %8 8, S SMUB! Abd < W@ 8, WBR BI Al & IR § ¥R B8 K F,
STHT AT, H AT § [P I8 WBR PR A A 8! 2l 39 SN o 6 @rer e
HI TN 919 HEl O @I B, 3dD Hfedred F1 £7 980 U UfSd JAeR ol A8% o U a1
wer o f6 “Everything can wait but not agriculture.” ¥ 95l ¥ ddhdl &, AfhT Y
TE B Hehcll | Y3 SWHR BN AT b IATOThel TANI ARBR B RE A JHARDT & A
AR WTe Tl &1 PR W@ & fog S ad @1 & € @1 9’ &1 & w@ 82 Mr. Earl

Butz, the former Agriculture Secretary of USA had made a statement. In that he

said: “Food is a weapon. It is now one of the principal tools in our negotiating

kit.” 98 IS BT U BRRIR & dR TR AT Bl ded © 3R R & ol 59 <o o
TS A BIAT &, SId FUR @1 Sl @ & 3R ITd! AP AR Aoifcred Al B
I R & Sfely WTer YReTl 9gd Mad ol © A Wil D AMHel H 89 X AR W
Wﬁﬁ?ﬁﬁaﬁwég

AfhT 81 &1 J@T 27 H S WSl H $B Jolc UEgHl Dl @, § SI1eT b @4l Al
B, Tl Ueh d8d HEdYUl d1d Bl 3R JATIHT L QAT I8 HEl Il & b PV &
forg &4 agd $© &A1 8 SR fhaml & fay g9+ a1 < fear 8, fpami & fou &9 38 @v
R B JfhT O SHP TEIS H SIsT, S fRAM Bl KT SR WERdT o dF Nfd g SN

9% U= dT FAfgl There is a four-pronged strategy for agriculture. The first of

these are: agricultural production. It could mean anything for anybody. The other

three are: gold mine for large corporations, but not for the farmers. St $© iR fHan
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S @ g, 9 gonufa, a9 ey & fag 2 Bre feam @ fog T8 2 e < f e Aifa
T T B, ReRM 7 ISl 3% Uregel iR I8 Hel 1 & 6 39 &4 39 9 Aol &
fo =01 <71, S 39 IS BT A AT Ples WIRS FAGI T A 59 A8 B DR Bl |
3IH el AT 2 fh 25 BRI WU dF THdhoaRdd Hiec & w4 H QU S| 25 HRIs WU
U o dTel fham fhd €, I8 # oY /31 St 4 qgm ok faxy w31 St 4 ft &g & o™
3ah 399 < f 25 PIs WI¢ & 07 fhds fpami 3 forv @ o arafds @dt o< 87
BIc fHAM P 25000 WY o qRPA T, olfbd 25 I WU fpadl fra w g7
Tiideave dF & T 1R B ff el @1 frea dad € S 98 e F # dles e
T @ g, S e B F g Wpoves A 99 8T gl S99 BU Bl A 25 IS WY
et ST iR I8 Giidead a9 99 o W el o e @ W W fra @
g1...(caem)
3t e g aea (A9qR): fHA D1 10,000 FUY B9 o TR 2,000 WY T B TS
g1...(caem)
ST, TRl AER el (ammord) : 2 98l HOr ol usdr SR ARt 3R 25 TR WY
NN @1 9 59 v e WY f&ar Sioam 6 81y 25 &Ris waU o oifvul a8 o
Qe Gl B a1d 2? I8 5 fam & fog oy a1 e < €7 o o SRay, g war
T & fFaH a9 W WA B U O o Gdhd &1 B AT Bad a9 HRUNITH
S, BieT {6 A1 el ol Fehdl 81 U8 BT A Yibodrel SToluic & fofy, wre YRam &l
b I B forv sy fifeat a8 82 fham™i &7 S &9l QU U 8 UiihedRdl Hise & ™
H, S 10 BRS WY I HAE 8, 25 BIS WY TP ¢ AT 25 IS WY A W& &, d [had
U 2| @ UH Al 59 Wad & AW 3 AN A Ul o G| SHA U SR e gan
g f& A1l § 25,000 FUY K1 o ATel Bl Bl AEE G § SR 10 IS WA A 25
TS TIY TH B9 o aTel THHeaRd Ay &I dae 96 21 7 T8 Fwsr urar g 5
TE S P IARHA qM 3R ST fFd UHR | MY WAl DI SR o A1 FbT |

3T IR-R AT SHed § & & 70,000 T WY fHami &1 ¢ fam| 7 9 s

Th IR oI, AfhT 3T < HRUNI=T Bl fhar 1% d¥d 87 3R 31T o, B 80,000

HAS WAY, H 70,000 TS TY, HHT 60,000 HI$ WY & At QU o1 32 &1 # =g &
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T St AT {43 Sft e @l ¥s v RV o fUse uiw |rell # e 9¥ fehad i
TS HRUNY B g 9% fpy 1w € a1 Refis far @ g, =R 98 S @ 8N 9,
RIS & gR1 AT 3 fohft Aremw & fdn A @11 oWR 39 9% 60,000 AT 70,000 HRIS
WY B A STHI € W E IR UH IR M fHA @1 70,000 RS WY ¢ Ry, ag W
frar & 78, fram & 9 W do @ < R, @ # T8 e 5 SW e A @
DTS Al IR IS &1 A 91 A & M © & o A §0 S B IR B o0 Al A geq
e & [ fPam e 3R 8 ¢ 3R 3l a-9R QT Ugel ISl H 50 &R fhedt fpami A
foy g <fs sl A@l @& S ofids §, Te-dHAId 1.5 @ fhami + fUed ardi
AT BT 8| B Aol fhAMI gRT AT 81 Yol &, 3t i gad B4l el 318 81 15,000~
16000 fHATT B AT ATHSAT PR T &l I8 R AT 27 fHA-fpdt 57 3§ a9 soR-aR
TR fHam sMoean ax W@ 2| 9ad e rha @ a1 g T 5 W Y @5 S &
Wﬁﬂﬂ@ﬁ%’f@%l@ﬂﬂwﬁﬂﬁmﬁ S 9 AT oS § SN REE A Bl
3 B, <Ifdh T SMTEy ¥l 8 21 SAfy fhaml &1 e el ¥ T 8, T8 o0& F,
TR S Tl b @ 8, ANl B AARGIRRT el & &l AP AT &I a1y 6 fava
® Ted W PUITO R B H W 9gd dIw €, BA1 S Q1 el AT §1 A1 ST T BRAT
aEd 2, 5 IRE W AT Q¥ B 3H Wi GRET Bl ARIET BT dred 87 g qarn @ 6
BT I A 81 H STl P W A AE B @, a9 § YD qAq1 Webell AT
SUEHAT B AT | Al 3T T HR I8 2| MY ISAGHAT Tl gl qdhd, e T <o B
1T 3T FHAT PR B 8, § 99 W I8 H S| 98 IATGHdT 9611 BT Fdldl el o, I8
TR & B T Ao # gad 8 @ Y e < § By IAEwar gem § T8
21 3MUB ATHTH DI o § SH! WY gl 3MUDH 497 & AR B o H IS ©fd 2| 3MIdD

I8l U WRENESH B H 9P W ol MU I8 IUGHAT 9eM H SdhI Wg Tal 3,

FifPp 9 S € b I U W BS & YD I8l AR TSl HH 8N, 3 I q8l
I THIC R | g9y 99 NIy R ol R 9 gl a1l dfee SRav f 39 dRe 9
DAY QY B We T Y| Bed & b 84 DI bR B | 31 HHl-hut gl el &
o IBR & AN WIS I§ FH © b Aied ¥, JUR ATbCH H 7R 30 Jdbed § AT gall

fagel oM 8 A1 W YT 81 g SR IAGHAT 96 g | TS Bl IUGhal  Aied § el
gl B gHMI # TS Tl T, IS B IAGHAT el H Igt g, W § Feft 7 3R
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SHB! IR IMMUBT &9 T8l &, fhami & dR® MBI O 81 o $AfIY FeMieH reeyf
Sft @ SIfTSTT g2 /T B ® 6 9% IRAR F' B T, fdT oM H W S T e
21 3T S T $Y & Tal od 2| 519 T 3Mud! Mfa fhae ®ied 78 8rft, 99 a& 7
ql 3Tqe < HI srfawR U, T AUBT RS AR a2 Y&l H Aag ferdl, 9 59
U P fAeN T8 IR | U U &1 g Bl I ) @ o gafay ugelt
SRR 2 fEgM 18R Wl 9N, Y@ Yo g 9, R 8R S diferdl a¢ | §
3ITUh] Igd W Hel aredl g b Td qcb 3T AR ER Uil T8l a4, q9 qb 25
T &1 F |

3T Hed § % & S a1 ) € He RS & fog| g2 9t ot 2, orR 39
B W AW SN R o AT AfbT Ul I8 < 6 g <o d 9 fbet €1 gt W anmuep
I8l YHAG o1 ©l 39 3T gradt ofrsa @ W @1 [fvad T8 wR uY g1 PIS WAR TR
&R g, &9 Al $o A o1, 3T 4l B PR G €, Al 98 uSs Ruferdt & 980 R &, 39
g1 BT WPR HRAT TIRTI 3T Th HAS 75, ITD! RUIS A I B

“Expert Group to advise the Ministry of Rural Development in the
Methodology for conducting the Below Poverty Line Census for the
Eleventh Five Year Plan

39 RUI &1 3y Texg ¥ UG 3R <@ | § & A9 AU g WdR H, Rife I8 Ub
facpa ST RITT @1 AR I & g1 Sl 39 TeRTs | 99l 3R 394 oI
Y| g 28 Ui A SiR sa 27 AR a1, I8 a_y Aearl 7a HRY| I8 < &b
SHN W fha an R W @ T El B NG g, B SRS 2 @relt W9 & T8, aRg
B Tl BIF VAT € S A S @ Al R, b S A @ET ITa T80 PR Ghdl ol 98 TRl
B AT B 1 qgd R dP N 21 3T AR A BT 3 <@ A1 T8 FAS PEh 8,

“Food security is need for all — and not only for those who are
officially Below the Poverty Line...””

IS 1 GRETT Aqdb! e afey, R I8 Ped ©

“This issue is particularly relevant for combating food-related
hunger because as we will argue later in this Section, the number of
food deficit people has at least doubled the number of officially
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declared people in India, thus there is every case for enlarging the
category of those entitled to cheaper food from the Government.”

S/ I8 WA 50 AR 99 @ 2 fF W ¥ H¥ 50 ufoed B A1t 39 S & §o
Tl | Bl & 6 T8 50 Uiwd i, 3R WEl b A O & A W RAfq B TR
YIS g | 70-75 WO qP SMQM, 50 FRIed o= & | #9 59 39 <@ 8, 399 U
G I AT § Wt S R B oAt {6 WaR & foy sarar sfeargat a1 7 81 98 Sad
RBR BT Fdlel T8l 8, AN < BT Faldl gl 3musd forg & a1 g9 faw 81 R 39 <0 &
3fer 80 e TWIg € A 39 Wad BT Ply WG Ul 7l 8 B S 80 ™ @ forg
SO R & IR IRDBR B A M 7 3MU| I8 I8 f[I8R § AR TSIU WRBR &, a8
memwﬁeﬂﬁﬁaﬁwﬁmwﬁMWﬁEﬁsonﬂﬁ%
foy ST BT € A1 BRAT 21 39 < & B Y 37l Bl g T8 @ o 2 IR s
fog &1 @ <7 B R | AfPT R MU SHGT IR SFNIGT & A1 qHSIAT TR
A@TaT @red € R MU ga foly 1 dicq, 91 fioia iR Rmfewmeht Aikwes B
SR HRAT e © Al S W 989 Bl IR <« A g wAqwg B

31 < B HIY-AARAT BT <RIY| BIeASIS! b IR H el OIdl & (b I8 YU &
8, Wi 3Aibs I8 A & [P BremsiS! A BRI < & ATS Al Bl & 3R g8] dad
TeT g A e gl
g R aea (AFgRY): Y A SATSar St Bl AHESy |
S, AqReAl TR Selt ¢ Off, 98 T ST 41§, Usel AUl WHS o, fR Sl qHe of |
JeULT HEISAT : MY TR Bl T |
ST, AR AR Al ¢ AR FHEl I8 © b Y 59 RUIC Bl MRS A < | U gudl Rure
BHAR A AGedR ATed & 2| I8 ATUD] $Y AU [&F &l 3 I SR SHIT & A1
S, DAl @ qA A, AR DI IG8Tell D T AN AR MU HEATT PHReb I
Ugel TG B IRWET Sd BT oot gTeld I8 © fh g & 9gd 4 <= 7 o B
AR 8, W D FHRT &| § YD QT a8l g [P g9 (g Al 1 @1 fHar? groiiet
#, a9 2003 ¥, T8 & WSS 7 Bel b g9 & AeH! DI foT # A9 IR @ Rgerd SR
TR HIS WIS A IMEHAT D1 S=i @1 Raarn ik I9a forg 12 fafems seR ad 2005
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H @d Y| R golie 7 3o I8l I8 &M fhar 3R &1 fferaT Jud ser s+ a8 @
Raa W @9 Y| R AfdaedT 7 I8 SM [BAT| ITdT egaT fSdadde qrmT ay 1997 H
Y% B3N AR 40 A ©-1 b1 b MAfela YA STeR Wd dreb @Al Raelr 8 & 34l oRe |
ardianT 3 ot 31.6 Ao et I &9 H | U, IS He wH WU I AIfId B 2
3R NI B IE BIed & Sl AT H [ AT B8 e <91 2 Al SAN &1 BTerd s,
3T SIS & [ehdl & | MY fheR O & 87 M 39 < Bl @I DI, TR P, ARARIT BT
U FT I O @ 2l AT TR R, Usd 91d &, ST IS IMEH! 39 <9 & ISR TRl
P AT WGT H TGl AT Bl B AT IR TN g, TG gl @ R MR R Ry
qemfed Iecufd St < I8 el © 5 89 39 a1l 98T ¥, 39 ¥ &I favd &Y geHay afafy
H @Sl AT AU qY 2015 Tb Y@ BT AET BT B (oY PSS ol olfpT o Bl I
fowrE 780 <a1 © % oMy a9y 2015 T®, T U H Y@ DI 36T B G| 31 G A 3R
Ig B fhar Sar 2 iR 99 T &g As-A7 BN O IRT Hed 3P Ferddl B, TR
q3l P TOR el AT &1 HW 39 W =al BHfl A BH MMID! AT q@1 qbdl ©, fQ « Aebdl
g, TR SFRIGT | ST T FHSiT w) w §, O et Sfare 7 Ao & g RO e W
& AT TE T B, WA b A SAD] G0 B IR g & f6Ar Bl et B
fIse™] 7 99T¢| B9 8000 W ¥ 3 U H Wl B W ©, I 300 WA A WAl HAT S 2
BN SIg-fAfderr &1 3T € B A V| AR g1 B §SRI SO WeH 8 gebl o, AN
G-I, TS-4fedi @ B IE 2| MY WA & I [HAE Bl 37 MGH B A o, A
3D deiih AR <% & foy Swarht =&t 1 # faem o faenedl &1 g, fagm @1 arsr-
Tgd A § IR AT # SAAG=T P WA §, S| GRS DI AHSIA §, SATAY AT
HEIGTT, § MU AEgH U 950 W W0 A HSM(eH HelGd] bl dd1d+l « %8l § b $9 <« Bl
@—cﬁaﬂwaﬁﬁwﬁé‘lmlaﬂgdwﬁv‘maﬁmsﬂéﬂaﬁwﬁaﬁﬁwﬁlg

3T T T8 S O Pl Pl o SYA? Y8 9 YW N BT o &9 S, $9 g
eI W W A FAHA! S F HEAl gsdl © [P 37 37 GG I8 21 g IMHA B b
fpell fa ama A fF smuast T 7 < @1 59 R # ogen fan 21 59 < @9 59
fog I BRI H STU B SIS R WAl Rl § 16 59 O¥ B Wl DI, TAD! URERT Bl
e 8 AT 39 <9 & Ml Bl B B QYS9 RGBT B B ¥ ARG "9
Njel
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HeMEH Il WEledl 7 Uh 984 8 Weyul qid o Bl AiARe YRE IR ad
G & IR 9 el gl @M & 18 3R IS Aol SNl ©, I 98 GR&Tl ¢l 980 99d & dag A
fSha & ax 4 =af I8 81 urg 21 My HH =i PRIy B o H GBI @ R BT ol A
W T AR H Uql T fF FTR 4 galic g8 ol SAN YeHA! Sl BEd © f& RS |
3 g5 &, MRMEe aMg &l I8 1 9 87 Q¥ DI Al 37U U] FGRIE Aeqd FAl PR
W 2?7 qER W S AHAY B @ GHIEAT W& 7, SWD foY B9 R HN? B S WA B
AT & A SIS T &, a9 B 89 TS © [ T 3 W I8 UG AU YFeRR feR
AR oY Bre <7 3R & a1 oIl JMuast WioRem &1 S 9rl 9 <& §, 9% 9gd fafas 2
I8 B UIIHEH AR &, Afh TR g0 NG A W1 81 59 IR | &1 < Bl SRR 2
I_a ps <@ Bl
A FEIGAT : A AR HUAT YT a1 A HIFAY |
S, AqRelt AER Sl ¢ e TR 9 o, I oS S fReTery & Pefeed # o A Bl
Ut S B BART U THE GRS BT AT, I IMUA e a1 a7 21 U k% H A
PRI & AW § MSR qb Ugdl gl g] el Bl WSl ab Ygal gl 8, WX afaroy
TR &R cferor gdt ofmm & <wr omet A @t Mg 7 o g € AT omet AR & | eroe
T AT ST @1 2l AUD] AMRS Ald 3R i wiaw orfl @9 | §ga diw gl S
R €, 3% 89 WieR 31 a1fey| 89 {9 sneaR W fdwa &) Aerfed a1 @med 87 &
qr oSl & I A & ufdd W TS 21 G 39 91d Bl IHA © [ I8 89 ¥, I99 984
IS 89 Il T 1 1947, 48, 49 ¥ AN S (RUfAl off, 9 3T 97 WY ge g &
ST WEIGAT © 37T U1 q1d FATG DHIfog |
S, ARt TR Sett ¢ JEledT, 9gd Hew@yvl ard ol
e WAGA : SIP g, b YD e BT THI FATK 81 17 2
S, Relt 7R ol A T g & A sl § gt @t St @ g1 R
AR I8 39 e 9 FHEIG fBY 2| 0mad & IR d8 (UAT dheoll a1 dTedl 2l
Rifdd & a8 AT R B 21 3TaATs dI9 a8 beol H U SOl 81 379 Sfd Ty A Bl Ard
I &, A1 HHR W 3T ATE AT 2| S Srrsarofl Sit 7 §9 [ared T Iordn A1l # =redr §

for I8 warer 9E aRveT H W & A 991 K| WeT BT YA o7 P HIHR BRI 8, NI
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o7 3R BHARI &M | H =redn § b A geres=l St 39 a1l § 9ad Dl 3Meaw B | AHH
arearft St 7 IE Farte IORT AT| 3R AU $H ATl DI ASIHR Dedl o...(F@uH) o
e T8I, PUA BRD A A a1 G| g1 a6l A Hag 9ar B § B ST R A A
FB Gl IR W@ T

LT WRSAT : AT TSR, 3T (Y= I1d FHATE BT MIBT St BT qHT AH &

T B

ST, ARl AATGR SN @ MY S ATl 3 Ja1P 81 PR Hioy| B Aed 96 gV &l I8 IR
S WeT W U goTl o). (/@) B9 €, 89 A BE o 8 ©l 89 Al 39Dl A R IW © B
T IRT SRRV | FETHE AERT J1d I 3R 89 IHHT TR B | (J[@uH) 7, TR
YRS UIR I AV | BF U ST dT8d ol S B ATRa DT AT 8 ... (Faem)
3TEET WEIGAT © 37T 93 A | Y T 1 H T 8 O &

AR ey 31T Y 96 S0 | 31Us i bl AT A & 17 2

... (cgaygm™)
A& FRGAT : AT I D WU F Al $B Hf Rebre 7 T2 smem|

(Interruptions) ..."

JEAE ARIGAT : el AASR ST Sfl, 31 31T U+ q1d Sfeal ¥ FAT - arforg | It is time

to conclude.
... (Interruptions)
ST, HRelt AR SN @ #eled], # &1 SR ani Hedl dredl ... (FagH)
e TR : Tl e Ofl, 3777 93 sy
. ()
ST, e AAGR SN @ 3R SBICh &l Bl Al Seal d1d AHIG 81 ST ... (FaeT)
JEAET HRIGAT : 37U Sfoal FHIG HIfoy | qud FaTa Hiteg | I will give you one minute to

speak.

... (Interruptions)

* Not recorded.
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THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): I would like to respond to Joshi ji. I would like to inform him
fegwm =1 gl T8 us £1... (@rger)

ST, et AR SAen @ H FE a1 A GG St A G aredm g b PR Wk B
3T 21, € SR L., (Fger)

MADAM SPEAKER: Dr. Farooq Abdullah, please address the Chair.

... (Interruptions)

. WTeE Igedl: AT FANHAT & A1 T Hol . (@) MY Jevg, F M we
=redl g b g1 I1e ofar & 6 amysh & ofte} aroudl it 4 WY A8 der AT - Bl g Aq
TR P <o a1 FHOR © [ IS W &9 @1 Fhd1 &, AS T8 DT B, 99 B AT Big
3R goob Bl A9 o Wl R o, TGEE &1 Y& N Healél IO b bl qd1 & oy

fhet TSI (9HT)
N g R area @ 9 oMUt A H yaw HR gl 2. ()
JeAET AL : YS RT 81 T 67

.. (e
MADAM SPEAKER: Hon. Minister, please take your seat. Mulayam Singh ji,
please take your seat.

... (Interruptions)

ey wRedl : qoraH ¥ off, 3y 4o Sgy

.. (e
JNTET HENGAT : el HAAIE Sl Sff, 31T 3T FAG B |

.. (erer)
ST, R WA AER : HEedn, # Q1 99 Be | Ud 9 A1 I8 © 6 A9 uas qeed &
HIYUT GAT| 3HH oW DIs QAT =Sl 81 o o R By fewoll &t S1gl offehd g are
T AT ST B SAle], TG Sl Bl HaIMAd B gY Pel fb 89 Ay 34 4 q@ a1 v o
39 3R B9 darad # I IR AT | SHHI R AdAd 52 SUH 98 T 919 Fal T8 2
SHG QI U8 § - d gaad H MY ARE Al 99 SS9 T 39 99§ genlt] R IR |
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TR &1 99 B BT 8, o P © [ I® T & IO [l 3R TR Bl a_W & oy Js
ST TS| 1T AT @t 91 B R, IrIe S velt &1 s fRar o, 9 daer St a5 wiwr |
I 10 BRI B, $H Aed Bl S 9INT T 2] B A B AT 81 HRA B IS E,
Ifger & W g 596 U T R B oRd T8 81 39 folv ugel 3w feETmr @
ofigU, St IRGU| MUy 28 # 919 Bl ARy, Bl Rftl 3T 5 &Y al 37l a1d ©
AT 3T X AT B AT S @ B (FIET)
N garw [ area @ qRAY wwiell 9 &, (r@EEm)
e wgiedn : qoraw Ry Sfl, sv gy R

... (aFFEr)
ST, A AR SN : WK WIIsi § BN I $9 919 B B ©§ (P T Hel {F 3
IvaTel | B 9 H .. (rar)
JEAET HEISAT : 37T $ER TWHN q1d BT | 3T T & 1 a1 B 38 87

PNCECIN)
ST, ARt AR SN @ O b1 TRarel W &S e &, SRS T8l dterdn ... (gEr) 3
39 919 BT &9 W4 P 80 39 919 BT B 973 el B [ ong B B vl 39 UBR B

JUHTYERT TGl BT TANT B .. (aeT)

MADAM SPEAKER: Joshi ji, address the Chair. Your time is up.

... (Interruptions)

ST, ARt FAER e @ St qr P drear gl TKad qeled & aig Hedd Heed
9 féha, g3 W90 B AR H S 9473 oAl § eI Yo dgdl e}l Tl Ugd bl SOl
B! TEAE UP AR A o ATed 8, AP Igsel Fa%| 3T TH S B AGHAT DI R AT
TR ©| I8 §E BT Q¥ T, ASIAR BT < 8, M BT S 8, HI-Wdl BT < 8, I9 3R F
BT M T, TAD! TSI AR q TE B MMUB! ARG BN, AU T QW DI AR H AG
qafery| I gAH W& ARG, SH@! ST @) usE IRy, ST WO @ ggEr IR,
SHD! FIHT BT gz RAY| 77 & ST 3R WRT DI AR DI T8d oy offeh
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MY T YgAM< XS © B MY TG 2| AU TREl BT g9 <« B W&l Bl UGS < &
gl ...(x7ag™) TRIT B TEAE S dTed ©| AT FAT AT AR 82
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"SHRI J.M. AARON RASHID (THENI): I support the motion of Thanks on the
President’s address. 1 quite agree with my colleagues in expressing my deep
concern that it has been a tradition that whenever the President speaks to both
Houses of Parliament, everybody listens in pin-drop silence, but unfortunately
over the last two Budget Sessions, we are drifting away from this tradition. No
doubt that our country is facing various problems. Be it price rise, Naxalite
attacks in some parts of the country, foreign engineered terrorists attacks on our
innocent people and severe drought in the country. These problems which will
have to be readdressed by active co-operation of all the political parties.

Our government was voted to office with a clear cut mandate to protect and
deepen the values of pluralism and secularism and to ensure rapid growth with
justice and fairness for all. The biggest achievement of our government was that it
has successfully combat with the global economic slowdown by adopting strong
policies that our economic growth which had slowed to 6.7% in 2008-2009 has
improved around 7.5% in 2009-2010. Developed nations across the world, have
faced recession during the year 2009-2010, but India along with China have
performed well remarkably during this year of recession.

We have faced with extreme drought situation in some parts of the country
and in some other parts of the country, there was flood. Our government, keeping
in view of the draught situation and its impact on the farmers has allocated
Rs.4,000 crore from the National Calamity Contingency Fund and the Calamity
Relief Fund to the drought affected States. Diesel Subsidy Scheme was introduced.
Several other measures were taken to minimize loss in production due to drought.
Water conservation works in the fields of small and marginal farmers was brought
under the Mahatama Gandhi National Rural Employment Guarantee Scheme. 1
am glad that due to these efforts, we were able to contain fall in food production to

a large extent.

" Speech was laid on the Table.



05.03.2010 70

There has been pressure on the prices of foodgrains and food products. My
government despite a significant increase in the procurement prices of food grains,
kept central issue prices of public distribution constant. Import of essential
commodities was liberalized. Lakhs of tones of wheat and rice were released in
the open market. Additional wheat and rice were released through the various
cooperative institutions to benefit the consumers at the retail level.

Appropriate new measures to strengthen the security apparatus of the
country to equip it to meet the grave challenge posed by terrorism were taken.
Though, infiltration to terrorists from across the line of control in J&K has gone
up, but our security personnel were able to achieve significant improvement in
J&K.

Our Government has given 8000/- price for sugarcane and paddy which is
widely appreciated by one and all. Banks are giving agriculture loan starting from
25,000/- onwards food and essential prices also started decreasing. With this I

conclude.



05.03.2010 71

*SHRI SAMEER BHUJBAL (NASHIK) : I support the motion. The President’s
Address is an important event in the parliamentary calendar. It sets the agenda for
the Parliament. It is a vital channel of communication between the Government
and the Parliament. It captures the major highlights of the entire gamut of the
Government and provides an umbrella framework for debates on any aspect of the
Government and provides an umbrella frameworks for debates on any aspect of
the Government functioning. Customarily, therefore, the debate on the Motion of
Thanks to the President’s Address is the first business to be transacted by the
House. The sanctity of the debate is somewhat diluted when you find that the
Opposition insisted on discussing some other issues before this debate, whereas
this particular debate has ample scope for doing so.

My learned colleagues from the Opposition have said in the House and
outside it that the President’s Address is a sort of advertisement card of the
Government. [ would like not to contradict it, as this has been the pattern for all
Governments including the NDA Government and there is nothing wrong in this
pattern. When you highlight your achievements, you derive a sense of satisfaction
of the work done; but at the same time you need to be introspective and self
critical. And, I am happy that this President’s Address, while outlining the efforts
and achievements of the Government, has also mentioned about the critical
challenge to our nation-building efforts. Through this debate, all sections of the
House should endeavour to provide some inputs to the Government to address the
challenges.

Speaking at this time of the debate is not very easy, as most points have
been touched upon by my learned colleagues. However, I would like to briefly
touch upon some major areas of the Address.

Hon’ble President’s Address was reassuring in respect of several key areas

in the social sector, notably schemes for advancement in rural areas in terms of
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housing, road connectivity, communication network, as well as setting up of
schools and colleges in the backward areas. The growth and development in this
broad sphere is critical for the country’s future progress.

The Address in paragraph 3 reiterates the commitment of the Government
to the cause of the welfare of aam admi for achieving the goal of inclusive growth
and development. My colleagues from the opposition have said that address gives
the impression of glossing over the serious price rise question, which had seriously
impacted the common man. There are no two opinions on the adverse impact of
price rise on the quality of life of our people, especially in the rural areas. But, in
the context of the President’s Address, I would like to mention that the Address
has substantively raised this issue in several paragraphs. The efforts taken to
control prices of essential commodities have been highlightened and the causes for
this which lay in production shortfalls and the increased international prices of
these commodities have been delineated. In paragraph 7 of the Address, when the
Hon’ble President said that there has been unhappy pressure on the prices of
foodgrains and food products, all of us should be reassured that concealment is not
the policy of this Government, Transparency is the mantra of our success. The
Government is committed to a long term growth of agricultural sector as well as
efficient management of food economy foe ensuring food security for all our
people.

The issue of terrorism also concerns all Indian. After 26/11, the
government has taken steps to better organize the internal security apparatus and
these find detailed mention in the President’s Address. We have a zero tolerance
for terrorist activities. However, the Government is concerned at the revisit of
terrorist incidents, as evidenced in Pune. Terrorism in India is, to a considerable
degree, linked to developments in our neighbourhood, especially in Pakistan.
Growing influence to Talibans in Pakistan is a cause for concern. The infiltration

level from the Pakistan side has gone up. The Government is appropriately seized
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of the matter and in different levels of our bilateral engagement, there will be
nuanced reference to this factor.

The country’s internal security situation, expect the left wing extremist
activities, has been largely under control. Our very efficient and visionary Home
Minister has taken an integrated initiative to address the naxal violence in close
coordination with the affected states. Security of life and property is the absolute
minimum for growth and prosperity of our country as also its people. Our united
efforts will bear fruit. We should not see security from the blinkers of politics.
However, absence of two Chief Ministers from the Meeting of Home Minister
with the Chief Ministers of naxal affected states in February 2010 at Kolkata is
indeed distressing. It indicates that some of the affected states are yet to realise
the threat of naxalism to our internal security.

The Address has one very illuminating aspect-the emphasis on education,
as a critical factor to accelerated inclusive growth. With this in view, the
Government has made significant investment in primary education through Sarva
Shiksha Abhiyan and Mid-day Meal Programme. The Right of Children of Free
and Compulsory Education, Act 2009 has been notified. We need to move faster
in this direction as universalisation of primary education will play a very important
role in addressing the problem of child labour, abuse of child rights and so on.

The biggest relief, I would say, is the strength and resilience of our
economy and the economic policies, which could minimize the impact of global
economic crisis. The Government deserves our wholehearted compliments. Our
economy is growing at 7.5%. The way our economy is growing. I have a feeling
that we would touch double digit growth in not too distant future. Having said that,
I would like to emphasize that we need to attach top priority to our agriculture to
maintain its growth momentum. Scientific innovations on farm inputs and
biotechnology must continue through R&D.

At the end, I would like to mention the emphasis given in the Address on

extending modern communication facilities in the rural areas. Financial support is
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provided from the Universal Service Obligation Fund to set-up 10,000 towers in
the rural areas. This is a very important step in connecting our rural areas. |
represent Nashik in Maharashtra, where the major problem is lack of adequate
mobile connectivity. Signal is very poor, towers are not adequate. Madam
Speaker, through you, I would like to apprise the concerned Minister to look into
this problem. I hope, with this new initiative, the problem of my constituency as
also other rural areas would be adequately addressed.

Through you I would like to attract your attention on some of the problems
being faced by my constituency Nashik and particularly Maharashtra in general.
The phenomenal increase in population of small and medium towns like Nashik
largely on account of inward migration has led to severe set-backs in urban
development. This has created a number of problems like shortage of dwelling
units, mushrooming growth of slums, encroachment of public land etc. The pace
of urbanization is creating a number of problems in the process of proper
development of many such cities. Therefore, keeping in view this peculiar and
gigantic problem the Centre’s intervention is urgently sought in implementation of
NREGA and JNURM to strengthen the civic infrastructure of the city.

Another area is the “Youth Development’. While the role and contribution
of youth is of vital importance in all countries, it is particularly significant in a
country like India where the proportion of the youth in the country’s overall social
and demographic profile is continuously increasing. According to the 2001
Census, there were approximately 355 million people in the 15 to 35 age group, 74
per cent of whom lived in rural areas. The number was expected to rise to
approximately 510 million by 2016. Both central and state governments need to
harness the energies of this large group, providing them with adequate
infrastructure levels. However, organized effort appears to be forthcoming over a
national scale to tap the potential of the Youth. Youth are the foundation for the

development of the country and unless emphasis is laid on youth programme and



05.03.2010 75

put the youth on the right track and right direction, the ultimate goal of nation
building cannot be achieved.

As Delhi, is going to organise 2010 Commonwealth Games, we should take
special efforts to increase sufficient co-ordination among various Sports bodies
within the country and enhance our Sports infrastructure throughout the country,
among youth and masses.

Another area which I would like to highlight is that to integrate Computer
Technology/ICT (Information and Communication Technology) in Teaching
Learning process/Class Room Transactions in our schools. Madam, I would only
request you that it should be made integral to Sarva Shiksah Abhiyan where there
should also be provision to provide CDs, training for block resource
persons/teachers and assistance for monitoring and research.

Finally, I would like to see the President’s Address as a document which
has captured the spirit of good governance. It is articulated through a sense of
sensitivity and seriousness of the Government to issues of price rise and security,
through a sense of long empowerment of the women, Dalits and Minorities,
through a sense of long term vision on infrastructural development and
technological modernization, besides the issues concerning climate change and
energy security. The Government is conscious of its responsibilities. We need to
strengthen its hands. With these words, I thank you Madam Speaker for giving me
this opportunity to participate on this motion in this august House. Madam, |

support the Motion.
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*SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I beg to lay the written
speech on Motion of Thanks to President’s Address.

We are participating in the debate on the Motion of Thanks to the
President’s Address. As President’s Address is prepared by Cabinet so it is quite
natural that it will reflect the achievement of the Government and also the policies
and programmes of the Government.

When we are discussing of President’s Address we see that as per the
Human Development Index the position of our country is gradually decreasing
ranking down to 128 from 126 among 177 countries. We all love our country.
We are proud to be Indian. But what is shame to us is that even after 62 years of
independence we have large number of illiterates in the country. Almost 17% of
the World Population live in India. That is out of six people in the world one is
Indian. But out of total adult illiterate people in the world almost 34% live in
India. That is out of three world illiterate one is in India. The case of female
illiteracy is more horrible.

More than 70% of our population live in country side. Most of them are
Kisans (peasants). But what is the plight of the farmers? Almost 2 lakh farmers
have committed suicide because of the anti-farmer, rather say, anti-people policies
of the UPA Government taken in last six years and also of the policies taken by
N.D.A. Government in the past. Nothing has been said in the President’s Address
about the land reform programme of the government. No new direction has been
given for enhancing the irrigation facility and also supplying subsidized seeds and
fertilizers to the farmers. No action has been taken for fair and remunerative price
for the farmer’s product.

The Government takes pride in NREGA, now named as Mahatama Gandhi
NREGA. But we have failed to provide 100 days work to all families for whom
the scheme is meant. What is deplorable is that corruption it taking place in

implementation of the programme. The Government should come forward with
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plans and programme for the poor, particularly for the rural poor and the poor
living 1in the Basti (slum dweller) in the towns. There should be no divisions as
APL and BPL category because the criteria that Central Government has fixed up
is so inaccurate and wrong that it keeps many really deserving poor people out of
the list of BPL category. In fact, there it keeps many really deserving poor people
out of the list of BPL category. In fact, there is no specific data numbering of
families below poverty line. Planning Commission has one data, Arjun Sengupta
Committee, Saxena Committee or Tendulkar Committee have another. What is
the need of the time is to correct the Planning Commission data and enhance the
percentage of BPL family.

Price hike of essential commodities has risen to an alarming position,
almost reaching to 20% of food inflammation rate, what has never been in last 26
years. Government has failed to keep its promise to control the price hike. To add
fire to the fuel, Government has recently increased the prices of Petroleum
Products, thereby causing further rise of price hike. I strongly urge upon the
Government to withdraw such hike of Petroleum products. Government should
take appropriate action to make Public Distribution System universal, without
making it a targeted one. In addition to that, as a measure to control price hike,
Government should make ban on forward trading on all agricultural products and
stop commodity exchange. Government should distribute 35 kg of foodgrains at
the rate of Rs.2 per kg, to all BPL family.

Another important problem in our country is the question of unemployment.
Nothing has been said about creation of new jobs. What is of more concern is the
issue of job loss. More than 20 lakhs workers have lost their jobs. Even Railway
and other Departments are not fulfilling their vacant posts. Government should
take action of this.

Hon’ble President has referred to in her address about the threat and danger
of left wing extremists. These forces are attacking and taking the lives of innocent

peoples, Jawans. In my state West Bengal also in parts of three districts such
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thing is happening. So we all should come forward to face the challenge of left
wing extremison. Government, particularly Central Government should take firm
stand and strengthen joint operation. But sorry to mention that there is one
political party. Who is part of the coalition government and they are supporting
the so called Maoist Activities and demands for stopping joint operaton. This
should be checked and condemned.

Another important issue into which Hon’ble President has not mentioned
anything is the issue of implementation of the Rangaraj Misra Commission
recommendation. It is the crying need of the hour. The government should place
the action taken report in the house West Bengal has already taken some positive
step by announcing ten percent reservation for educationally, economically,
backward section of the Muslim community.

The next issue is the question of bringing legislation for 33% female
reservation. [ strongly demand that such legislation should be tabled in this
current budget session.

My last point is the issue of education. Right to Education Bill has recently
been passed by making provision for 6-14 years children’s free and compulsory
education. But the anomalies in the Bill, now Act, be rectified. Central
Government should come forward to allot more fund to the states to make it a
success. While implementing this provision Union Government should keep in
mind the democratic federal structure of the country. With these words, I thank to

the Chair and conclude by written speech.
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& HEGAT : 3MMUHT 9gd-aga g=uars| Now I would request the hon. Prime Minister
to reply. E

THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Speaker, I rise to
join all Members of this august House in conveying our sincere thanks to the hon.
President of India for her enlightening Address. Over the past two days we have
had a very constructive debate on the issues covered in the Rashtrapatiji’s Address.
While several Members have expressed satisfaction at the working of the
Government, some others have criticized it. This is as it should be.

Madam, before I come to the main subject, I would like to make a mention
of the stampede that occurred yesterday at a temple in district Pratapgarh. The
issue, I believe, had been raised by the concerned Member of Parliament in the
Lok Sabha yesterday. I join all hon. Members in conveying our heartfelt
condolences to the families of the deceased and wish speedy recovery to normal
health of those who have suffered injuries. We have decided to make from the
Prime Minister’s National Relief Fund an ex gratia payment of Rs. 2 lakh each to
the next of kin of the deceased and Rs.50,000 to the seriously injured.

Madam Speaker, the essence of the hon. President’s Address is contained in
paragraph three, and I seek your indulgence to read that paragraph once again. It
says:

“My government was voted to office with a clear cut mandate to
protect and deepen the values of pluralism and secularism, and to
ensure rapid growth with justice and fairness for all. Since assuming
office in May 2009, my government has worked single-mindedly to
build on the achievements of its earlier term to deliver the promise
of faster and more inclusive growth. The aam aadmi was and is at
the core of this promise; the aam aadmi had to be protected against
the ravages of the worst ever global economic crisis since the Great
Depression and against the failure of the monsoon in large parts of
the country in mid-2009.”

Madam, our economy’s performance has to be judged against the twin

impacts of the international financial crisis which suddenly erupted in September,
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2008 and then subsequently the failure of the south west monsoon in the year 2009.
I sincerely believe that the way our Government has dealt with the impacts on our
economy of these two adverse turns in our circumstances beyond our control is
praiseworthy and indeed the whole world is praising India for the success with
which we have achieved in this country.

Under the impact of the global economic crisis, the mighty countries of
America and Europe have experienced negative growth rates. In 2008-09, India’s
growth rate also declined but we still maintain a growth rate of 6.7 per cent. In the
current year, we will have a growth rate of minimum of 7.2 per cent but possibly
going up to 7.5 per cent.E

In the fiscal year 2009-10, the growth rate of the economy will be probably
close to, what I have mentioned, 7.5 per cent but the most conservative estimate is
seven per cent. In the next fiscal year, we are confident of achieving a growth rate
of eight per cent or more; and the year thereafter we will be able to return the
economy to nine per cent growth rate.

Why do I emphasise the growth rate? Madam, growth is not an end in itself.
The end is the well-being of our people. Growth is only a means to provide relief
to those who are suffering; growth is a means to find resources to spend on
education, on health, on rural development, on social security. If we do not grow
fast enough, we may talk about removal of poverty, we may talk about expanding
irrigation and other facilities in rural India but these will all remain pipe dreams.
The fact that the first three years of our Government saw a sharp increase in the
growth rate, enabled our Government to devote a lot more resources for rural
development, for agricultural development, for education.

Therefore, it is very important that the economy should get back to the
growth rate of nine per cent or more. I am confident that the macroeconomic
fundamentals of our economy are very sound. Why do I say this? Ten years ago,
nobody would have imagined that India’s savings and investment rates, can be as

high as 35 per cent or 36 per cent. In the last four to five years, we have so
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managed the economy that both the savings and investments in our country now
are equal to the savings and investment rates which prevailed until 10 years ago
only in the countries of South East Asia or East Asia.

Moreover, I feel, in the years to come, in the next two decades, the dividend
arising from the sharp rise in the working age population to total population of our
country will provide another positive factor to push the savings rate of this country
close to 40 per cent of our national income. If we manage our economy well, if we
manage the creation of social and physical infrastructure well, if the processes of
governance are improved to reduce the scope for corruption, I think, there is no
barrier to India entering on a long-term basis the age of double digit growth. This
is the vision that our Government is working to realise.

I recognise that there are current problems, which cannot be wished away.
The hon. Members from both sides of the House have referred to the price
situation. [ will be the last one to say that the behaviour of food prices in the last
one year is something which does not worry us. We have been worried about it a
great deal and to the extent that we could adopt measures, we have adopted; and
the House has my assurance that if any practical methods can further bring relief
to our people, our Government will always be sensitive to the concerns of the aam
aadmi... (Interruptions)

M oA TIRM WA (RET@): 3@ qP FAl 8 gon?...(FagH) R Sl & aM
aaﬁr?...(w)@

DR. MANMOHAN SINGH: Madam, the crisis situation that emerged was a
byproduct of events over which we had no control. There is, first, the effect of
international commodity prices which have gone up and since India is no longer a
closed economy, despite what Dr. Joshi may say, we are dependent on imports of
substantial quantities of vegetable oils. In years of shortage, we depend upon
import of sugar. We are dependent to a substantial extent on import of pulses.
When international prices of these commodities rise, I think, there is inevitably an

impact in our country.
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When international prices of rice and wheat go, if we do not pay
remunerative prices to our farmers, our ability to procure for the Public
Distribution System may be seriously in danger, and, therefore, we have to pay
remunerative prices to our farmers but the side effect of that is, it raises the floor
price or market determined prices.

I invite the House to reflect on a situation that we were faced with. There
was the global recession. Simultaneously, because of the drought and because of
the high commodity prices world wide, there was pressure on prices. We could
have dealt with the price effect by a very tough monetary and fiscal policy which
would have depressed the demand. Would that have been the course which the
House would recommend to me? If we had gone that route, there would have been
large scale unemployment and steep fall in industrial production in our country. At
a time when the world is faced with a global economic crisis and declining rates of
employment, we have so managed our economy that we have not allowed, I think,
large scale unemployment to emerge as a problem in our country, despite the
world wide recession that prevails.

At the same time we were able to introduce a large number of stimulus
packages which ensured that the interests of the weaker sections of the society
were protected. Take for example, the National Rural Employment Guarantee
Scheme. Madam, 4.5 crores of households have benefited. Fifty per cent of them
are women. Fifty per cent of them are Scheduled Castes and Scheduled Tribes. 1
am not saying that in one go or in one short period of five years, we can remove
poverty. But if we are sincere, if we use all the resources of the economy to step
up our growth rate, if we manage our fiscal situation well, we can certainly soften
the harsh edges of extreme poverty in a period of about five more years.

We need to invest more in education. We need to invest more in health. We
are doing that. We need to invest more in rural infrastructure and urban

infrastructure. We are doing that. But more needs to be done. Please help us to
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strengthen the growth impulses in our economy so that we can accelerate the
tempo of social and economic change.E

I have said growth is important not in itself, but because it provides us the
resources to tackle the problems of poverty, ignorance and disease about which
Jawaharlal Nehru spoke from the Central Hall of Parliament on the midnight of
August 14, 1947.

Madam, many Members have in the discussion expressed their anxiety
about rising prices. We had a separate discussion on this issue. But I would again
like to inform this House that the Government has been alive to the problem and
has taken all possible measures to address the issue. To put matters in perspective,
it is important to recognise that in 2009 we had one of the most severe droughts in
recent history, the worst since 1972. As a result, the production of food grains,
pulses and oilseeds has been adversely affected. Production of sugarcane has also
gone down. This was preceded by the economic slow down. To respond to this,
the Government had to stimulate demand and increase the availability of bank
credit.

We have taken decisive action on several fronts. We acted early to limit the
fall in the Kharif production. As a result, we could contain the reduction in food
grain production to a large extent. We have been able to procure around 23 million
tonnes of rice this year which is not very different from what we had procured last
year during the same time. There should be no panic on the food situation front
considering the comfortable level of food stocks that are available with the Central
Government. Rabi prospects are also very encouraging. Post-monsoon rains have
been good. All this augurs well for our ability to stabilise food prices at a
reasonable level. We have permitted import of raw and white sugar at zero duty
and imports are taking place. Enforcement in terms of imposing stock and time
limits is the hands of State Governments. We have empowered State Governments
to do so through the Essential Commodities Act and 1 have requested the Chief

Ministers to take stern action against hoarders.
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Madam Speaker, many hon. Members have spoken about the export of
sugar. Very often we have to honour prior international commitments. The amount
of sugar that India has exported relative imports is so small that it is surprising that
so much is being made out of this. In November 2009, India exported sugar worth
Rs.7.94 crore whereas it imported sugar worth Rs.611.40 crore. In December 2009
the exports of sugar were worth Rs.12.34 crore whereas the imports were worth
Rs.216.90 crore. From this, it will be obvious that the factors responsible for a
sharp increase in sugar prices are to be found in the cyclical nature of production
of sugarcane. There is a cycle which has been noticed for almost 50 years in the
behaviour of sugarcane production. For two or three years in one cycle there is
upward pressure on prices followed by a steep fall in prices. E
13.00 hrs.

We have to find ways and means to stabilise the sugar economy despite this
behaviour and we will explore ways and means to see that in future prices of sugar
can be stabilised at reasonable levels unmindful of the cyclical nature of the
production of sugar.

Madam, I now come to the internal security issues. The overall security
situation in our country has remained satisfactory in the last year. This is not to
ignore the horrible terrorist act in Pune. But taking an overall view of the internal
security situation, what I am stating, I think, is what is the reality. A number of
concrete steps have been taken to strengthen and reorient our security architecture
in order to meet the growing threats of terrorism, insurgency and communalism.
We have remained in close touch with State Governments to evolve a common
and practical approach. We are taking firm action to curb naxalite violence. It is
unfortunate that they are targeting innocent people and destroying roads, power
lines and other essential infrastructure. In some places we have received reports of
the use of children; we have drawn up an integrated plan to tackle the problem in
consultation with the States. A high-level meeting was recently held with all the

Chief Ministers where we reviewed the situation. The security forces have
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achieved several notable successes. While we are determined to take firm action,
we are ready to talk to any group that abjures violence unconditionally and agrees
to abide by the due constitutional process.

Madam, the National Investigation Agency has commenced its work. Four
regional hubs of National Security Guard have been set up. We are in the process
of setting up a National Counter-Terorrism Centre. A National Committee on
Coastal Security has been set up which has adopted an integrated approach to
coastal security and has taken major initiatives and decisions for registration of
vessels, issue of identity cards to fishermen, installation of transponders on boats
and setting up of four Joint Operation Centres. Coastal police stations and
interceptor boats have become operational under the Coastal Security Scheme.

To supplement the efforts of the State Government in modernising their
police force, we have provided Rs. 1,250 crore during the current year of which Rs.
955.53 crore have been released to States up to 28" January this year. This has
helped States to augmenting the resources available to police forces in terms of
vehicles, weaponry, communications, training, forensic facilities, intelligence
capabilities, security equipment and buildings. The Bureau of Police Research and
Development is engaged in impact assessment study of the scheme so that the
scheme could be improved.

Some hon. Members have said that agriculture has been growing at
negative rates. This is indeed surprising. A drought is beyond anybody’s control.
A severe drought does result in negative growth in agriculture and it is no surprise
that agriculture is expected to grow at minus two per cent in 2009-2010. E

But we should not forget that in 2002-03, following the drought of 2002,
agricultural growth went down by a good seven per cent. Food production went
down from 202 million tonnes in 1998-99 to 174 million tonnes in 2002-03. 1
would also like to remind Members that the agricultural sector has been growing

at an average rate of four per cent during the period 2005-2008 compared to the
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growth rate of around two per cent from 1997 to 2002. Our pro-farmer policies
have borne fruit.

For the first time in the recent past, we have reversed the trend of declining
investment in agriculture and stepped up investment in agriculture through the
Accelerated Irrigation Benefit Programme, the Rashtriya Krishi Vikas Yojana, the
National Food Security Mission, the National Horticulture Mission and other such
schemes. We should also not forget the investment in water conservation
structures that is being made through millions of works under the Mahatma
Gandhi National Employment Guarantee Scheme. Food production has increased
from 174 million tonnes in 2002-03 to 233 million tonnes in 2008-09, which
represents a growth rate of around six per cent per year. We are, however,
conscious that a lot more needs to be done to improve agricultural productivity
and we are committed to continuing our efforts to increase both public and private
investment in agriculture and diversify our agriculture so that higher farm incomes
provide stability to the lives of our farmers.

Dr. Joshi referred to our going to America to seek solutions to agricultural
problems of our country. I wish to assure him that there is no scope for this sort of
galatfahmi. 1 think, our Government recognises the imperative of food security
and that self-sufficiency in basic food grains has to be a part of the National policy
for development. This is a policy which we have pursued under successive
Congress Governments way back from the sixties till date. We will continue to
pursue it hereafter as well.

Madam, the decision to pay remunerative prices by way of minimum
support prices is a part of our effort to incentivise growth of agricultural
production and productivity.

I think, Advaniji raised the issue of farmers’ suicide. Our Government has
been very sensitive to the issue of farmers’ suicide and everything possible in
terms of Government action is being done to ameliorate agrarian distress. The

loans of small and marginal farmers have been waived and for other farmers, a one
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time settlement has been made. These measures have benefited 3.68 crore farmers
to the extent of Rs. 70,000 crore. A special package for suicide-prone districts of
Maharashtra, Andhra Pradesh, Karnataka and Kerala has been implemented. The
minimum support prices of most agricultural commodities have been enhanced
substantially over the last six years. It was ensured that fertiliser prices did not
increase during the same period. We have, in fact, reduced the prices of complex
fertilisers in 2008 in order to rationalise nutrient use.E

The increase in the Minimum Support Price of cotton has come as a great
boon for cotton production in Vidharba and other cotton-growing regions of the
country.

It has been said that the loan-waiver scheme has not helped farmers and it
has only helped banks. ... (Interruptions) Nothing can be farther from the truth. It
is surprising that we forget that nearly Rs. 70,000 crore, that was recoverable from
farmers, has not been recovered. It should also be borne in mind that owing to
defaults in repayment, farmers would not be eligible for fresh credits. We have
ensured the flow of fresh credit to the farm sector. During 2008-2009, against a
target of Rs. 2,80,000 crore, the total credit flow to agriculture was Rs. 3,01,582
crore. During this year, we have a target of disbursing Rs. 3,25,000 crore and so
far Rs. 2,18,202 crore have already gone to the agricultural sector.

We have accorded very high priority to the welfare of minorities. We have
accepted most of the recommendations of the Sachar Committee and this House
has been informed of the action taken on them. We have launched special
programmes aimed at social, economic and educational development of minorities.
Three new scholarship schemes have been started and are under implementation.
We expect more than 40 lakh students to benefit from this scheme in the Eleventh
Plan. At least 30 per cent of these students would be girls.

Madam, the new 15- Point Programme aims to ensure that at least 15 per
cent of benefits in certain schemes flow to minorities, and the schemes for

minority welfare are being closely monitored. Under this programme, additional
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school rooms; drinking water supply schemes; Anganwadi centres; and houses are
being constructed for the minorities.

To improve the access of minorities to bank credit, we have set the target
that at least 15 per cent of the priority sector lending will flow to them. During
2008-2009, more than Rs. 82,000 crore of bank credit, under priority sector
lending, went to the minorities. This represents nearly 12 per cent of the total
priority sector lending. We hope to improve on this in years to come.

Minorities have not been represented adequately in Government services.
We have taken steps to correct this situation, and as a result the share of minorities
in Government jobs has increased over the past three years.

Madam, some Members have raised the issue of rights of tribals over
forests. We are making genuine efforts together with the State Governments to
ensure early disposal of claims and distribution of titles under the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act. [
have also requested the Chief Ministers of concerned States on three occasions to
take all measures necessary to accelerate the process of implementation of the Act
and to ensure expeditious distribution of title deeds to all eligible claimants. This
was reiterated during the Conference of Chief Ministers and State Ministers held
in November 2009 to review the implementation of the Act. The Ministry of
Tribal Affairs is closely monitoring the progress in this regard.

Madam, some Members have expressed concern over the implementation
of the National Rural Employment Guarantee Scheme. Let me say that this is a
scheme, which has the potential to change the face of rural India.@ improve its
impact, we have initiated measures to bring in greater transparency and
accountability. ... (Interruptions)

# IATHR AR (WAYR): AR, 519 FIHT 9¢1 32 & a1 wrae [y off qer
AR L. (araum)
DR. MANMOHAN SINGH: An ombudsman scheme for setting up an

independent grievance redressal mechanism at the district level has been


rep133_16
cd.. by d2


05.03.2010 92

formulated, and States are in the process of setting up district ombudsmen. Social
Audits by Gram Sabhas have also been taken up. Details of job cards, muster rolls
and works undertaken have also been placed in the public domain. A scheme for
independent monitoring by eminent citizens has been formulated. Efforts will be
made to continue to improve the implementation of this revolutionary scheme.

Madam, Advani Ji had raised the issue of black-money deposited in foreign

countries. The Finance Minister had written to Shri Advani Ji in May, 2009,
providing information about the action taken. Subsequently, we have moved
further in the matter. Twenty countries and jurisdictions have been prioritized for
entering into agreements regarding exchange of information and assistance in
collection of taxes. Negotiations have been completed with the Bahamas and
Bermuda, and steps are being taken for signing of agreements.
We have also approached Switzerland for renegotiation of our tax treaty, so that
we can have access to bank information. Negotiations were held in November,
2009, and the matter is being pursued for finalising a new protocol, through which
we will be able to obtain information in specific cases. India is an active
participant in global fora for improving transparency and exchange of information
on tax matters.

Hon. Advani Ji had also raised the issue of ‘One Rank, One Pension’ to Ex-
Servicemen. He has stated that the commitment I made in my last year’s
Independence Day speech and Finance Minister’s promise in his Budget Speech of
July 6, 2009, have not been honoured. This is not correct. The factual position is
that we had constituted a Committee under the Cabinet Secretary to look into the
1ssue of ‘One Rank, One Pension’ and other related matters. The Committee did
not recommend ‘One Rank, One pension’. But whatever recommendations the
Committee made to substantially enhance the pensionary benefits of personnel
below officer rank and commissioned officers were accepted by the Government,
and this is what [ had stated in my Independence Day’s speech. The

recommendations which have been accepted cover what the Finance Minister had
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promised in his Budget Speech of 2009. Of the seven recommendations that the
Committee made, five have been implemented. The two recommendations which
have not been implemented will be implemented very soon.

Madam, I share the concern of hon. Members about the need for electoral
reforms. I do not think there is any dispute regarding the need for electoral reforms.
Unfortunately, we do not have the same degree of unanimity on the manner in
which to go about it. It has been our accepted position and also the accepted
position of previous Governments that electoral reforms should be brought about
only by broad-based political consensus. The recommendations of the Election
Commission regarding electoral reforms and other proposals received by us are
presently under consideration of the Standing Committee of Parliament.Eerefore,
the Committee would be able to recommend measures which should find support
in this House across the political spectrum.

We introduced the Women’s Reservation Bill in the Rajya Sabha in May
2008. We have already considered the Report of the Standing Committee of
Parliament on this Bill. It will be our endeavour to bring the Bill before Parliament
in this very session. I sincerely hope that hon. Members would support the Bill as
it would be the strongest affirmation of our commitment to the empowerment of
women.

I should say a few words about foreign policy. The Government’s foreign
policy has been based on national consensus and full adherence to the principles
and objectives laid down by the founding fathers of our Constitution. The foreign
policy that we have pursued in the first term of our Government and on which we
have built upon in the second term has yielded solid dividends. India’s standing in
the comity of nations has never been higher. In the troubled world that we live in,
there is respect for India’s role as a force of moderation, reason and stability. The
resilience of our democracy, our commitment to pluralism and secularism and the
strength of our economy have enhanced our standing in the world....

(Interruptions)
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MADAM SPEAKER: Please maintain order.
DR. MANMOHAN SINGH: The situation in our neighbourhood is a matter of
high priority for us. We have had very intense and substantive interactions with
our neighbours in the last nine months. Several Members have voiced their
concerns over the situation in Pakistan and the terrorism that is emanating from
there against India. The Government fully shares these concerns. We are taking all
necessary steps to strengthen our internal security and defence capabilities.
Government has kept Parliament fully informed at every stage of our
policy towards Pakistan. I had made a detailed statement on our approach towards
Pakistan in this august House on 29™ July, 2009. The External Affairs Minister
briefed the House on the last round of Foreign Secretary level talks in February.
Our policy towards Pakistan is consistent, cautious and realistic.
I have never believed that the channels of communication with Pakistan should
break down. Even at the height of the cold war, the Americans and the Soviets
used to speak to each other. The chances of miscalculation can only increase in an
environment of no contact. | therefore, personally conveyed our concerns to
President Zardari when I met him in Russia and later to Prime Minister Gilani at
the NAM Summit last year. | had made an offer of talks on humanitarian and other
issues in October last year during my visit to Anantnag. The decision to resume
talks at the Foreign Secretary level is not a sudden decision but a calculated one
based on weighing all the costs and benefits. The fact of the matter is that the rest
of the international community is talking to Pakistan. So, our not talking to them is
not going to isolate them. We have made our point strongly, but we cannot wish
away the problem by not talking to them. Dialogue is the only way forward for
civilized countries to resolve their problems. But it is equally true that for any
meaningful dialogue to proceed, the terror machine has to be controlled by
Pakistan even if non-state actors are at work. I have said so in Parliament a
number of times and that remains our consistent position. We have left Pakistan in

no doubt about our concerns and our expectations with regard to the actions
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Pakistan must take against the terrorist groups operating on Pakistani soil and
targeting India. Pakistan must fulfil its assurances that it will not permit any
territory under its control to be used to support terrorism in any manner.

Madam, some hon. Members have referred to my discussions in Saudi
Arabia on Pakistan. Saudi Arabia is also affected by terrorism and this was one of
the subjects that came up in our discussions. I discussed India-Pakistan ties in this
context. I mentioned to the Saudi leadership, as I have to other world leaders as
well, that all problems between India and Pakistan can be resolved through
meaningful bilateral dialogue, if only Pakistan could be urged to take a reasonable
attitude in dealing with those terrorist elements who target our country. I wish to
reaffirm that no offer was made seeking mediation. We do not need any mediation.
We are talking directly to Pakistan.

Advaniji said that we acted under US pressure.

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
DR. MANMOHAN SINGH: Madam, I think we do a disservice to any
Government and Prime Minister of this proud country, if we say that such
fundamental matters of national security and foreign policy are based on anything
but our supreme national interest.

I have had many discussions with President Obama since he took office. I
categorically state that not once has he sought to pressurize India into taking one
position or the other. On the contrary, he has always expressed understanding of
the positions we have taken from time to time. I would urge the Opposition not to
spread disinformation on sensitive aspects of our foreign policy.

Let me say, Madam, that we do not wish to see the involvement of foreign
powers in South Asia. Whatever our problems, we must learn to talk to each other

and to solve our problems in a peaceful manner using our own creative genius.

* Not recorded.
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Madam, in Afghanistan our assistance has received widespread support
among the people of Afghanistan. The entire nation was outraged by the most
recent brutal attack in Kabul on February 26, which has led to the loss of seven
innocent Indian lives. These Indian nationals were in Afghanistan on a mission of
goodwill and friendship helping to construct the peaceful and democratic
Afghanistan that our Afghan friends desire. We condemn this cowardly act. I wish
to assure this House that such attacks will not bend the will of the people of India.

President Karzai had telephoned me and I have requested him to ensure the
safety of all Indians. I assured him of any support and assistance that may be
required. We are closely monitoring the developments with regard to Afghanistan
and we will assist the people of Afghanistan in securing their legitimate right to
determine their destiny in the manner they choose without outside interference.E

Madam, Joshi ji made some comments about India-China relations. Let me
say, China is our important neighbour, with whom we have a comprehensive and
multi-sectoral relationship. We wish to build upon the achievements so far so as to
create a partnership that is mutually beneficial. We are convinced that good
relations with China are in the interests of both countries, and will contribute to
peace, security and stability not only of the Asia-Pacific region but also of the
world. We are both committed at the highest level to maintain peace and
tranquility on the border, pending the resolution of the border question. This is a
complex matter which will take time to resolve. I had an excellent interaction with
Prime Minister, Wen Jiabao in Copenhagen, and our cooperation in the area of
climate change is a shining example how our two countries can work together on
issues of global importance and those which impinge on the future of our two
peoples.

In Sri Lanka, the conclusion of military operations against the LTTE has
opened opportunities for finding such a lasting political settlement which will be
acceptable to all communities, particularly the Tamils, within a united Sri Lanka.

We have and we will continue to contribute to the humanitarian and rehabilitation
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efforts of the Sri Lankan Government, and to the long-term reconstruction of areas
that have been affected by the military conflict. Our assistance package of Rs.500
crore for 1mmediate relief, resettlement and reconstruction 1s under
implementation.

We have taken several steps to diversify and broad-base our relations with
Bangladesh. A major milestone in this respect was the visit of Prime Minister,
Sheikh Hasina to India in January 2010. During that visit we put in place a
comprehensive framework of cooperation for development of our relations, which
includes a renewed commitment by both sides to actively cooperate on security
issues. We have provided a line of credit of one billion US dollars for a range of
projects in Bangladesh which we intend to follow up vigorously. The Government
of Bangladesh has reassured us that they will not allow their territory to be used
for activities inimical to India. We have welcomed some of the steps they have
recently taken in this direction.

Our country is passing through a difficult time. Security and stability are the
need of the hour. Political parties can differ on various issues but I do believe it is
important for us to face challenges in a united manner. I seek the cooperation and
support of all sections of this House. Let us not allow narrow partisan
considerations to come in the way of effective governance of this great country.

The people of India expect both the Treasury and Opposition benches to
engage constructively and ensure safety, security and prosperity for our

citizens. ... (Interruptions)
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."

MADAM SPEAKER: A number of amendments have been moved by Members to
the Motion of Thanks. Shall I put all the amendments to the vote of the House
together or does any hon. Member want any particular amendment to be put
separately?
SHRI BASU DEB ACHARIA (BANKURA): I want to put four of my
amendments No.895, 901, 912 and 928 to the vote of the House separately.

They are:

“That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about
tackling global economic recession affecting Indian industries
and loss of jobs of lakhs of workers and employees.” (895)

“That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about
streamlining the Public Distribution System in the country.” (901)

“That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about
steps to prevent cases of suicides by the farmers during the
last few years in ‘rural India’.” (912)

“That at the end of the motion, the following be added, namely:-
“but regret that there is no mention in the Address about
taking any concrete steps to ensure availability of food at
affordable prices to "AAM AADMI’, a large percentage of
which is actually living below poverty.” (928)@

... (Interruptions)
MADAM SPEAKER: Shri Basu Deb Acharia, will you kindly repeat the number
of your amendments?

... (Interruptions)

* Not recorded.
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SHRI BASU DEB ACHARIA : Serial numbers 895, 901, 912 and 928. ...
(Interruptions)
MADAM SPEAKER: I shall now put amendment no. 895 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: I shall now put amendment no. 901 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: I shall now put amendment no. 912 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: I shall now put amendment no. 928 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: I shall now put all the other amendments together which
have been moved, to the vote of the House.

All the amendments were put and negatived.

MADAM SPEAKER: I shall now put the motion to the vote of the House.
The question is:

“That an Address be presented to the President in the following
terms:-

‘That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which she has been
pleased to deliver to both Houses of Parliament assembled together
on February 22, 2010°.”

The motion was adopted.
MADAM SPEAKER: The House stands adjourned to meet again at 2.40 p.m.

13.35 hrs.
The Lok Sabha then adjourned for Lunch till Forty Mmutes
past Fourteen of the Clock. E

B
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14.4S hrs
The Lok Sabha re-assembled after Lunch at Forty Five Minutes past
Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy-Speaker Sir, today,
thousands and thousands of workers belonging to all trade unions like CITU,
INTUC, HMS, BMS, AITUC, TUCC and UTUC are courted arrest. They are
demanding that the Government should immediately take steps to control and
contain the rising prices of essential commodities.

The prices of almost all the commodities particularly food articles are
increasing but the wages of workers are not increasing. The prices of all
commodities are increasing.

Their second demand i1s, as the Government have decided to disinvest five
to ten per cent shares of Central Public Sector Undertakings, they are opposing the
disinvestment of the shares of Central PSUs.

Their next demand is that the labour laws are being violated. They are
blatantly violated. The rights which the working class have achieved through
their struggle are being taken away by passing legislation. They are withdrawing
the rights of the workers. The working class of our country belonging to all the
trade unions are demanding that the labour rights should not be violated and the
labour laws which are there in our country should be strengthened so that the
exploitation of the workers will be stopped. This is the demand of the entire

working class of our country.
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I urge upon the Government that the Government should listen to their
demands and try to mitigate the grievances, problems and sufferings of the
working class of our country. Otherwise, there will be more bigger struggle by the
working class of our country.

Today, the entire working class is united irrespective of any trade union

they belong to. We have never seen such a unity in the working class. They are
unitedly fighting against anti-labour and anti-working class policies of the United
Progressive Alliance Government.
SHRI B. MAHTAB (CUTTACK): Sir, today, India is emerging as a hub of
clinical trials of drugs. Therefore, there is a need for tougher norms which cannot
be overlooked. There is a need to tighten the regulatory mechanism.
Environmentalists are showing concern over the increasing use of animals in
clinical tests and call for alternatives. In our country, we have made the
registration of clinical trials with ICMR compulsory since last year to root out
unethical practices prevalent in clinical trials. Yet unsafe and illegal drug testing
has been a matter o@cem lately. The shocking revelation of a death of an infant
in Bangalore and of 49 babies in the All India Institute of Medical Sciences over
two and half years have been grave reminders of how we are becoming guinea
pigs.

I want to draw the attention of this House to a very fundamental question.
Is it not true that clinical trials have grown at a rapid rate? Is it not true that India
stands third among the destinations for clinical trials after the United States of
America and China? Is it not true that by 2011, the country will be carrying out
fifteen per cent of the total number of clinical trials? Is it not true that India has
emerged as a favoured destination because large number of people are available?

Therefore, there is a need to have stringent laws to punish violators.
Poverty and illiteracy pose a major challenge to ensure implementation of

parameters necessary for clinical trials. But it cannot be an excuse for violation of
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rights, especially of vulnerable sections. All attempts should be made to root out
unethical practices.

I would be happy if the Government responds to this issue instantly.

SHRI MAHENDRA KUMAR ROY (JALPAIGURI): Hon. Deputy-Speaker, Sir,
thank you for permitting me to speak in the ‘Zero Hour’.

I would like to draw the attention of the Union Government to an important
issue through you. During the last 55 to 56 years, many developments and
changes have taken place in tea plantation industry. But the Plantation Labour Act
of 1951 is not able to cope with the changing situation. It is failing to protect the
interest of the workers and the employees working in tea gardens. It is not able to
deal with the serious issues like non-payment of gratuity, provident fund,
providing house and house rent, providing drinking water and medical facilities to
the workers.

Tea garden workers who are living in pathetic conditions are virtually
living at the mercy of employers. Due to the manipulation of labour laws by the
employers, these hapless workers are deprived of their real wages and other
benefits. Even the agreements that are reached at conciliatory meetings between
the employers and the employees are disregarded and violated.

I, therefore, urge upon the Government to come with an amendment law to

save the workers from the primitive exploitation by the tea garden employers.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, Sir, I would
like to bring to your notice, to the notice of this august House, and through you, to
the notice of the Government a very important matter. Already the matter has
been raised by Shri Basu Deb Acharia.

As per the information gathered, more than ten lakh workers have joined
the satyagraha movement and courted arrest across the country. In all the State
headquarters and in other places, these demonstrations and courting arrest

programmes are going on. Almost all the central trade unions, like the AITUC,
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CITU, INTUC, BMS, HMS, UTUC, AICCTU, TUCC, and local trade unions,
have joined this movement. This struggle which is going on today across the
country may be attributed to the total united struggle of the trade unions. But the
Government is reluctant to address this issue. The Prime Minister’s reply today
did not even touch upon such an important issue of the workers.E
Sir, what are the main issues? The main issues are:

1. Price hike should be controlled,

2. Labour laws should be implemented fully and not partially,

3. Stop disinvestment in profit-making PSUs,

4. Protection of workers from job losses in the name of economic crisis.

Sir, only in the textile sector, now more than seven lakh workers have been
thrown out of the jobs. If we gather the information from different sectors, there
are not less than 50 lakh workers who have been thrown out of the jobs.

The next important thing is the creation of Unorganized Workers Social
Security Fund. In this context, I want to say a very important thing. There are
more than 50 per cent of the workers who are engaged in the contract works and
who have been getting very low salaries, which is even less than Rs. 2,000/- per
month. It is not a very meagre number, but it is a very huge number. There are
lakhs and lakhs of workers who are engaged in the contract works. They are
suffering a lot. So, I think, the Government should not sit idle.

So, I would urge upon the Government to stand to the occasion and to
consider all these points of the workers. Otherwise, today’s united struggle
would lead to a bigger struggle of our country. We are likely going to call the
Bharat Bandh in this matter.

Sir, this is a very important issue. I am bringing this matter to your notice

and to the Government’s notice.
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£ fava Aigd pUR (YUiA): Feigy, H I WHEY &5 Juldl Bl SHled Dl FHRT D R H
U AT IO dTedl gl AR HHERT &3 ST Bl AT A T gIAT & AR I &3 7
TH UHh W d=g fAermed & WIeEr 98 & T g1 did HHAiNaAl Ud Yold AfRHRaAl g
Yo HHAIRAT & qedl & USI-UTed & oY BIs guwl faena™ T8 8, 399 UoH-Ted wHIfad
BT B WY W S e Wied 4 W Aded_ @Ie & d'd amied & fog S
FuA fraAar 2, 98 W a3 A fAene 9 8 & $RU SWART @l 8 Uil g, A8 dl g
fqermerl # deprel A glag feardl Smel & #g #3 Sff e A1 g 6 AN d9ay
&3, S 9gd fUSel gl © U4 BRIl a1 I a1 A YHIAd Ied1 © H deax RIeT g D
ferer &1 RMUT 3 e WHi e B & Hul S| g 9RE 98 9 U A9a 8 g,
STEl WX BHR AT WAl & & § by fqenerd el e B BR, 9 W 39 o dfd
A Bl H oud WIerH { AT 7 St A omuE Rl g 5 W a4 # v day fwnes @
RITYT B S|

DR. RAM CHANDRA DOME (BOLPUR): Mr. Deputy-Speaker, Sir, I also want

to raise the same issue of the workers and through you, Sir I would like to draw
the attention of the House and of the Government.

Sir, nearly million of workers, organized by all National and Regional
Trade Unions together in a joint platform, courted arrest today throughout the
nation. They are demanding 1) universalisation of the PDS and ban on futures
trade of essential commodities, 2) putting to stop to disinvestment in public sector
units, 3) strict implementation of all labour laws and no further violation of the
labour laws, 4) universal social security coverage to all unorganized sector
workers without any restriction based on the so-called poverty line and 5) linking
of the so-called stimulus and concessional package with the condition of
employment protection and "no retrenchment’ commitment.

So, I urge upon the Government to take note of the notice and better amend

their policies.E
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15.00 hrs.

Hence, I urge upon the Government to take note of the notice and better
mend their policies. Otherwise, workers will strengthen their struggle throughout
the nation and that will result in a Bharat Bandh. Thank you.
3t qaott TH. Ued (SITEiR): SUTedeT Heed, H IO & SR foTel A ST g1 a8l gl &b
IET T TR 2| I IR & PR & foy qgl e TR s g8 ® et wemafe
3R faxf THid 1541.36 TS I9Y g3 M| Jells, 2009 TH 1424.44 TS 30 T &l
Q| I Pt FAfIT & ST M J@T 8, 98 2,46,000 2FCAR I AT W B, e T8d SIeliR
el # Wl & # 1,63,000 BFCAR T 3R TSR fTel 1 83,000 2aeaR T R
BT | IHD SR 14 (4311 3R 246 AISN €, <lfdh 34 Tb I AISRI S BRI IR T8l 8
@ HRUT THET TeX I |G SRl W UM T8 Ugd U7 J8T 2| H 3MUd A § WHR A R
HRAT A 6 S IoIC W TS @ 7, D oIy B HRATS b WA ATl forel § T
IGH THGT BT U ST B 0T SQI | H U HegH § WRSR B AT W qAq A
5 a8l @1 S RSfawar & R ot &1 A ot § 9 EUwss ATdh Bl 7 By Bl
AP HUA Bl a7 §S B D DRU A S SR & (4D DR [HAHT Bl a5 AHAAT
Bl Bl 3 PR A F9eT © 6 @ S FRag iR THaT &1 url 2g g¥ AR ffed
H UgA B TR HRATy |
M IR AR (S 7e): ST HBIGY, S & by Il § UBd UE-8: aul I aul @
IR o1 AT a9 83§l $9d BRU Hel 416 AT SRl § 3R Hel @l 9§ ol o
7 Uo¥ BT decde W el dfe-w: auf 9 a9 @ AfwaAfiadr & SR H16! dhe &
AT R BT 21 W FEERT &F SHHIg BARYR 39 9rel R aiiRe &9 B & dRor Afat
¥ iR Tl U 98 BH Ugdl 81 S @1 S WR A 9al T 8l

15.02 hrs. (Shri Franscisco Cosme Sardinha_in the Chair)

SOD BRU G b T F & YA BT THR Hbe g8l SO~ 8 a1 2l Iy &= 7 A
Ry iR i geaR B T8 B THR B T &1 g i & e o @ 21 s & #
FSABTAT ST B AT B HRIg 900 dTld & FH I ST 450 dreld 3msT ff SpaTe
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el # 2 3R S & S AT BWRYR A W gl BN A H Sl d1ed &9 2 5, A9 U
TE TP U B, ofhd ST URIEIRie Hewd @ darel R dIld &, S9 draial # 3el Wt T
WRAT 8, ifhT 997 HH B9 & HRUT I diddl § 99 IR T el IR g7 2l 37d: AT I
HEH W B75 APR A R & & HATe 3R BaRyR Aled HET Jawl 3R IR H o7
N v Uaeilie wea & dreme 8 S 9l ararEl B IS sl daed Ao § enfid
BB ITHI SUITGR FHRAT TG

et A g (STAR): ARG, IS WA I H U Fod Bl U W aTd a1l
e gl TAN S § W) Idl & WGy W Sl J9EG 99 I8 9 9 W@ g, S6h aN H
drem & forg 7 @e1 gon g1 6 3ufely 39 #eR & ot |HSIT § il & |Id 31 A1 @I
SPI SR BIAT &l Y &R B [P g & A B A iR R & B B A
Aol ¥ el fobvd b1 e A1 ot el foran Sarl e dwl < & HeigYl BT g
AT NI A YRAEISC 81 8T 2] BAN ofe’ AR S agd & sa-fie Mfier &,
N g € fr 9 g € § ST BE g € 5 39 W Ad I B ored § @R
& 2 6 98 TR 5 91d &1 SR &l oMY &R 81 % U fUcq Ush el &l IoThR o
ST 8, a9 DI IBMHR of ATl g| FOEHT | Ah 9d AWNQd] Bl dR% Sl § dl ISP Sl
I e €, oPR I9P! 207 dW A € A1 S9H 9 33 JW IHD! HHIYE SR § 3R
6.48 I IH TRF H JABIR BS & A I %ﬁﬁlﬁ%l@ﬁaﬁﬁﬁ“&?ﬁwﬂﬁﬁ
AT Tl I 39 I DT JHAT BT 2| DI 3@ a1 B A2 H Iai Ryoic Har g AR Sl
gTd &, 9 97! B8 3@ § & o A 39 <9 § |ffiva sAd g, B @ HHS § S 39
Ao B o7 TRIwse BRAl 8, SUd! a-% Y| U dTell, UTeldb! arell I H SidT § AT
fieg are ST 8, S19 98 Sl § A1 KT Sad! [ ff Ao #, el dea |, fedt
TE R T Al 98 I W Gl §, A WHR DI B I Gl ¢ ©, SAD! a8l @H-AT
TATSS T8l 8, 98 W W Hal DIs Il T8l @l Tl &, Hel Bl arol 781 of abdl 2|
S I B ABAN 2 [P I A1 IT ALAH! BT S &1 &, 89 30D b TS gU o
st gm1 W # g9d Raem® dd # T M1 A1l § Ig A1 el § 6 IR W g B
SART T YT BRT A1 ART RIS G b1 FA] BRIET §° I HOIGRl Pl 2NY0T 81 8T § Sl T
AT A W® T, [ AT B IR R FRa 2l IEH 70 ufowa fUres @ & Toer §
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qR&TH €, Bl U AN B ShaR dldl %8 o, # I§ el dredl § [ IH TNIT qolGR 5,
S feg A= @ o © AR SN ARARSH <@ g A1 Wi <l H Sl S A @
SOl B, a8 3Teciig-3feals DR & 3R FR A AT S AT Bl B 2] Ife SH AR &
Ty AEATH! Bt @1 # TEt AueT HE.L. () A 9 I 99 A @ 2 IR Mg off
3T WY AR AT G of | T W AR D I AT I 8, HAT AL M q81 ITDb 8D H =
W dod 2 W HA SN Ry T fF 39 IR SuaT SR T8l B @iy, el a1 7wt g
ST, fRreeTranTT SR 31T IR 81 SIS 3iR 379 [ AR A7 < 1|
g AN (SR[E): A9 HElGd, SN {Y dle Bl 99 oA, e fol # aiuen
MR FT BT gl

e, § U gl W Sfdcde i siftreEynt die wEa @ ATy W WRER &
S AP HRAT dredl gl [&77d 17.2.2010 & 1 f[d8R I & 9 el & sidvid, ST fb
W Al AT & 8, Riba yvs SRR Mg § SRRl 4 o B9 150 Taieanadl |
&TaT SIADR Yeb GOl TRIg THI0N 1 JaRaTgdeh BT PR & 3R DIB! AT § ANT 6l 1
U1 PG 50 BRI H AW o & TS| S AT J UMV H1HT wIdd § iR 98 4 49 &
PR TARIT R I8 & I UG 37Tcih Pl ATeld X gl H gl $9 =el Bl °fed gy Aol 17
f& 8 Y € oifh ofl Tb B WRBR GRI g SE=T "l § AR Y TRl SR fpari &
TRARI P P TR T8 & T3 &l A FRren § g9 g0 &1 e 38 W 2 5 39 yaR
& IRY A e & Y s IRBR gRI AT WHR Dl Haa YK T8l 8 bl 2| 59 YDR
B " B GRIGRT b & ol I WDR DI GG AH H g1 g1 U AfaRa

NI ST BRIV S B I HhaT 2l

Aeley, # wwerdl g 6 Ul gcd 9 &3 H A Bl A dvl & 39d |
afed 81 I8! §l I8 9gd o Ussl &5 ¢ 3R SMaNHA &1 Pls e Tl ol o D "
W B WHR A § I§ A1 Bl § (b 39 [UBS & 4 dgeR Md & & F$h A HRIA]
B Y TSI a1 FigRer digs d Jamwal Ariv [Sdh Aol & fdid qSdh (A 3R S
Wﬁﬁﬁiﬂaﬁﬁ%ﬁaﬁwmﬁﬂ‘mwwlg
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[HTAfT #Eled, # SUH! Sraid BRI Areal g b oy e # gedr wfed gg o,
S D ol [heAMey B g8 W Vb URig o Al & W8l qu-fdes & «rT o 81 4
3MUch HEH A AT BRal § b g8l manmwe &l gfagr Iueer dx1s SMel g8i sit fei],
TE R fFAM @ BT g8 8, S ANPR! Gl i SUAY IR B HUT B G| FEHI
& & oIy YT qgd-agd g=yaral
ST, Tgdw g Rig (demett): w9y weiey, feR g W Aars, e e @ dEd g
RiTe, AT, qRel, PR, qAEI, dldl, 8T, THE], TR, B, Al5 3R R I q4l S
arfar fUsst Sferdli @ = # enfie € ofik 77 |t SIferal &1 AT qen onfdie gred agd
W)Y g Ul SFDT W W WS, WEN™ &, S9dl AN § 3R aRER {HERd
AR B, &R < @ ¢ 3R TRER AW IR @ ¢ ST rggfad wnfa 7 wnfre e
Y| FER AN &R I3 © b I72 AT S H eniel far Sy 3R Ueh IR U gaim i
T, cifhT TR S STifer ot @gl & < ger foan wanl faeR # i@ 27 ofie J41e St Bl ARBR
off iR o9 &Il @l <dl St Jreg w31 off, 99 a8l B el A FaaHd IR qIiRa B
@ WRA ARBR BT AT AT 2, AT ARG ARBR 1 39 IR 31 T R &1 o 5

HEIGY, JATAASd d1d I8 & (b 1 Al § Y el e i # enf¥ret 2
ufees 9 | Sgfad S H A 8, offhd S & Jver W, R s | st onfa A
T €1 39 RO STD! Bl a5 S| T8l & gAY qAl AR € B I g
ST # 3R FER dI STfad S | e fhan Syl # ove AeH @ SRR 9 AR
HRAT E b AT =g fauiT §9 IR BIRAls Y 3R MDA AR H g DRI,
U ARBR A WHY B 3R IR SR 311 e anfe o ff dwid g9a oy Rer
g, 99 G I HI-3ITSie fHar Sy 3iiR 377 il &1 srfad Sifa # enfier fbar Syl s+
AR & AETIG MR anfde fRafa S 7= &1 3 Wt < 1y fuss 8fik g g saferw s+
aHl STTferdl bl g i b1 gt fam Sy i g Sferai o e |§ enfier fha
Y| 9 ddg H WHR UIfeamdie § fddl ofdR 3| 89 qa AT SHbT qHeiT B 3R I
aIRT HRIG, AP ST AG-BRIST ANl DI BT & g8 G4 8 qb iR Sl & g AT © d

TR AT ID |
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gl safay ft &9 9= € fF 99 9 a oy, a1 S9H o @t onfodt @ fRm @ iR
formeT e Rucice |fdd # srerar woIfa & &= § 781 8, S IRer foar gl I8
[T | HEIGd, MU g9y o, g9 foy anvehT aga-agd g=are|

2t 7y fa (i) : w9l Jeey, aRA aiforsy a9 9t 99 9 U sfedn &
Yeeh] BT Ub WA fordl & 3R I o & 6 #iga & fou Ssm wRan sife-srgRfaa 21
Td # iR Il & WA S 9gd & o &1 vy g, 9% 92 7 6 ey 9 e &
foy @18 Wes sifuxfe drRioR smamd 781 fhy U 2 iR 7 & Wss ATmfeT drfiord e
FNY MY T IR & ded #, O 7R 9 s A7 s/aart # vw, o1 9ré 39 &1 s
IS O T §, I gl & O & | BEgA H AR GAAN B SR AT gl gY, o It
A H IRE TR B HW gHAT gall, ForaH wRaig A AR U1 39 |9 A6l &l e |
wﬁgqﬁ%.ﬁﬁqﬁ%eﬁ%@%,w%wwmﬁm%lHﬁfh%?ﬂ
e Prgel & S AMMBY | BT, ABIMAT SR 7 S 8| BIgel S SART B Gl
g, IR SO A-A1Y AN I8 W e a1t & 6 S ISRy € S fa|e T 8, S
GIT BT W &I @1 SMY | # 37S1 bR | AR A1 aredl g, ey &1 fredt fo g
TEH HEAT B T 2 3R 1) @ TR IfSAT & yEud] o WG A Dl YRl Sfaid TE
T 8| Sy SN uEel {6 IS e & WY, g9 ugel fo uRRRifat sk S, e wgd
SIRR) 3R 3w g1 ® b Rifaer vfaue™ d3me s9d 8WeT ok TR ST & uderdi
DI Hr 6 MSANY & RISICeT & Rl SaE fQar Sy aifes A T ST 37l S !
SIREH H ST R & MHNRAE & A1 S Red €, ST Aoiqd dd 2

3 BT FAR (ATeaT): U HBlGd, WY FHGH &7 & fqild [IeRINIG AIbMT & qd
122 ¥ 132 fFHariier (Rda-awr) vrie @ R &l o 21 Use 3-4 a9t |
TRIAR 91 a9T & SR 39 &F | 916 & Ul 9 U WA &fRd g g 9 g9 v ¥
A WP WaH A F8dh (afor Frnht 72 dieer ©H, Acd Ud W S A o W argl
H I & AN WM R M & SR I S a6 A& Bal © Orad o geie
122 ¥ 132 fPeHicr @1 RIG H1H! SoRk 8 ¢ 81 9 T dled & fENHT H

HISAAT BT AHAI BIAT IS 81 © Yd Bl W BHlg guedl 8 Fbdl gl S AT B
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HISIDHRU] T ASATDRUT BT YTdebel AT 1668.05 R BUY DI IIR PR e URaed U4

RIS HATAY, ARA WRPR D U9 offed 2| qe IR, I o9 9 IUATT, fd8R, gl
& A 105 fadie 31.7.2009 gR1 WHUA fhar S g1 &l I8 uie wsd yRagd Ud

RGN HAT, RA WRBR GR1 A< a9 2009-10 & fofg rgAifed arfies Arem o 4
ERIREER

R I U G 82 B 99 A 108 .. (Rererkiw-srerian) & Rufa +t g
g1 I8 ugie W g qRasd Td IS AT, HRA WRBR R 2009-10 B FATE TdThR0T

& W PR BRM oG FAM §| 39 YA DT YFberd A4 881.91 ARG I Bl (AR DR =

IR, T Sea 9 SN, fI8R UedAr & uHid 147 fAiE 11.12.2009 ERT HATHI Bl

WP Te B &g A fhar o1 gebt 8| HATrd gRI 34} A SUYa Qi UTFberl b
B gaM & 1 T Bl I W GAG B B g AARMY q9a B HUr Bl S|
BREIE
Yot v Rig (someEme): § va 39 vy &1 Sa1 @1 g o sifdde iy € ok die W
T 21 3T AT I AW 2| I <=1 B 6 wrar # Sifets urg SRl g1 Wfh 89X geleEe
H I TG W IDT GRAT A A Al 2 3T U |G PR T A 40 fRArR &
M # o A9 W Sife €1 98 W Ugel W g W & H, SEl WO Wil /e H
Bl AT 3 & SR 3T U He, ?ﬂﬁmm%lﬁwwm@ﬂw
3 21 I facelt derh ot ot £

AIIER, STt e 81 & Ueb HElM @ e & UGNl Bl W ol 8| SHIT S

JY 22 A BIdl & I 22 ATl Iep] Siiae BT 21 22 il § d BB JGuUT Bl R BRall 2
U U U ©, S BReAl, S]], a1, AT AT 59 dgdiddl H Bell 83 ol # Iud
HIZH W WRBR I AN HIAT 5 [ b1 AT B & {7 ARBR Teb ATSHT Bl 190 oy |
S B A FAREE B Red B gie |, Rifd iR e &l I A goleEe # fageh
JAMT 3R well Wt 3 € A geATsEE TN Bl Wed W Hivd fhar S, I8 § siud
HITH ¥ AR Bl g

Jumfa wged ;&N U Arsh-- SufRrd i
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2 TS T, MER (TWYR): A FHURT S, H TS HIEH I RDR BT A 59 AR
BT Bl AT fb AR FASY &7 TR W U IS el 8, il &l HATG B 8
J8f W BT & A 500 A 3P & B WA B 7 w7 ufhar It & 2 BRI ¥ I Bl
T T ST haedt B gy Y ordl St e ufthar 21 <@ o, 3w S fasmu R w9
I A=l & MR R AR WM FwgR el 3R AR, & RISMR Jddi - 98 $o
3Mae fd &1 # I8 <@ <& § % af St 99+ ufehan g8 2, S9H $HNe-dHd 249 T&l & oy
I B3N ©| SHH HERIG, AT A WHER & T5gR & U Al SRISMIR AP BT ad T8l gl
gl § U HIRM W IRBR P M T TUR A DI AR AT MDA B=AT AT,
RNfP TAR < & QI B R 16 (T) & MIR W AW & v @99 ufear & @M
PR & MR A BT FAEAT DI GEHIV I @AM | AT 249 Jadi § F T
Alhel SRISTIR Jadh b1 TA &1 81 R8T &, Al I8l B DRI BRI, R [IRThR WA
YaHT W IR IR I 5| 34 $B AR W1 T3 ufehar arat 2

# =rear g fb #31 O 9 999 Uishdl R AP MR, Hifh HBRISE H TR o1l
U1 B, S Tad ¥ gIfad © 3fR nflarelt aiged Bl o S & Jadi UR Sa I B,
ql 98 el & dER S| 98 IR gadi § 9 AN 8, g9 HROT g8 Ifarerd 8l ddhdl

g1 39 fiarel ¥ AT Sfdharal WITod B¥ad BRd 8, A S 86 3O R Jhdr i ugd
FHa1 gl § e § 39 fAwy @1 9gd TR F o & fo WReR A wRar g 8k
HET Aredl § 6 RIF bl W S I 8l @M 8, fRvax 78R, 7 S anfetd haed
g, SO IR HERTSE & Jadh &1 9a9 el B, @1 I8 el 78l arnl| § TR I ATt e
g 6 98 =9 9fsha R AP M SR S T 8 gAhl 5, I W @RS fhar I | g=ara|

2 TORM U (AHARYR):  qHIUNT FEIGE, § A H1H A AT A HEAdYUl oAb Heed

% A9 W 30 WBR BT &7 MBI HRAT a8l g1 15 NI 1947 DI 5 Q¥ DI AT
el 3fik 26 SFAR 1950 B 0 S BT TUCH oF] gAT| 601 VRS & a1 W1, I 0 H
W@WWW@W@WWW|W$WQW%’@%%
A B ARHR I I 3R FEARMT DI SRER DT AT 71, Selded HHIE & 9gd Jad &
A UQ 21 dIc BT UK R O @ &1 S ST W go1g o S 8, Sear 9
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ardier wear 2 b 100 ufderd oFT aifen &Rl g ST S¥e foay v e 4
USacIoic BRd, IEIRI § BYATHY, I & H1e99 § dic & Uiaerd Bl @M BT TAT Bl
g, Qfp oSt i, VA g9 & 60 du1 a8 W A H 25 W 30 U AR AHOT &3 H 40
W 45 Ffoed & Samer AifeT TFE B W& 21 e 40 wRred AT H SR AR SWTE dle ded g,
a1 forrepT 11 wfcrerd dle fret Sd ©, 98 Uaer SR oW # 9gAd U1 o1l §l 39 9 9 qR1 e
FEAd BN 6 dlc &1 R¥CS 9, dle} Bl TaEQE a9 9 difds dldds worgd @l o
< H 100 H 40 YR dC gSdl 8, 11 U 9l ¥ WRBR gl 8, I < DI AlbaA
AOIGd Aldmds TEl HEl A1 Ghdl gl 3 foy A feiarsit 7, 39 Q9 @ srend faem
arel sl 7 Y qUAT <l AT b 3TSllE WRd H OB 8 Bl B Aol , & Wd Bl gl
Afhd A T & IS B9 YEAY Pl W T8 R UY B ARGl gl & 916 W g
RIS BT ¥ &1 PR ¢ &, TRl DI 81 AT UQ § 3R Aldasl TR HASR 8l &l

2. (@ragm)

MR. CHAIRMAN : Hon. Member, you have made your point.

#t IR U : HEIGY, 3AY SATGT Al Hewd P Faldl Gl Tl 8 Fabdl 3| AT W I
W F SEW B H T% 9red 59 wnd 96 ¥ 144 e 9 & 110 |ial 3 U

g Aleh FHT TR & A T A1 (a9

MR. CHAIRMAN: This is not a debate. Please make your point and wind up.

#it TERM O ¢ § Hel dredl § [ qdhd 8] SWUIE ¥, T $96H A §9 dle} Bl dle]

g A1 drex Yo A1 AR ORI W, 37T 9 d18 i AW § §, VAT His Jrae &
Y| 39 Wed ¥ UG ggraen Uee, fagar eH, @it veE, s S Hid Ao, el

[N

I, D18, RIS AT, ISR TR RINEIERE

a1 JMAN TS THH WhiH 8, Sd]

§q PR& MR dle} UM O HIA 911 1Y, Al aie b1 Ufaerd 100 Ui 81 S,

A= A BN, ANT STaTaes 81| QAT A9 Rd §U H U aTd FHIG Rl gl gdra|
ST, T I (BATST): WA ABIGT, )T 999 39 UPR 8 - <9 & o oot 9 w4
U B By I H 98 I ST BT VN ©, i 59 WRARI 9 il & W) 47 ud
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3 Py GfAUTY YTt B! § 3R 9&el H TNIG Sd] DI AU-3(U Bl Uced H oI 48 <1 &
-1 Hg JAEY o BT 99 @A 8, I A 8, IRg Wa D A1 DAl US @l ¢ (b
facetl 818 BIC 7 o4l BTt &1 H SSURY AUl BIRYCH DI $9 Wl Bl Jeaidd BT W A
fopa, Qfeps fRIfa 3 i f gar 781 & <@ 81 gEar, AT A4E B ATR S T@ TWHIE TS
SRIcye, Hag draroil Bifee, a1 Bified Afed ISigMl & s gificed H qril T &
5049%21@3{Gﬁﬂiﬁaﬁ$ﬁws},ﬁﬁ384@wﬁq%%*|@ﬁaﬁaﬁé€[?ﬁw1ﬂw
TEl 81 W@ SR <grel T Wl 3T W el B @ 2] I WRA WHR W W A g ©
5 e fieeh wftd <@ @t 9t 58 e @1 ds Few § fF A g8 vat o e A
IeiE 81 3R UTsde SRYdTell d N9 <Al &l I8! a8 9l fafeea Suael &xig o
RiEd

e vy SB Fu oAt (W ddR TR): w9l TEeT, J e ol sHfed & e
DI e H 3MUD WEAH A IS dredl g, Sl (Mdid 3awdd 21l SR yow # Ry W | gt
SR S A AR § 916 B N &R Al AN Bl el Tl gl A B 916 W a8t B
ST B8R Tl 8% a)g 9 YWIfad BT &1 S99 $RUT 981 HeMR Hodl 8, 89Nl aed Y
S g1 wedl @ AR 78 2 6 Isd 3 we ¥ 6 Mo & e a8 e el
g1 U IR 981 [Sh I9 IS, 98 ¢ Mg dl R AERI §N BT AW T8l foran S g1 # Uh
TSH B aR H LT 3BT BRAT ATEAT & FSHR TR SYG AR MREYR IS Dl SIS
& fou = § grew 9¢ 31 9 W HERAT 9 B UE Yo 98 9991 B, S sMfed & fog
Faid eI 2 98 9sd WY IRER W SARER Joll SY, S¥9d a1 I SARMEIG &
X 70 TR o9 81 WG| 39 &7 3R 48R & T deiIman vd 6 W & fy o
S 9Sh I S, A g BH 81 ST | AIfhe 3Tl deb 8 HANAT "I BT YU BT Il Rt
TE 97 urn g1 S O BT g g, 98 9l H Had TH-gR 7EN @ Fodt 21 98 & 39 3R
S UR & Wl B o § RedaiRai € gafeg arat fodi § 92 bt fgdd ol 81 &
AT A1 GHEAT # BH A P 20-25 AR R SN & IR APR B &M I W 78l ol ol A
el g8 e feer =@redn g b SAfEd & ffg Halkar gre R U @R el a9 99l gl
3MaeAD &1 A lleb [T &3 BT ATATYR fAGTTqHT &l 7 & I UR 2 A7 31 3 39
&5 % 9 & faw 100 frarfier sfiRew g o ot o=t ®1 <1 gafaa & @ 916 @
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THRT AR ST BT 3 W 8, 39 W IRBR BT &1 9T a1y, T 916 & T9R1 I agf
& A B o e ws |

15.30 hrs.

MOTION RE: FIFTH REPORT OF COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RESOLUTIONS

SHRI PRABODH PANDA (MIDNAPORE): I beg to move the following:-

“That this House do agree with the Fifth Report of the Committee on

Private Members’ Bills and Resolutions presented to the House on
the 4 March, 2010.”.

MR. CHAIRMAN : The question is:

“That this House do agree with the Fifth Report of the Committee on

Private Members’ Bills and Resolutions presented to the House on
the 4 March, 2010. .

The motion was adopted.
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15.30 V% hrs.

PRIVATE MEMBER’S BILLS- Introduced

(())HIGH COURT AT ALLAHABAD (ESTABLISHMENT OF A
PERMANENT BENCH AT AGRA) BILL, 2009 *

W. IATHR (IMRT): FHUNT FBIGd, H UG Heal g b saeEe S <Aed & Uh
W AIAIS B AR H WTUAT HRA B UG DR dlel [A8TH Dl YRIAT HRA bl

srgAfer € Sgl
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a permanent Bench of the High Court at Allahabad
at Agra.”

The motion was adopted.

W. YD : H fA9TD BT GRS BRa g

15.31 hrs.
(ii) CONSTITUTION (AMENDMENT) BILL, 2009*

(Amendment of article 1)

AN Sfec=r (MREYR): AU FRIGy, # IR Bl g 6 9Rd & Afda™ # iR denes
R ATel (A8 DI YRR PRA D AT & S|
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

ART snfee ey : # e &1 i &Rar g

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 05.03.2010
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15.31 % hrs.

(iii) CONSTITUTION (AMENDMENT) BILL, 2009"
(Insertion of new article 25A)

AN SfeTr (TREYR): |AHIUNT HEIGY, H URATd PRAT § 1 WRA & Haes H iR Fenes
DR dTel [ DI YR B B AT & Y|
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.
ot e ﬁﬁéwaﬁg%wﬁawél@
15.32 hrs.

(iv) FOREST PRODUCE MANAGEMENT
BOARD BILL, 2010*

M TR T, IER (TFYR): WU HEled, H IR AN g b o efaaal qei
3= ik, S a9 IYS WR ARG &, DI SfApT UM BRA BT SAADR 3R IAq Ffera
AT IHSD AT fATAT BT IUGE PR aTel (98T DI YRRLATMU BT DI AT & ATQ|

MR. CHAIRMAN (SHRI FRANCISCO COSME SARDINHA): The question is:

“That leave be granted to introduce a Bill to provide for right to earn
livelihood to the tribals and other persons who are dependant on
forest produce and for matters connected therewith or incidental
thereto.”

The motion was adopted.

o FRT A IR ¢ H Rdye Rwnfia wxar g

" Published in the Gazette of India, Extraoridnary, Part-II, Section-2, dated 05.03.2010
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15.32 V% hrs.

(v)COTTON GROWERS (REMUNERATIVE PRICE AND
WELFARE) BILL, 2009°

2 TR 7. IR (THYR): AU HBIGY, H TG HRAT § [ HUR IGDH] b IS &

fU 9l Hed, HUTE Bl :geh T SR STb THT B A1 deiadl f[quai b1 Sudy
YA dTel [ DI YRR B DI AT < Y|

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the
remunerative price for the produce of the cotton growers, insurance
of cotton crop free of cost and for their overall welfare and for
matters connected therewith.”

The motion was adopted.

ft TR A R H e Renfid aRar g

15.33 hrs.

(vi)FOREST (CONSERVATION) AMENDMENT BILL, 2009 *
(Insertion of new Section 3C)
3t ETRS 7. MR (TFYR): A IATG HRal g (b a1 (IReron) ifdfam, 1980 # SR dwne

B ATel (A8 Bl YRR PRA D AJANT & S|
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to further to amend the
Forest (Conservation) Act, 1980.”

The motion was adopted.

o FRTt . IR ¢ H RAdve wRwnfia exar g

* % Published in the Gazette of India, extraordinary, part-II, Section-2, dated 05.03.2010.
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15.33 5 hrs.

(vil) SCHEDULED TRIBES AND OTHER TRADITIONAL FOREST
DWELLERS (RECOGNITION OF FOREST RIGHTS)
AMENDMENT BILL, 2009"

(Amendment of Section 2)

2 FARST . IR (TUR): A UG Bl g b g SIS 3R 3 URURMI g9
it (a9 SR @t wr=gdn) Iffa¥, 2006 H HeNeT & dTel fAgwd & RRnfud &
HI AT & S|

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to amend the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006.”

The motion was adopted.

ot FRTt . IR ¢ H RAdve wRwnfia axar g

15.34 hrs.
(viii) CONSTITUTION (AMENDMENT) BILL, 2009*
(Amendment of Article 253)
SHRI PRABODH PANDA (MIDNAPORE): I beg to move for leave to introduce
a Bill further to amend the Constitution of India.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

SHRI PRABODH PANDA : I introduce the Bill.

" Published in the Gazette of India, extraordinary, part-11, Section-2, dated 05.03.2010.
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15.34 V% hrs.

(ix)SPECIAL FINANCIAL ASSISTANCE TO THE STATE OF
UTTARAKHAND BILL, 2009*

SHRI K.C. SINGH ‘BABA’ (NAINITAL-UDHAMSINGH NAGAR): I beg to
move for leave to introduce a Bill to provide for special financial assistance to the
State of Uttarakhand for the purpose of promoting the welfare of Scheduled Castes,
Scheduled Tribes and Other Backward Sections of People and for the development,
exploitation and proper utilization of its resources.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for special
financial assistance to the State of Uttarakhand for the purpose of
promoting the welfare of Scheduled Castes, Scheduled Tribes and
Other Backward Sections of People and for the development,
exploitation and proper utilization of its resources.”

The motion was adopted.

SHRI K.C. SINGH ‘BABA’ : I introduce** the Bill.

15.35 hrs.

(X)CONSTITUTION (SCHEDULED CASTES) ORDER (AMENDMENT)
BILL, 2009 *
(Amendment of the Schedule)

SHRI K.C. SINGH ‘BABA’ (NAINITAL-UDHAMSINGH NAGAR): I beg to
move for leave to introduce a Bill further to amend the Constitution (Scheduled
Castes) Order, 1950.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Castes) Order, 1950.”

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
** Introduced with the recommendation of the President
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The motion was adopted.

SHRI K.C. SINGH ‘BABA’ : I introduce the Bill.

15.35 % hrs.

(xi) MERITORIOUS STUDENTS (ASSISTANCE IN HIGHER STUDIES)
BILL, 2009"
SHRI K.C. SINGH ‘BABA’ (NAINITAL-UDHAMSINGH NAGAR): I beg to
move for leave to introduce a Bill to provide for loan facilities to meritorious
students for pursuing their higher studies and for matters connected therewith.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for loan
facilities to meritorious students for pursuing their higher studies and
for matters connected therewith.”

The motion was adopted.

SHRI K.C. SINGH ‘BABA’: I introduce the Bill.

15.36 hrs.

(xii) DEPOSIT INSURANCE AND CREDIT GUARANTEE
CORPORATION (AMENDMENT) BILL, 2009"
(Amendment of Section 21)

SHRIMATI SUMITRA MAHAJAN (INDORE): I beg to move for leave to
introduce a Bill further to amend the Deposit Insurance and Credit Guarantee

Corporation Act, 1961.

* Published in the Gazette of India, extraordinary, part-II, Section-2, dated 05.03.2010.
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MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Deposit Insurance and Credit Guarantee Corporation Act, 1961.”

The motion was adopted.

SHRIMATI SUMITRA MAHAJAN : I introduce the Bill.
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MR. CHAIRMAN :

Item No. 26 — Shri L. Rajagopal — not present.
Item No 27 -. Shrimati Supriya Sule — not present.
Item No. 28 - Shrimati Supriya Sule — not present
Item No.29 - Shri Varun Gandhi — not present.
Item No.30 - Shri G.S. Basavaraj — not present.
Item No.31 - Shri G.S. Basavaraj — not present.

Item No 32 -. Dr. Raghuvansh Prasad Singh

15.36 V% hrs.

(xiii) CONSTITUTION (AMENDMENT) BILL, 2009*
(Amendment of Article 243A)

ST, Ygaw yae [ (demel): "oy, § WA Rar g 6 IR & dfdu # ek wenes
B aTel [Aeep DI YRR PRA D AT & S|
MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

<1, gaw wae R @ qeiey, # fadue qRenfia & gl

MR. CHAIRMAN :

Item No. 33 — Shri L. Rajagopal — not present.
Item No. 34 — Shri Rajendra Agrawal.

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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15.37 hrs.

(xiv) HIGH COURT AT ALLAHABAD (ESTABLISHMENT OF A
PERMANENT BENCH AT MEERUT) BILL, 2010

sft IS AT (ARS): HBIGd, SARNEIE 3w el &l 18 H Udh W <1ue &l
RITYT T IYGH DR dTel [G8Ah BT YReATMUT HRA B AFANT & S|
MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill to provide for the
establishment of a permanent Bench of the High Court at Allahabad
at Meerut.”

The motion was adopted.

2 oS AT : HBGd, H fITud qRRud Hram gl

15.37 % hrs.

(xv)HIGH COURT OF UTTARAKHAND (ESTABLISHMENT OF A
PERMANENT BENCH AT NARENDRANAGAR) BILL, 2010*

sft AaUTe HERT (TgdTdl) : ARGy, STNIES Sed AT & Wo'R § U R <rdis
B RN D1 UG B dTel fA9ad DI R BT b1 AT & S
MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill to provide for the
establishment of a permanent Bench of the High Court of
Uttarakhand at Narendranagar.”

The motion was adopted.

2 AAUTA FERSA : Heled, H [I9ap qRe7qiia e gl

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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MR. CHAIRMAN : Item No. 36 — Shri L. Rajagopal — not present.
Item No. 37 — Shri J.P. Agarwal —

15.38 hrs.

(xvi) WORKING JOURNALISTS AND OTHER NEWSPAPER
EMPLOYEES (CONDITIONS OF SERVICE)
AND MISCELLANEOUS PROVISIONS (AMENDMENT) BILL, 2010"
(Insertion of New Sections 13AB, 13AC and 13AD)

SHRI JAI PRAKASH AGARWAL (NORTH EAST DELHI): Sir, I beg to move
for leave to introduce a Bill further to amend the Working Journalists and Other
Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act,
1955.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill further to amend the
Working Journalists and Other Newspaper Employees (Conditions
of Service) and Miscellaneous Provisions Act, 1955.”

The motion was adopted.

SHRI JAI PRAKASH AGARWAL : Sir, I introduce the Bill.

15.38 V5 hrs.

(xvii) CULTURAL HERITAGE CONSERVATION BILL, 2010*
SHRI JAI PRAKASH AGARWAL (NORTH EAST DELHI): Sir, I beg to move
for leave to introduce a Bill to provide for the constitution of a Board for the
conservation of cultural and natural heritage and for matters connected therewith.
MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill to provide for the
constitution of a Board for the conservation of cultural and natural
heritage and for matters connected therewith.”

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.



05.03.2010 125

The motion was adopted.

SHRI JAI PRAKASH AGARWAL : Sir, I introduce the Bill.
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15.39 hrs.

(xviii) UNIFORM EDUCATION BILL, 2010*
SHRI JAI PRAKASH AGARWAL (NORTH EAST DELHI): Sir, I beg to move
for leave to introduce a Bill to provide for uniform education to all the students
from primary level to senior secondary level in the country.
MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill to provide for uniform
education to all the students from primary level to senior secondary
level in the country.”

The motion was adopted.

SHRI JAI PRAKASH AGARWAL.: Sir, I introduce the Bill.
15.39 % hrs.
(xix) PRIVATE SCHOOLS (REGULATION) BILL, 2010*
SHRI BHAUSAHEB RAJARAM WAKCHAURE (SHIRDI): Sir, I beg to move

for leave to introduce a Bill to regulate the functioning of private schools and for
matters connected therewith or incidental thereto.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill to regulate the functioning
of private schools and for matters connected therewith or incidental
thereto.”

The motion was adopted.

SHRI BHAUSAHEB RAJARAM WAKCHAURE : Sir, I introduce the Bill.

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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15.40 hrs.
(xx)CONSTITUTION (SCHEDULED TRIBES)
ORDER (AMENDMENT) BILL, 2010”
(Amendment of the Schedule)

2t et g9 (MesN): Feiey, e (SRIfed SISaa) Jee, 1950 3 3R FLNET HA
aret fadees @ R & @t Al & S|
MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Tribes) Order, 1950.”

The motion was adopted.

it FAt@ia g9 : 7eey, ¥ dve R &= gl

15.40 % hrs.
(xxi) PLANTATIONS LABOUR (AMENDMENT) BILL, 2010*
(Insertion of new Chapter IVA, etc.)

SHRI P.T. THOMAS (IDUKKI): Sir, I beg to move for leave to introduce a Bill
further to amend the Plantations Labour Act, 1951.
MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Bill further to amend the
Plantations Labour Act, 1951.”

The motion was adopted.

SHRI P.T. THOMAS : Sir, I introduce the Bill.

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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15.41 hrs.

(xxii) PAYMENT OF BONUS (AMENDMENT) BILL, 2010*
(Amendment of section 2, etc.)

SHRI P.T. THOMAS (IDUKKI): Sir, I beg to move for leave to introduce a Bill
further to amend the Payment of Bonus Act, 1965.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Payment of Bonus Act, 1965.”

The motion was adopted.

SHRI P.T. THOMAS : I introduce the Bill.

15.42 hrs.

(xxiii) ABOLITION OF BEGGING BILL, 2010*
SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Sir, I beg to move
for leave to introduce a Bill to provide for abolition of begging and for matters
connected therewith or incidental thereto.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for abolition of
begging and for matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI PRASANTA KUMAR MAJUMDAR : I introduce the Bill.

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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15.44 hrs.

(xxiv)POPULATION CONTROL BILL, 2010*
SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Sir, I beg to move
for leave to introduce a Bill to provide for population control and for matters
connected therewith.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for population
control and for matters connected therewith.”

The motion was adopted.

SHRI PRASANTA KUMAR MAJUMDAR: I introduce the Bill.

15.45 hrs.

(xxv)CONSTITUTION (AMENDMENT) BILL, 2010*
(Amendment of the Tenth Schedule)

SHRI MANISH TEWARI (LUDHIANA): Sir, I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI MANISH TEWARI: I introduce the Bill.

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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15.46 hrs.
(xxvi)COMPULSORY TEACHING OF YOGA
IN EDUCATIONAL INSTITUTIONS BILL, 2010"

#t AAA AERT (TgaTed): § YRGBl g b qul Qe densii # I @ Sifary fReor
JoIT IFY I AT I SIS RTh fAvA] BT Iude HR arel A9 bl R HA Bl

rgHfer < S|

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for compulsory
teaching of yoga in all educational institutions and for matters
connected therewith or incidental thereto.”

The motion was adopted.

#it [AUTe AER ¢ H e qRRenfia &war gl

* Published in the Gazette of India, extraordinary, part-1I, Section-2, dated 05.03.2010.
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15.47 hrs.
COMPULSORY VOTING BILL, 2009 — Contd.

MR. CHAIRMAN: Now, we will take item no. 48 — Compulsory Voting Bill for
consideration and passing.

3 T YHT AT (SR g4 faeeh): #weley, o 93 H I8 9 srege B o1l wrg
9 G SoISSl [BAT o I9 GHY AT S WeT W BN SNl ’el AUl a1 DI @ ATl IR
A 7 {5 S aafdd g9 <@ # | 8, & O S dR R IR § @ § 6 98 9
T [HAT © A IFBT Alc T <A1 IS BRIy Wax B €@l 21 S U 99 © o9 59 W
Sl 98 B IR © P RIT T BIH DI SRR © AT TSI 2 8 BN AR R I Al Pl
®e {6 Jre dlc <1 2| Bifh 31 A 2 f6 9@ 89 HIF a9 € A1 98 Savad! Bl 2l
B HIICUIA H dle’ I HeMed Wge f&a1 8 6 oy die § wifs 399 WRHR a9t
U & WS & oIy AN UERE 99§ iR S YErRd § ANl gAaR O ol 99 gAew
ST ® A1 <21 & 9o & U Hde &R 21 39 Bl BT 3R S Al W T=dl & S oAl
are & T8 O & H S9! 984 favelvur fHAT SR 980 MR BRI HRA DI BIRIRT B
AT WX AT IMofid A T2 Y| § 3Ad! a4l Sl o} 916 BT § 300 o Udh- 3T SaTavu
@ AR W AT AT ATE] glgﬁﬂ%’aﬁﬁ%ﬁ%ﬁ@ﬁﬁﬁaﬁﬁﬁmésﬁ?aﬁm
AT O B, ST Bl A R AR Bl 21 3R TR T A B AT TS %8
STl 2 A 39T Aded I8 © 6 79 IR 9 SuIe A $9 g # fRRER 6 € a1 R
a8 BT AN BN a1 S webell &1 R 98 gA1a HAGed dR R DA SRSt A= S|
TR IRAC ¥ AR AN U8 HE W © (b I8 A WE A8l © AT B9 9 (BT T8 ol |
I 7T I 2 {6 o9 dfeum & dgad s foft a1 aifew wige fean g iR 5w aifew wise
¥ I8 31 T8 ol A 99 gAE R A UihAT W AT Uh 98 g1 YeAded 39 AR
ST ST & 3R 39 IR B &I o A1y | e A a1 7, die o oY, & S W, 'W
U H B B, S H B Y B BN AR W Ggd A1 AlSl Bl AR W B 21 oAfhT o9 8\
el S B AR B € AT S 9T g gAd H R o Anfey, afl ST At Holga
B URAT| B H I9 & g <l off iR Sl 1 A g@l &1 AWy g S o S

EIES I
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Ueh qgd AIERU W G DE S Fbdl 8, olfh b dIc Bl SRR b= Hacaqul
BT &, T4 SFNIBT H I8 Bl 21 o7 fh ITd! ovds S A 81 Al U die 9 I8 a7 gall
fop ST 21, Sferer agt &Y TSt JF SRl ¥ WEH § Ud dle © SRER ¥ U WRBR
R, TRBR FTAd H 37 5 AR IT I8l A el BiSl TS| 3 I8 9gd 9N S8 Sl
gg fewmn 8 & S @ ffiMed € S g oS Bl ANGR T8 2] Bs SE Sl
ST AT ZSH @il 8, 9 S ¥ B BT A A6 Fawife 9 1§ iR ug
HET 1T 6 SN §SRMe egHT IS¢ B BRI, 9 SR SIS 81| AR AT I8 © {6 a8
UEh oIl 989 &1 el 2] &R @fad ok & urel & 39 =al # fRn o ARyl

HeIgd, WY 90 SIS 1 & 915 3R 39 989 & Yo o B a8 [oRd H Ydhad
I8 FHel T {6 T8l B HHAAY T ST SHR g1 DR A6 & | 71 A1 I8 © (% a8
G Wl T8l ol 98 R el T8l 8, 9 W 989 T8l gy, Pls ad1 I8 gg | H4 @w, dfe A
oA A §, gAY A S g8l Ar] BR feAn| § S Arsdn g b w39 W Avea (6
T8? R I8 oy WAl & W qIadid B MS? SAlely A S YA B, 98 I9 e A [opa
T 2 3R I A I8 2 6 3R &9 DIs IS A B ¢ a1 U o] T F T8l 99 R
RN &1 W ot S ARy, S9 W feee B Aifdvl 99 S9 W S I < oiR uE <
FT AE G FE T A S| IqD q9 99 o fHAr S @Ry onl swferg # oot @
DI ... (AGUT) STd ATYDT HiehT [T a1 3T WY B8 ofl, J4 Y31 U1 qI PHed all AR Bl
3URT 37T HRAT 8, AT H 371 a1 HI HE W&l &) 91d I8 ¢ & I8 v i o afaq
AT Ut BT T 21 T 89 B, Pl T8l 1| AT WIS A §U &, bl B |l @i W BRI I
SATSE Tl | <ffehe AR I8 Xdl 8 b &4 hel db Ugd SR o1 B Ugd | g4 et ¥
ST 81 T ST & WA | 89 Sl DI S 8, St I8l G A &, Sl [roriiaes qrieai
&, TP FAT Ie B A1
TE B U | EH I8 HEhx G 8 9 ¢ b A6 WA< a1 e § &1, 62 wdA= wifer
g TS| Afp T8 919 W& T8 2| S Al U ANl @ Uh Srsl-ar AR g,
e 39 <o & 9wy # R o Q@ w91 fhar A1 1 89 [AEUR A1 T8 81 T sR
fericd ¥ AN AR A1 T8l 87 R g9 Il 9 398 AR Dls VAT HeWd a1 4ar T8l il
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fp g8 ug Ped b T T 3D 81 €, S° P B BT Acldl ol ol § SHDT IR0
AT ATEAT § - O B9 T8 dod &, Gl aSd & AR IR IHH gHiaaT a1 HRd & Al Sab
A AN AT, 89§ < BT AT of ST A8 8, 37U BAR WY BRAER aHg| 39 forg
Sl ® b AN dTerEid Sreel 81, i1 91 B9 Al @ WA REd §, 9 R are ke o
@ foy =€l gt =fey, R gaferg =18l e =nmfey b gAY urdl Sita Sie | urdl 8w, ard
Siid BH A HH Te < Al Rl 8| SR 89 WM & foe § SRA ¢ < @1 WS B9 U
HH¥E H B HHAE el 8 Abd| 8 Webell & fob &4 [l gt WRDR a1 o, 8 SR
31 SIMY, <Ifh 3FTell IR T BIT? AT 50, 100 ATl 916G ATl w0 B gAR ot 3
g A T I, T G I A T8 AT IFST oA AT @ o? Wy A IE T fh e
R BART AT dedl Bl | 41 By, I8 fegwi e 8, fowg, gaemm, R, s9ms, kg
3R W BAR 980 AR WATS & 3R BH Bl Ush WA Bl a1 e AT [l qUR AT &
RIcT® Sty dlc AT & a1 IS I8 IRAT el T8l 8Nl I8 89 <@ &l 3t <o § wrar=
"M & A A AT Nebedl, T 98 YT IR < Dl TH-W1 ADR ol bl A7 BHA Iecarl
R ¥ BCHR GIH /AT WRBR a9 & (Y 1| A% HRY, ARE T8 KT AT < DI
G PR B [ofg & BN 99 89 39 <« H I Al U BRI DI R BRAT A g,
SIq B9 IT Hed o (% o ol U o & e, TR U WSt @ W7 o1 Bl e ared
€ <l g8 1 1 8, FAT I8 WS, FAT 98 YT STex Sl 98 &7 I @il & foel # & g,
I8 THRA, I SIS aTAl T8 I8 GHATl B WHar & fF S An die o T on @ E S uw
o 8 % 4 SR 1 984 9fedr i dd 8, A AN A1 a1 a1 BRd &, I A1 oF DI I
T B B| 3R 1 BT 2 Al MY ASHR B a1d I, At DI 91d BN, HIS B a1
HIY, AHE B a1 BIY, TN R FA $ T DI PR a1fifs qeT ofdR gaa oS
SITGA 1 /1% IR, 98 %l Ael el BT 8 Aebell & fob St T dle o el 37 ke §, 9
saferg T8 o ¢ & % T ol KA1 AT FB AN B gore  gHTaAT ISt g8 SR BRI
HTS d¢ AT

Heled, # MU AT Yeb 2 3R X P ga |rel diae & 916 W S HIGH Bl
TfRId 3T &, 98 9 78l a1 &l 731 Sff apfl St SfaRe # ofud |M @ ara g, S9H
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AAa 54 TRAC ¥ Y AT a9 1952 H 61 TRAC ST &, a9 1967 W 61 WHT, AR IAqD
qIE Ay 1971 H 55 WHT AT Aldh FH & g1 4 gg| SUD d1 a9 1980 H 56.92 TR,
I¥D T 99 1991 H 56 URC, I¥ 1996 H 57 URIC, 99 1999 H 59 URIC R 99 2004 H
48 TR¥C AT g1 3D Tgt BT 2 fF o R 5t yemeht 31 16 wie § FH A vsd ©
Al SHMA ST 81 SITQ | 7Y U U B ISR §, e 16 TR¥C ¥ B die fitel, 9 gAE
SR Sl %8 8, 9 g Y YA €, P B9  HaR &| Y8 DY 8l TAT? T AR BT A
PTs TS &, BAN R IR HSe H Dls T$a$ 2 fh 3R 16 TRNic W AT I Bl &
Al Y B ATl TR SR B S el 87 BAR T8 Heo! Urel Rivew §, dR uiiédi
A § WS B, U AT A G 8 3R 9 ARE die T8l TS B Bt Bl 16 TR A
WGITQIWHMsﬁququw%ﬁ%swaﬂ‘s‘daﬂé‘lﬁ,a%ﬂ@?ﬁﬁaﬁwmé?gl
16.00 hrs.

SH® I8 B 10 TS B I SolaR| HHITH BT Fdl Y& AT IR 3T 98 TehY 1200
TS W W UgF T IqS q1a9E MY AN die T8 & = &l 3R 1200 HIS o0 @
T B I8 RIH 50-60 TR AT dre <7 2 A R W BT M9 37T 7 W@ T, 98 9 @
TAT| 37T 33 YA TR dIeR MMUST @9 Tsdl & Sl 980 SA1aT 2l 84 I8 <&l a1y f g
JE A WIEE A0S AT T B A1 US| MW 3R HUAEN ST & HAl a1 I8 BN
5 wd & sretrar ff AN Bl BFRIER T8 M R ARBR BT Ul A} Sl @l 8, 98 984

SgTal dedl e |

16.01 hrs. (Dr. M. Thambidurai in the Chair)

# IS AT PG ISRV IGHAT AR g B G & B 32 I UH & Sl Hyaas) arfed
gl U U Q9T § FT 1892 AT 1895 H U Il HUSAR! dlfeH &1 BT Tl T
1905 ¥ T RTAHT Scorg & anfY Mud AT HRAT | RS AAT H HUTARI AT 8, FTolled
H HUSAI AT & 3R T8l 90 Ui A& g7, Yeb S8 80 Hfiia waar gaf| RmgR o
HUAEY AT 8, a8l 90 WRAC WerT Bl IoreAT # HUed dIfeT § W8l dbded 70
g § IR uifer 21 e § Suawd aIfeT gl Sue 18 Aeyd § SUadd aifeT § Sfel
90 U dIc US| Tl H HySA dlfed gl arefifaar # 70 ukerd aifen gl s9d 98 $B
3o W € 9@l U% 9l 21 U ® YD ©, S g, geol © Wi B o gl dfesaw #

1892 H HUAAR dICH BT BIYA 11 RAAT H 1924 H HUAAR A BT BIYA a1 3T
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9 BN S g9 SIS § 3R BH 100 TS b TGN DI PR I I8 © Al UG MM
Jd © 6 89 99 <l 9 W 9 R SR 9 duei aifeT @) Bl 89 WSl Y, 3 W
Hol, AT PN [ IS Ul IR DI T &, 37818l iR FIgdl T 5 IR &4 fhd a°
SO iR GUR &R Fad &l

UG IS H AU AW dle B HAd @1 aredt gl #9359 &A1 9ga daero fe ©
3R gAfeIg {31 QA1 o o7 6 U 99 U1 © 11 39 ¥ & 9iAS & A1 el I A
AT SN AT T AA AN, S A WY, S G 96, 9 Qi 916, 59 qrd g et
T 39 W 989 BN 3R 989 I Bfl b ol v © S99 @l fb <91 § wuewd aifen
B @Yl @ Al B PHT R T, SUD da IRV A IMUD WA @ dredl g

Abraham Lincoln has defined democracy as a Government of the people, by the
people, for the people. In a democracy, elections are biggest opportunity to bring

about the changes and the vote is the biggest weapon for a change. 1776 % JUdT
U dlc | A & gorg EfTerer B 3o A9t ofvdst a9l In England in 1649, one

vote meant that the King Charles-I was executed of his head. In Germany in 1923,
one vote made Adolf Hitler leader of the Nazi party. In the USA in 1850 one vote
made California a State and in 1859 one vote made Oregon a State. In 1868, one
vote saved President Johnson of USA from being removed from his office. In
1889, one vote made Washington a State. In 1714 in the UK one vote placed King
George-I on the thrown in England and restored the monarchy.E

In 1844 in the USA, a farmer in Switzerland County, Indiana named
Freeman Clark was seriously ill on the election day. He had his son carry him to
the County seat so that he could vote for David Kelso for State Senator. Clark died
on the way home from the polling place. David Kelso was elected State Senator by
one vote. In our own country, in 1999 Vajpayee Government was voted out by one
vote.

T AT ® 5 S AR de T8 <7 € Sa 6 40 W 45 e & 21 9 T de
DI B TS A I8 8, T BH AHS Bl 30 WA B A ITHT AAS S T g1 ©
3R I8 980 S ©l Heled, Id H AUS A PO R q2F 1 A8 gl
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A figure depicting the exact number of countries that practice compulsory
voting is quite arbitrary. The simple presence or absence of mandatory voting laws
in a Constitution is far too simplistic. It is more constructive to analyze
compulsory voting as a spectrum ranging from a symbolic but basically ineffective
law to a Government with systematic follow-up of each non-voting citizen and

implement sanctions against them. fF@T # T 76 FHeo|

This spectrum implies that some countries formally have compulsory
voting laws but do not, and have no intention to, enforce them. There are a variety
of possible reasons for this. Some laws are created to merely state the
government’s position regarding what the citizen’s responsibility should be.
Mandatory voting laws that do not include sanctions fall into this category.

Although a government may not enforce mandatory voting laws or even
have formal sanctions in law for failing to vote, the law may have some effect
upon the citizens. For example, in Austria voting is compulsory in only two
regions with sanctions being weakly enforced. However, these regions tend to
have a higher turnout average than the national average.

Other possible reasons for not enforcing the laws could be complexity and
resources required for enforcement. Countries with limited budgets may not place
the enforcement of mandatory voting laws as a high priority. Still they hope that
the presence of the law will encourage the citizens to participate.

Can a country be considered to practice compulsory voting if the
mandatory voting laws are ignored and irrelevant to the voting habits of the
electorate? Is a country practising compulsory voting, if there are no penalties for
not voting? What if there are penalties for failing to vote but they are never or are
scarcely enforced or if the penalty is negligible?

Many countries offer loopholes, intentionally and otherwise, which allow
non-voters to go unpunished. For example, in many countries it is required to vote
only if you are a registered voter, but it is not compulsory to register. People might

then have incentives not to register.
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In many cases, like Australia, an acceptable excuse for absence on election
day will avoid sanctions. The diverse forms of compulsory voting has taken in
different countries refocuses the perception of it to a study of the degree and
manner in which the Government forces its citizens to participate. ~ Most
democratic governments consider participating in national elections a right of
citizenship. Some consider that participation at elections is also a citizen’s civic
responsibility. In some countries where voting is considered a duty, voting at
elections has been made compulsory and has been regulated in national
Constitutions and electoral laws. Some countries go as far as to impose sanctions
on non-voters.

Compulsory voting is not a new concept. Some of the first countries that
introduced mandatory voting laws were Belgium in 1892, Argentina in 1914 and
Australia in 1924. Australia is the only English-speaking country in the world that
has made voting compulsory in federal and state electionS.E

The secret ballot box, which is so widely used in democracies these days,
was first initiated in Victoria in 1856. Australia boasts of being home to the
largest electoral area in the world, Kalgoorlie in Western Austrlia (22 lakh sq.
km.). It had its first proclaimed election in 1901. Turn out in the last Parliament
election here was 83.53 per cent.

There are also examples of countries such as Venezuela and the
Netherlands which at one time in their history practised compulsory voting but
have since abolished it.

Below is a table containing all the countries that have a law that provides
for compulsory voting. The first column lists the name of the country, the second
column the type of sanctions that the relevant country imposes against non-voters
and the third column contains the information on to what extent the compulsory
voting laws are enclosed in practice. There are currently 32 countries where voting
i1s a Constitutional right. Of these 19 enforce it as a compulsory right. These

countries are Argentina, Australia, Austria, Belgium, Brazil, Cyprus, Ecuador, Fiji
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France, Italy, Luxemburg, Nauru, Netherlands, Paraguay, Peru, Philippines, Spain,
Singapore, Switzerland, Turkey, Venezuela, and two others.

What are the points? Firstly, the explanations, the second fine and the third
is the possible imprisonment. The non-voter faces a fine/sanctions and the amount
varies between the countries. For example, three Swiss Francs in Switzerland,
between 300 and 3,000 ATS in Austria, 200 Cyprus Pounds in Cyprus, 10-20
Argentinean Pesos in Argentina, 20 Soles in Peru, etc. In Turkey, according to
law passed by Parliament in 1986, if an eligible voter does not cast a vote in the
elections, he or she has to pay a fee of about 5 YTL (3 US $). In Belgium, a fine of
50 Euros. If they do not pay those charges, then they have to go to jail.

Now, I come to infringements of civil rights or disenfranchisement. It is
for example possible that the non-voter, after not voting in at least four elections
within 15 years will be disenfranchised in Belgium. In Peru, the voter has to carry
a stamped voting card for a number of months after the election as a proof of
having voted. This stamp is required in order to obtain some services and goods
from some public offices. Goods and services provided by public offices may be
denied to those failing to vote in Peru and Greece. In Singapore, the voter is
removed from the voter register until he/she reapplies to be included and submits a
legitimate reason for not having voted. In Bolivia, the voter is given a card when
he or she has voted so that he or she can give proof of participation. The voter
would not be able to receive his or her salary from the bank if he or she cannot
show the proof of voting.

In regard to other countries, for example, in Belgium, it might be difficult
getting a job within the public sector if you are a non-voter. There are no formal
sanctions in Mexico or Italy but possible arbitrary or social sanctions. This is
called the "innocuous sanction’ in Italy, where it might, for example be difficult
to get a day-care place for your child but this is not formalised in any away at all.

Now, I come to countries that do not enforce compulsory voting. The

recommendations of Commissions and other groups for compulsory voting as a
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fundamental duty and other related electoral issues. In recent years, in full
recognition of the problems like the creation of mal-formation of the electoral
system, there have been many exercised aimed at reforming it. In the last 10 years,
many Working Groups and Commissions including the Law Commission have
given a host of recommendations and suggestions to initiate long-due electoral and
administrative reforms, some of which have been implemented and the rest are yet
to be adopted. These would impact the voter turn out and participations. These
are a must for Government formation. se are Goswami Committee on Electoral
Reforms, 1990, Indrajit Gupta Committee on State Funding of Elections, 1998, the
Law Commission Report on Reforms of Electoral Laws, 1999.

In addition, the Election Commission has also documented its own thoughts
based on the recommendations of these three organizations as well as based on
their own experience of ground realities. Some major Working groups and
Commissions that deliberated the issue are many; the first being the National
Commission to Review the Constitution.

This Commission undertook the exercise by starting from the findings of
the aforesaid most recent official exercises already undertaken in this regard with
similar objectives, that were taken prior to its being framed by the Government
namely, the Goswami Committee, Indrajit Gupta Committee and the Law
Commission. The Election Commission's comments on the recommendations of
the above three and its own proposals based on experience of ground realities.

The Commission had dwelt upon and brought out a slew of measures that
it believed have made the voter indifferent towards casting his vote like
representative character of voting, criminalization of politics, role of money and
muscle power, blatant misuse of caste and religion and other constitutional
measures including the issue under debate compulsory voting. The
recommendations of the Commission are more relevant today than ever before in
view of the debate on negative trends that have persuaded our voters to stay away

from, the electoral system.
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Of these 58 recommendations involved amending the Constitution, while
86 involved legislative measures and the rest involve executive action. The
necessary correctives could be achieved by ordinary legislation modifying the
existing laws or, in many cases, merely by subordinate legislation. Besides others,
the Commission had identified the problem areas to be as follows:

Increasing cost of elections leading to unethical, illegal and even mafia
provided electoral funding, corruption, criminalization and black money
generation in various forms. With the electorate having no role in the selection of
candidates and with majority of candidates being elected by minority of votes
under the first-past-the-post system, the representative character of the
representatives itself becomes doubtful and their representational legitimacy is
seriously eroded.

MR. CHAIRMAN: How much time do you want to take more?

SHRI JAI PRAKASH AGARWAL : There is no time limit.

MR. CHAIRMAN: Time allotted for this Bill is only two hours. There are other
hon. Members who want to support you. You have already taken sufficient time. |
just wanted to know how much time you want.

SHRI JAI PRAKASH AGARWAL: I have worked very hard to make it
documented.

MR. CHAIRMAN: It is very nice! If you want, you can take. I am asking how
much time you want to take more.

SHRI JAI PRAKASH AGARWAL : I do not know; I have just started.

MR. CHAIRMAN: The Minister is recommending your case for Ph.D. It seems
you have done a lot of research on the subject.

SHRI JATI PRAKASH AGARWAL : You can make the time allotted as four hours
instead of two hours. That is the only possibility.

In many cases, more votes are cast against the winning candidates than for

them. One of the significant probable causes may be the mismatch between the
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majoritarian or first-past-the-post system and the multiplicity of parties and large
number of independents.

Use of raw muscle power in the form of intimidation of voters either to vote
against their will or not to vote at all, thus taking away the right of free voting
from large sections of society and distorting the result thereby. Criminalization of
the electoral process - increasing number of contestants with serious criminal
antecedents. The visible presence of many criminals is in fact a very large factor
in the loss of legitimacy for politicians as a whole.

This is also extremely dangerous for the country because apart from
distorting the political culture of the country, criminal elements progressively get
to influence leadership and governance. The spectacular success of some criminals
in politics invites emulation. The signal to the society by such a process is that it is
acceptable to muscle your way through everything because in the last analysis the
system rewards you. Divisive and disruptive tendencies including the misuse of
religion and caste in the process of political mobilization of group identities on
non-ideological lines. Fake and non-serious candidates who create major practical
difficulties and are also used indirectly to subvert the electoral process. E

Last but not least, loss of systemic legitimacy due to decay in the standards
of political morality and decline in the spirit of service and sacrifice in public life.
On including the right to vote in fundamental duties the Commission said:

“While taking note of the dwindling base of the number of voting citizens,
the Commission had recommended making voting compulsory under the
heading “Fundamental Duties”. It recommended inclusion of the following
in article 51 A of the Constitution:

“Duty to vote at election, actively participate in the
democratic process of governance and to pay taxes should be

included in Article 51 A””

On candidates winning by minority vote the Commission said:
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The multiplicity of the political parties combined with our Westminster
based first-past-the-post system results in a majority of legislators and
parliamentarians getting elected on a minority vote.

This means that on an average, at the very least, two-third of our legislators
all over India win on the basis of a minority vote.

In other words, they usually win by obtaining less than 50 per cent of the
vote cast, that is with more votes cast against them than in their favour. There are
States where 85 per cent to 90 per cent of the legislators have won on a minority
vote by having obtained less than 50 per cent of the vote cast.

At the national level, the proportion of Members of Parliament who have
won on a minority vote is over 67 per cent at an average for the last three Lok
Sabha elections.

In extreme cases, some candidates have won even on the basis of 13 per
cent of the vote polled as other contenders did not manage to get that many votes.
(For relevant data see Tables in annexures to the Consultation Paper on the subject;
Elections in India since Independence have proved that candidates with even less
than 10 per cent votes in any electoral constituency can win a seat.

In the 2009 Parliament elections, according to a study by CERI, Campaign
for Electoral Reforms in India, 145 out of 500 and odd elected Members won with
less than 20 per cent votes. On an average an MP got only one-fourth of the vote
share.

Again, according to the CERI, in the present Lok Sabha only five MPs, one
each from Nagaland, Sikkim, West Bengal and two from Tripura got more than 50
per cent of the votes.

In pluralistic society such as ours some political parties have found it
advantageous to develop a vested interest in progressively appealing to narrower
and narrowing loyalties of caste and religion. Clearly, if a candidate can win on
less than one-third share of the votes polled, he does not need to generate a wider

appeal.
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By making caste and community a factor in political power play, we have
made the divide even wider and deeper in the Indian society and made it nearly
impossible for Dr. Babasaheb Ambedkar’s vision of a casteless and classless
society ever coming true.

It is strange that most people of the constituency do not vote for the
particular candidate who becomes their representative. Those representatives are
such candidates when a majority of voters did not want them.

The seriousness of this issue has generated suggestions from many quarters,
focused primarily on some possibilities. It has been suggested from several
quarters that this principle of representative-ness will be fulfilled if the elected
representatives win on the basis of 50 per cent plus-one-vote.

If in the first round nobody gets over 50 per cent of the votes polled then
according to this view there should be a run-off contest held the very next day or
soon thereafter between the top two candidates so that one of them will necessarily
win on the basis of 50 per cent plus one vote polled. Several representatives from
various organizations favoured this option to achieve the objective of better
representative democracy.

The Chief Election Commissioner is reported to have confirmed that the
task of run-off election can be managed the Commission is of the view that there
are substantial advantages of following the policy of 50 per cent plus one vote. It
can help in political parties and candidates adopting a universal tone as opposed to
sectoral tone of the present day.Eith the need to be more broad-based in their
appeal, issues that have to do with good governance rather than with cleavages and
narrow identities might start to surface in the country.

In the circumstances, the Commission while recognizing the beneficial
potential of this system for a more representative democracy, recommends that the
Government and the Election Commission of India should examine this issue of
prescribing a minimum of 50 per cent plus one vote for election in all its aspects,

consult various political parties, and others that might consider themselves
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affected by this change and evaluate the acceptability and benefits of this system.
The Commission recommends a careful and full examination of this issue by the
Government and the Election Commission of India.

On the misuse of religious, cast or communal sentiments, the Commission
said :

“Campaigns which are crafted to create or exacerbate tensions
between communities and/or to incite feelings of hatred on the basis of
caste, community, religion, race or language attract disqualification at
present but effective implementation of laws is lacking.”

# T 3R IS 3fTUeh ATHT AT dTedl § Sl 41 U8el W1 U IR fede 3 Per of fh
g BH WA D A 9§ dIc T8l AR Febd, A R DI W IoHfae ardl WEE & AW W
FRER HH Bl 87 # SR [ A 91 AE A R MY SH VS IoMad qIel AR
IHT A HY? T H FFA A1 1 Tl 87 $Y e U 81 I1MRY, SiT 37T Jgi
fSar 89 =Ry, Rer wifafeswa ot & IR w® go@ o & fog RwgE & @
FMSY | ATBT BTG, Rra=r &1 #9 S fad ff Pl o1, Rra wWrar &1 94 g1 9ae & T
F Ut B 9 T, PR WA & AW W AT dre T AN WHA? I, S g I
1 87 SR R 8, Sl 89R foU W o €, BAR [T WREal IR oS 8, JATGH! BT oTodT
BT g, W @S B I B, IS A A SH A B AW A qorfrd et B RS B
2, R o 99 &9 <RIyl S @ a8t A HAM T T, SHPT AR I T, DT GA IR B
g TIPS E, T W T, SD FE W@ T B TS W Bred T el g # fad
DI DEl I SMHY W& R B DA DI MMOTG! 8, DI AR WR 8, A R I8 Sl ATciebara]
TAST B, IEH iR Arsiaredl §# @1 ®d 22 I think you will take notice of this and see

that such parties do not get registered with these types of names, with the names of
Gods and with the name of Sena.

On redefining the eligibility of criminals to contest elections the
commission recommended :

“Any person convicted for any heinous crime like murder, rape, smuggling,
dacoity, etc. should be permanently debarred from contesting for any
political office.”
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On the proliferation of non-serious candidates the Commission said that out
of 1900 independent candidates who contested the General Election in 1998, only
six succeeded, 885 lost their deposits.

Likewise the figures given by the Indrajit Gupta Committee reveal that out
of the 10,635 candidates, who contested the 1996 Lok-Sabha elections, only nine
won and 10,603, lost their deposits. It is also known that most of these so-called
independent candidates are in fact dummy candidates or defectors from their
parties on being denied party tickets.

Similarly, there have been assembly constituencies with over 1000
candidates. There were 1033 candidates for one single assembly seat for the
Modakkurichi assembly constituency in Tamil Nadu in 1996. The ballot paper was
in the form of a booklet!

The Commission recommends that independent candidates be discouraged

and only those who have a track record of having won any local election or who
are nominated by, at least, twenty elected members of Panchayats, Municipalities
or other local bodies spread out in majority of electoral districts in their
constituency should be allowed to contest for Assembly or Parliament.E order to
check the proliferation of the number of independent candidates and the
malpractices that enter into the election process because of the influx of the
independent candidates, the existing security deposits in respect of independent
candidates may be doubled. Security deposit should be doubled progressively
every year for those independents who fail to win and still keep contesting
elections. If any independent candidate has failed to get at least five per cent of the
total number of votes cast in his constituency, he/she should not be allowed to
contest as independent candidate for the same office again at least for six years.
B <1 2 % UBd U Okl U AW & Al Al A Al gA@ Ban o, 98 dsd J| $9
AN 9 gA1d FSAT Uh b §1 foldn, g I8 Ared &b e 91 &1 ge ©, B fofg
TS T B YT < B A D WY ST AT 2| BAT IW b Al a1 BRI (1| gferg
T AR @1 fedavs & & forg o ® f5 &9 o5 U &eA et
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An independent candidate who loses election three times consecutively for the
same office as such candidate should be permanently debarred from contesting
election to that office.

On vote percentage required for security forfeiture I would like to submit
that the minimum number of valid votes polled should be increased to 25 per cent
from the current 16 per cent as a condition for the deposit not being forfeited. This
would further reduce the number of non-serious candidates.

There was the 170™ Report of the Law Commission of India in May 1999
on electoral reforms and allied issues. Much before the recommendations of the
National Commission to review the working of the Constitution, in May 1999, the
170™ Report of the Law Commission of India in its working paper on electoral
reforms set out the concept of “alternative method of election” and devised certain
other reforms for adoption by Parliament with almost similar aims and objectives
of cleansing the electoral system of its present ills. While preparing the working
paper and the accompanying Bills, the Law Commission took into consideration
the Bill which was prepared in 1990 by the late Dinesh Goswami, the then
Minister for Law Justice and Company Affairs based on a consensus arrived at
between all the political parties. The said Bill was taken as the starting point and
various other measures suggested which in its opinion were called for to achieve
the aforementioned objectives. The Commission also took into account a brochure
published by the Election Commission of India containing various suggestions for
amending the Representation of the People Act, 1951. Notice was also taken of
several decisions of the Supreme Court on various provisions of the
Representation of People Act.

The findings of the Commission are far reaching and revealing merit debate
in the context of the prevalent electoral scenario today.

There has been a steady deterioration in the standards, practices and

pronouncements of the political class which fights the elections. Money power,
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muscle power, corrupt practices and unfair means are being freely employed to
win the elections.

Over the years several measures have been taken by Parliament to amend
the laws relating to elections with a view to checking the aforementioned forces.
This Report, which has been prepared after extensive consultations, is a step in the
said process. It is hoped that Parliament will take prompt action to give them
legislative sanction.

In 1999 the Law Commission took note of the fact that the ‘first past the
post’ system prevailing in our country had given rise to several inequities and
distortions in our electoral process, particularly on account of the multiplicity of
the political parties.

There are certain States in India where there are three or four recognized
political parties, more or less evenly balanced. In such a situation what is
happening is that the winning candidate is receiving, in many cases, 30 per cent or
less of the valid votes cast. The remaining 70 per cent or more votes polled, cast in
favour of the defeated candidates including independents, are practically going
waste, without representation and without a voice in the representative bodies,
namely Parliament and the State Legislatures. The consideration that weighed in
this behalf was that the “first-past-the-post’ system now in vogue is not yielding a
correct picture of the voter preference. Ewas thought advisable to provide a voice
and a representation to the wasted vote which indeed very often constituted a
majority of the total votes cast. There is no commerciality between the total votes
cast ...... (Interruptions)

MR. CHAIRMAN : Please be brief.

SHRI JAI PRAKASH AGARWAL : Sir, it is not possible. I have done a lot of
work to speak on this subject. It is my Bill and I want to present my case
properly.... (Interruptions)

MR. CHAIRMAN: He is already giving a lot of information to the Law Minister

to consider all these points.
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Sir, the hon. Member is trying to convince the
hon. Minister to accept his Bill.... (Interruptions)
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): It
is quite tempting. Ultimately, he may result in convincing me also....
(Interruptions)
SHRI JAI PRAKASH AGARWAL : Thank you Sir. To be more precise, what is
happening is that a political party which has received 32 per cent of the total votes
in the country is obtaining 70 per cent of the seats in Parliament whereas another
political party which has secured say 29 per cent of the votes - hardly 3 per cent
difference - is getting 25 per cent of the seats in Parliament. A swing of two or
three per cent of votes is resulting in a huge difference in the number of seats won.
There was yet another situation where a political party is polling a

substantial chunk of votes cast in a given State in Parliament elections but is not
able to get a single seat in the Parliament from that State. To remedy this, the
Commission recommended the alternative method of election. The other idea put
forward is the concept of negative vote. In the opinion of the Law Commission,
the idea and underlying object are both laudable such an alternative method of
election was suggested.

Now I would like to press my point as to why a case for compulsory voting?
The right to abstain from voting is not a fundamental right. In a democratic form
of government such as ours, it is the duty of every citizen to vote. Voting is not
only our right. In fact, it is our responsibility as a citizen and we must all fulfil
this responsibility with seriousness. We are lucky to have a democracy in our
country in which every adult has a right to cast vote. India being the biggest
democracy in the world may gladden our hearts but at the same time, we are
continuously becoming a weaker democracy with dwindling rates of voter turnout.

The percentage of votes cast in general elections of late is abysmally low. Past



05.03.2010 149

experience has shown that low voting areas lose out in development index, high
voting areas benefit and get more attention from politicians. Any electoral system
will be credible only if it ensures maximum amount of participation. It can ensure
justice and secure the rights of politically disadvantaged by integrating dissent of
interests and opinions.

Secondly and even more important, elections should be used to unite our
very divided society which is progressively getting more divided. The health of
democracy can best be described by a mandate with representative character not
just the numerically largest numbers.

Compulsory voting will bring about an automatic shift in focus and
significant issues will get the priority they deserve rather than parties and leaders.
This will keep organised groups of hoodlums and non-deserving candidates at bay,
as they will no longer be able to distort the verdict through rigging. Compulsory
voting will put all citizens, regardless of class, gender, caste and religion on an
equal footing. The Bill will turn Indian democracy a vibrant one. Everyone
is equal on an election day — we all have one vote — the richest and the most
powerful, the poorest and the disadvantaged.

Even without securing a tangible majority in, say, a particular constituency,
a person can get elected because of the “first past the post” principle—a faulty one
at best. Interestingly the term “first past the post” was coined as an analogy to
horse racing, where the winner of the race is the first to pass a particular point on
the track, in this case a plurality of votes, after which all the other runners
automatically and completely loss.

There is no requirement for the winner to gain absolute majority of votes.
In a multi-member “First Past the Post” principle, the first candidate in order of
highest vote to cross the line, is declared elected. The catch lies in the fact that
there is no pre-set post that the winning candidate must pass in order to win, as
they are simply required to receive the largest number of votes in their favour.

This sometimes results in the candidate actually being “farthest from the post.”
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Universally the FPTP is more suited for countries with two-party system
like the UK, the USA, Canada, Australia, etc. since the overwhelming majority of
the vote is appropriated by two candidates thus throwing up a clear winner and not
for those that have a multi-party system like ours.

The problem of FPTP as we have seen from our own experience is that by
its very nature the FPTP leads to divisive agendas, narrow castiest and communal
political appeal and fragmentation of society. In a multi-party, multi-member
society, it divides the candidates, parties and society alike.

In the FPTP system, seats in the Parliament are not proportionate to the
percentage of votes that a party gains thus leaving out a vast majority of voters un-
represented in governance. Majority is understood to be the one who gets more
number of votes than other contestants instead of being required to garner more
than fifty per cent of the total votes. The percentage of votes that a party gets is
not the same as the percentage of seats it gets in the FPTP system. Parties with
less percentage of votes can gain more number of seats and parties with more
percentage of votes can get less number of seats. This kind of symbolical
representation does not give a true reflection of the voters’ choice.

Compulsory voting system guarantees that the Government represents the
will of a majority of the population, not only individuals who vote. This helps
ensuring that the Governments do not neglect sections of the society that are less
active politically and victorious political leaders of compulsory systems may
potentially claim greater political legitimacy than those of non-compulsory
systems with lower voter turnout. ... (Interruptions)

MR. CHAIRMAN : Hon. Member, please try to be brief because other hon.
Members are also waiting. They want to speak.

SHRI JAI PRAKASH AGARWAL : What can I do?

MR. CHAIRMAN: You please continue, but make it brief. Other hon. Members
want to speak. That is why I am saying this.
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SHRI JAI PRAKASH AGARWAL : It may be a Private Member’s Bill. But see
the subject. It is a very important subject. Please accept my request and increase
the time for this subject.

MR. CHAIRMAN: It is very important. That is why you have taken so much time
to prepare and present it. I appreciate it. But please make it brief.

SHRI JAI PRAKASH AGARWAL :Nothing is irrelevant.

MR. CHAIRMAN: I am not saying that it is irrelevant. I am only concerned with
the time factor.

SHRI JAI PRAKASH AGARWAL : Decisions made by democratically elected
Governments are more legitimate only when higher proportions of the population
participate. When we as the citizens of our country miss no occasion to emphasize
the privilege and the importance of our fundamental rights, are we really worried
about our future and the future of our country? If we are, then all of us must fulfil
our fundamental responsibility to cast our votes. In fact, voting should be
incorporated as a fundamental duty.

Voting is the strongest weapon in our hands with the help of which we can
solve our problems and can bring a great revolution in the country without a drop
of blood being shed. The voter must vote without getting affected by the factors
like caste or religion.

Robust voting will focus our attention on factors like the Government’s
stand on national security, terrorism, poverty, unemployment, literacy, and other
important issues. E

Another potential argument is that it will make the people think about the
tough issues facing the nation more seriously. This, in turn, might make the
Government less-defensive in bringing up tough and possibly unpopular issues
that need to be addressed in the larger interest of the nation.

Now, I come to fundamental rights versus fundamental duties of the Indian

citizen.
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Constitutional guarantees for the human rights of the people of India were
one of the persistent demands of our leaders throughout the freedom struggle and
while framing Fundamental Rights Chapter, the Constituent Assembly of India
substantially relied upon the "Universal Declaration of Human Rights, (UDHR)
1948.

Article 21 of this very UDHR lays out the right of people to participate in
government and enjoy universal suffrage and envisages that "the will of the people
shall be the basis of the authority of government; this will, shall be expressed in
periodic and genuine elections which shall be by universal and equal suffrage and
shall be held by secret vote or by equivalent free voting procedures.’

The Constitution of India clearly defines the responsibilities of Indian
citizen, their Fundamental Rights and Duties. Part II of the Indian Constitution
covers the clauses on Citizenship, Fundamental Rights are covered in Part III of
the Constitution, while the Fundamental Duties are written in Article STA.

The Constitution, in a way, makes the citizens aware of their core rights
and responsibilities through the articles dealing with the Fundamental Rights and
Duties. The inclusion of fundamental duties in our Constitution also brings it in
line with Article 29(1) of the Universal Declaration of Human Rights which says:
“Everyone has the duties to the community in which alone the free and full
development of the personality is possible.”

Exercise of fundamental rights entails duties to the community which
ensures the free and full development of human personality.

Fundamental Duties of citizens serve a useful purpose. In particular, no
democratic polity can ever succeed where the citizens are not willing to be active
participants in the process of governance by assuming responsibilities and
discharging citizenship duties and coming forward to give their best to the country.

Some of the fundamental duties enshrined in article 51A have been

incorporated in separate laws.
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The most important task before us is to reconcile the claims of the
individual citizen and those of the civic society.

To achieve this, it is important to orient the individual citizen to be
conscious of his social and citizenship responsibilities and so shape the society
that we all become solicitous and considerate of the inalienable rights of our
fellow citizens. Therefore, awareness of our citizenship duties is as important as
awareness of our rights.

Every right implies a corresponding duty but every duty does not imply a
corresponding right. Man does not live for himself alone. He lives for the good of
others as well as of himself.

It is this knowledge of what is right and wrong that makes a man
responsible to himself and to the society and this knowledge is inculcated by
imbibing and clearly understanding one’s citizenship duties. The fundamental
duties are the foundations of human dignity and national character.

If every citizen performs his duties irrespective of considerations of caste,
creed, colour and language, most of the malaise of the present day polity could be
contained, if not eradicated, and the society as a whole uplifted. Rich or poor, in
power or out of power, obedience to citizenship duty, at all costs and risks, is the
essence of civilized life. VAT & € 59 311 dleidl a1 1 W1 2Arsr 97 el [ have a
lot of material to put on the floor of the House.

MR. CHAIRMAN : Shri Agarwalji, afterwards also you can speak.
N T YPHT SEATH : HAIGY, HY S I HHAEY AIfST & gF H [ E, A A 2 fH
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MR. CHAIRMAN : Shri Jai Prakash Agarwal, please listen to me. What I am
telling is that you have every right to speak even after the other hon. Members
speak, after the Minister’s reply. You can still speak. There is time for you. In fact,
there is more time. I am requesting you now to give chance to other hon. Members
also to speak. After that, the hon. Minister will reply. Then, you can speak.
SHRI JAI PRAKASH AGARWAL : All right, Sir, I am concluding. # f4®% ga=n
HEAT TS T [ A U 2, I U BT W FEl HRA DI Oxd 2l AT A1 A6 8, I9H
BH <O € H TP IaAERU SR AU A FHTE B b bRl IATS Uifel §U Uh SIS
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MR. CHAIRMAN : Motion moved :

“That the Bill to provide for compulsory voting by the electorate in

the country and for matters connected therewith, be taken into consideration.
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SHRI JAI PRAKASH AGGARWAL :Sir, with your permission, [ am

laying rest of my speech on the Table of the House.

*INTERNATIONAL DECLARATIONS AND COVENANTS, HUMAN
RIGHTS CONVENTIONS AND STATUS OF RIGHT TO VOTE :

> The right to vote is a well-established norm of International Law. One
of the most crucial ways that individuals can influence governmental decision
making is through voting.

> Political participation is the basis of democracy and a vital part of the
enjoyment of all human rights. The significance of voting as a cornerstone of
democracy is expressly stated and emphasized in various International laws
and declarations like International Covenant on Civil and Political Rights
and regional agreements such as the American Convention on Human
Rights.

> By the year 1949, when the Indian Constituent Assembly had
completed the drafting of the Fundamental Rights Chapter, it also had
before it the ‘Universal Declaration of Human Rights, 1948 that was
relied upon for determining fundamental rights.

> The affirmative obligation of states to protect their citizens’ right to
vote is recognized in international treaties and declarations adopted by the
United Nations and by regional treaty organizations such as the Council of
Europe and the Organization of American States. (35 OAS Member States
include USA, Argentina, Bolivia, Brazil, Canada, Chile, Panama, Peru,
Surinam, Gautemala, Haiti, Honduras, Dominican Republic)

» Regional human rights systems in Europe and the Americas have
mechanisms to enforce the right to vote that have been applied in a limited
fashion. The Universal Declaration of Human Rights (UDHR) is the

preeminent global inspirational document on human rights.

*

.....* This part of the Speech was laid on the Table.



05.03.2010

156

The declaration was adopted unanimously by the United Nations
General Assembly in 1948 and its Article 21 lays out the right of people
to participate in government and enjoy universal suffrage. The will of the
people shall be the basis of the authority of government; this will, shall be
expressed in periodic and genuine elections which shall be by universal and
equal suffrage and shall be held by secret vote or by equivalent free voting

procedures.

> Article 25 of the International Covenant on Civil and Political
Rights (ICCPR) with a binding effect from its ratification by a large number
of signatories (150countries to date) states, “Every citizen shall have the right
and the opportunity, without any of the distinctions mentioned in article 2 and

without unreasonable restrictions:

(a) To take part in the conduct of public affairs, directly or through freely

chosen representatives;

(b) To vote and to be elected at genuine periodic elections which shall be by
universal and equal suffrage and shall be held by secret ballot, guaranteeing

the free expression of the will of the electors”.

> In addition, the covenant not only protects the right of every
citizen to vote, but also requires states to take the measures necessary to
ensure that citizens have an effective opportunity to enjoy the right—in
particular the Committee has emphasized that the right to vote ought to

be guaranteed by law.

> The Human Rights Committee (HRC), a permanent treaty organ,
was created by the ICCPR.
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> Universally 108 of the 119 electoral democracies surveyed
constitutionally guarantee the right of their citizens to elect their political

representatives.

» Some constitutions delineate those who are deemed ineligible for the
franchise (the young, prisoners, the mentally incapable, etc.), while others
identify the courts or the legislature as the branch of government

responsible for determining citizens’ fitness to take part in elections.

> Thirty nine percent of democratic constitutions which contain a
right to vote grant legislatures the power to determine those who are
eligible. Some judiciaries across the world have viewed the right to vote as a
bulwark against government infringement (e.g., keeping certain groups from
voting), others have also seen the right to vote as imposing a positive
obligation on the state to ensure that people can vote (e.g., making special

efforts).

> The European Convention on Human Rights and Fundamental
Freedoms—which was established by the members of the Council of
Europe in 1950—is distinguished by its active international Court and its

effective complaints procedure for the determination of human rights matters.

> Currently, the Court is the ultimate authority on human rights for the
citizens of 41 member states—thus the Court has jurisdiction over 800 million
people. Because the Convention has an effective enforcement mechanism,
it is the leading human rights—and thus voting rights—statute within the
intra-European system. In terms of the right to vote, the Court enforces

Article 3 of Protocol 1 (P3-1) of the European Convention.
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> The right to vote and universal suffrage have been also been
incorporated into the new draft constitution being negotiated for the

European Union.

> The Organization of American States (OAS) is increasingly active
in promoting representative democracy and the right to vote. Members’ efforts
to strengthen the OAS’s mandate in this area culminated in 2001, when the

OAS adopted the Inter-American Democratic Charter.

> This Charter, a political document adopted by the 34 member
states, states that the peoples of the Americas have a “right to
democracy” and establishes that a fundamental element of democracy is
“the holding of periodic free and fair elections based on secret balloting

and universal suffrage.”

> More importantly, the OAS Charter creates a mechanism for a
collective response to an unconstitutional interruption of the democratic
order of a member state. The Charter empowers the OAS General
Assembly to suspend the membership of the member state in question
when there has been an “unconstitutional alteration” of the democratic

legal order.

» The Charter also includes provisions for the OAS to observe elections in

member states.

> In most respects, the voting rights language of the American
Convention tracks with the language of the ICCPR (International Covenant
on Civil and Political Rights.) The American Convention, however,
delineates broad categories along which a member state may limit the right to

vote. Article 23 of the Convention states that:

1. Every citizen shall enjoy the following rights and opportunities;
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a) To take part in the conduct of public affairs, directly or through freely
chosen representatives;

b) To vote and to be elected in genuine periodic elections, which shall be by
universal and equal suffrage and by secret ballot that guarantees the free
expression of the will of the voters; and

2. The law may regulate the exercise of the rights and opportunities referred to
in the preceding paragraph only on the basis of age, nationality, residence,
language, education, civil and mental capacity, or sentencing by a competent

court in criminal proceedings.

> In addition to the Convention, the member states of the OAS have
adopted an aspirational document endorsing the right to vote, The
American Declaration of the Rights and Duties of Man (1949). The
American Declaration establishes the right to vote, and, in contrast to
other prominent human rights documents, it also includes a duty to vote

in the country in which one is a citizen.

> The lead role in protecting the right to vote in the inter-American
system is not played by the Inter-American Human Rights Court—which
generally handles cases related to disappearances or murders—but by the
Inter-American Commission on Human Rights. This Commission is
empowered to accept individual cases and prepare country reports for which it

can conduct on-site investigations.

> In the early 1990’s, the Commission authored reports on violations of
the right of political participation in Mexican elections and the progress of the

Mexican government in addressing these infringements.
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(2) GENERAL RIGHT TO VOTE IN DEMOCRATIC
CONSTITUTIONS:
> The opportunity for citizens to participate in politics is established by

a variety of means. Over 90% of the world’s electoral democracies have
included the right to vote in their constitutions, it has been articulated in a

number of different ways or not at all.

> A stand-alone right to vote is the international standard in a

majority of the democratic constitutions.

> A majority of the world’s democratic constitutions have articles
or clauses outlining citizens’ entitlement to choose their representatives at

all levels of government like citizenship, residence etc.

> Most of these constitutions have sections similar to Article 49 of the
constitution of Portugal, which states “All citizens who are over 18 years of
age have the right to vote, except for the incapacities laid down in general law.

The exercise of the right to vote is personal and constitutes a civic duty.”

> Some constitutions even provide for and mandate local
referendum for broad based decision and governmental decision making

on important issues.

> Other constitutions within this group specify that the tenets of
universal suffrage should be extended to all elected positions. Bulgaria’s

constitution exemplifies such statutes.

Article 10: All elections and national and even local referendums shall be
held on the basis of universal, equal, and direct suffrage by secret ballot.

Article 42: Every citizen above the age of 18, with the exception of those
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placed under judicial interdiction or serving a prison sentence, is free to elect

state and local authorities and vote in referendums.

> Article 32 of the Peruvian Constitution even though it allows the
suspension of the rights of citizenship—and thus the right to vote—yet it
also constructs additional barriers against the curtailment of those
eligible to vote. Article 32 states that: “Citizens enjoying their civil capacity
have the right to vote. The vote is personal, equal, free, secret and obligatory
until one is seventy years old. It is optional after this age. All acts that limit

or prohibit citizens from exercising their rights are null and punishable.”

> Other constitutions, like that of Suriname, not only attempt to
establish tests on the types of restrictions considered constitutional, but also
establish the affirmative obligation of the state to promote electoral

participation:

Article 54: The State is obliged to register those with voting rights and to
convoke them to participate in the elections. The registration of the voters
shall serve no other purpose. Those with a right to vote are obliged to

cooperate with the registration of the electorate.

> Constitutions break into four categories depending on how they treat

the right to vote:

1. Those in which there is no affirmative constitutional right to vote or no
legislation with similar weight.

2. Those that establish universal suffrage for the election of sovereign
bodies—such as a parliament.

3. Those that provide a general and independent right to vote.

4. Those that not only provide for a right to vote, but also specify
government obligations to facilitate citizen participation and/or those that limit

the kinds of restrictions the state can place on who is eligible to vote.
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> The issue of voting rights and eligibility in the United States is
determined by both Federal and State law.
> Over time national laws in the form of constitutional amendments and

Federal legislation such as the Voting Rights Act have imposed some national
restrictions and standards on state-level voting laws. The 15" 19" and 24™
and 26™ amendments stipulate that though the “right to vote” is explicitly
stated in the U.S Constitution in the above referred amendments but only
in reference to the fact that the franchise of any voter eighteen years of
age or older cannot be denied or abridged based solely on qualifications of
race, colour, or previous condition of servitude, or sex, or failure to pay any

poll tax or other tax, or by any state on account of age.
> Unlike India ’s Election Commission, The United States despite

being a vibrant democracy has no single or separate Federal agency or

department to oversee the conduct of free and fair polls.

(3 NORIGHT TO VOTE:

In many constitutions, the right to vote is not expressed as an individual
right, but universal suffrage and secret elections are mandated for the

fulfillment of positions in sovereign bodies, such as a legislature.

> The South Korean constitution is representative of these types of

constitutions.

Article 41: The National Assembly is composed of members elected by

universal, equal, direct, and secret ballot by the citizens.

Article 67: The President is elected by universal, equal, direct, and secret

ballot by the people.
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For these states, the existence of a right to vote for representatives in
institutions other than those specified—for example state or local government

— 1s left to the legal interpretative structure of that country.

> Some so-called democracies of the world have a repressive and
centralized system of governance or at best controlled exercise and
methods of electoral franchise like Iran (Candidates for Presidency must
be approved by a 12 Member Guardian of Councils), Indonesia (until 1999)

and a few other Arabic countries.

> Others have totalitarian military rule like Burma .

> Eleven democracies have no explicit constitutional right to vote.
For example, In Brunei that is a Kingdom (Sultanate), voters have extremely
limited or no right at all. Yet, the purported cabinet advises the Sultan.
Women have no right to vote. UAE too is an Autocracy where women have
no right to vote. Bhutan is a Kingdom headed by a Monarch. Women have no
right to vote. Each household has one vote. Guided by traditional values that
vote is cast by the head of the household. In Lebanon women have no right to
vote by convention not by law. Saudi Arabia held limited scale elections for
the first time in sixty years in 2005. Women were not allowed to vote.
Likewise in Egypt women have no voting rights. In Vatican City women

cannot vote.

(4) CONSTITUTIONS WHICH INCORPORATE INTERNATIONAL

HUMAN RIGHTS CONVENTIONS TO ESTABLISH RIGHT TO VOTE :

> In addition to the type of guarantees just described, a number of
Latin American and Eastern European constitutions such as Chile,
Ecuador, the Czech Republic and Slovakia, grant ratified international
human rights covenants constitutional or greater status in domestic law.
As elaborated in the previous sections, the predominant international and

regional human rights documents all establish a right to vote.
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> Article 10 of the Czech constitution is indicative of the type of
constitutions in which the right to vote is buttressed by a commitment to
international norms: Promulgated international agreements, the ratification
of which has been approved by the Parliament and which are binding on the
Czech Republic, shall constitute a part of the legal order; should an
international agreement make provision contrary to a law, the international

agreement shall be applied.

> This type of constitutional clause, which is becoming more common,
demonstrates the trend towards the acceptance of international standards
of human rights—and thus the right to vote—as a standard component of

domestic law.

> In India while framing the Fundamental Rights Chapter of our
Constitution, the Constituent Assembly relied upon the ‘Universal

Declaration of Human Rights, 1948, that emphasizes the right to vote.

(5) SOME GENERAL UNIVERSAL LIMITATIONS ON THE RIGHT TO VOTE

IN VARIOUS CONSTITUTIONS :

> The right to vote necessarily entails limitations on who can exercise
that right. It is not uncommon for the limits to be embedded in the

constitutions of electoral democracies.

> Beyond the paradigmatic examples of citizenship and age limits,
constitutions often explicitly withhold the right to participate in elections
from those who are deemed mentally incapable and/or from prisoners.
The types of restrictions governments place on the right to vote fall into three

general categories:
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1) Restrictions based on community membership - Examples: citizenship,
residence, language.

2) Restrictions based on competence or autonomy - Examples: age, mental
health.

3) Restrictions as a form of punishment - Examples: imprisonment, voter
fraud, treason.

All three forms are evident in the constitutions of the world’s electoral

democracies. For example, Section 110 of the Thai constitution states:-

A person under any of the following prohibitions on election-day is

disenfranchised:-

1) being of unsound mind or of mental infirmity;
2) being a Buddhist priest, novice, monk or clergy;
3) being detained by a warrant of the Court;

4) being disfranchised by a judgment.

> In addition to constitutional restrictions on the right to vote, almost
forty percent of the constitutions surveyed allow for restrictions of
universal suffrage to be determined through laws approved by the

legislature.

> In general, a majority of Constitutions stipulate that a restriction
established by a legislative act must still meet certain constitutional

standards, e.g., be non-discriminatory in intent.

> Similarly, legislatures working under constitutions that do not
explicitly permit them to limit the electorate generally must follow a
common constitutional guideline for regulating the rights established in
the constitution. For example, the Canadian Charter of Human Rights and
Freedoms stipulates that any of the rights and freedoms it sets out are “subject

only to such reasonable limits prescribed by law as can be demonstrably
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justified in a free and democratic society.” Thus, the Canadian parliament

must meet this standard to restrict suffrage.

> Generally speaking 18 years is the most common voting age across
democratic constitutions the world over for voter eligibility. The exceptions
are :

Austria, Brazil , Cuba and Nicaragua : 16 Yrs ;

Bosnia, Serbia , Montenegro : 16-18 (If employed) ;

East Timor : 17 Yrs

Uzbekistan : 25 Yrs

> Many countries restrict the voting rights of convicted criminals. Some
countries and some U.S States also deny the right to vote to those

convicted of serious crimes even after they are released from prison.

> In some cases, (the felony disenfranchisement laws found in many
States of the USA) the denial of the right to vote is automatic on a felony
conviction ; in other cases (e.g France and Germany) deprivation of the
vote is meted out separately, often limited to certain crimes including those

against the electoral system.

> In the Republic of Ireland prisoners are not specifically denied the
right to vote but are also not provided access to a ballot station, so are
effectively disenfranchised. Canada allowed only prisoners serving a term
of less than 2 years the right to vote, but this was found unconstitutional
in 2002 by the Supreme Court of Canada and all prisoners were allowed

to vote as of the 2004 Canadian Federal Election.

> In the USA some states allow only individuals on probation and
ex-felons to vote. Others allow individuals on parole, probation and ex-

felons to vote.
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> As on July 2007, only Vermont and Maine allow incarcerated

individuals to vote.

> Fourteen states eleven of them in the South, ban anyone with a
felony conviction from voting for life, even after the person has served the

sentence.

> According to the Sentencing Project, 5.3 million Americans are
denied the right to vote because of a felony conviction. The number of
people disenfranchised amounts to approximately 2.42 % of the otherwise

eligible voting population.

> This is in sharp contrast to European nations, which allows ex-
felons to vote after serving sentences and in some cases allow prisoners to

vote.

> Prisoners have been allowed to vote in Canada since 2002. The USA
has a higher proportion of its population in prison than any other

Western nation and more than Russia or China .

> The dramatic rise in the rate of incarceration in the United States ,
a 500 % increase from the 1970’s to the 1990’s due to criminalization of
certain behaviours, strict sentencing guidelines and changes in philosophy
has vastly increased the number of people disenfranchised because of the

felon provisions.

> Given the prison populations the effects have been most
disadvantageous for minority and poor communities. In Australia
prisoners serving a sentence which is less than 3 years can vote at the

federal elections.
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(6) COUNTRIES THAT PRACTISE COMPULSORY VOTING SYSTEM,

LAWS. SANCTIONS & ENFORCEMENT

> A figure depicting the exact number of countries that practice

compulsory voting is quite arbitrary.

> The simple presence or absence of mandatory voting laws in a

constitution is far too simplistic.

> It is more constructive to analyze compulsory voting as a spectrum
ranging from a symbolic, but basically ineffective, law to a government
with systematic follow-up of each non-voting citizen and implement

sanctions against them.

> This spectrum implies that some countries formally have
compulsory voting laws but do not, and have no intention to, enforce
them. There are a variety of possible reasons for this. Not all laws are created
to be enforced. Some laws are created to merely state the government's
position regarding what the citizen's responsibility should be. Mandatory

voting laws that do not include sanctions fall into this category.

> Although a government may not enforce mandatory voting laws
or even have formal sanctions in law for failing to vote, the law may have
some effect upon the citizens. For example, in Austria voting is
compulsory in only two regions, with sanctions being weakly enforced.
However, these regions tend to have a higher turnout average than the

national average.

> Other possible reasons for not enforcing the laws could be
complexity and resources required for enforcement. Countries with limited

budgets may not place the enforcement of mandatory voting laws as a high


http://www.idea.int/vt/country_view_old.cfm

05.03.2010

169

priority still they hope that the presence of the law will encourage the citizens

to participate.

> Can a country be considered to practice compulsory voting if the
mandatory voting laws are ignored and irrelevant to the voting habits of
the electorate? Is a country practicing compulsory voting if there are no
penalties for not voting? What if there are penalties for failing to vote but

they are never or are scarcely enforced? Or if the penalty is negligible?

> Many countries offer loopholes, intentionally and otherwise,
which allow non-voters to go unpunished. For example, in many
countries it is required to vote only if you are a registered voter, but it is
not compulsory to register. People might then have incentives not to

register.

> In many cases, like Australia, an acceptable excuse for absence on
Election Day will avoid sanctions. The diverse forms of compulsory voting
has taken in different countries refocuses the perception of it to a study of the
degree and manner in which the government forces its citizens to

participate.

> Most democratic governments consider participating in national

elections a right of citizenship.

> Some consider that participation at elections is also a citizen's

civic responsibility.

> In some countries, where voting is considered a duty, voting at
elections has been made compulsory and has been regulated in the

national constitutions and electoral laws.
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> Some countries go as far as to impose sanctions on non-voters.
> Compulsory voting is not a new concept.
> Some of the first countries that introduced mandatory voting laws

were Belgium in 1892, Argentina in 1914 and Australia in 1924.

> Australia is the only English-speaking country in the world that
has made voting compulsory in federal and state elections. The secret
ballot box, which is so widely used in democracies these days, was first

initiated in Victoria , in the year 1856.

> Australia boasts of being home to the largest electoral area in the
world, Kalgoorlie in Western Australia (2,295,354 square kilometers). It
had its first proclaimed election in 1901. Turn out in the last parliament

election here was 83.53 %.

> There are also examples of countries such as Venezuela and the
Netherlands which at one time in their history practiced compulsory

voting but have since abolished it.

> Below is a table containing all the countries that have a law that
provides for compulsory voting. The first column lists the name of the country,
the second column the type of sanctions that the relevant country imposes
against non-voters and the third column contains the information on to what

extent the compulsory voting laws are enforced in practice.
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There are currently 32 countries where voting is a Constitutional

right. Of these 19 enforce it as a compulsory right.

Country ;{11;1%:::1 Enforced|[ Year Introduced Comments
|Argentina ”1, 2,4 ||Yes ” 1912 ” N/A |
| Australia I [lyes || 1924 || N/A |
Austria ( Tyrol ) |{1,2 Yes 2P(r)a(1)c4ticed from 1929 to The region of Tyrol .
Z(A\;l(j::r?berg) 2,3 Yes Il’;a;czticed from 1929 to The region of Vorarlberg.
Austria (Styria) [[N/A Yes Il’;a;czticed from 1929 to The region of Styria.
[Belgium I.2.4.5 |lves 1919 (men) [ Women in 1949, |
| | I | | |
Voluntary for illiterates and those
Brazil 2 Yes N/A over 70. Military conscripts cannot
vote.
|Chile .23 fves || 1925(7) || N/A |
| | | | | |
| | I | | N/A |
|Cyprus ” 1,2 ”Yes ” 1960 ” N/A |
| | | | | |
Compulsory for literate persons ages
Ecuador 2 Yes 1936 18-65, optional for other eligible
voters.
| | I | |
Fiji 1.2.3 Yes N/A Z'};:umably strict prior to the coup
France (Senate No 1950's or 60's N/A
only)
| | | | | |
| | | | | |
| | I | | |
| | I | | |
Ttaly 5 No I;;z;(;)ticed from 1945 to N/A
| | I | | |
|Liechtenstein ”1, 2 ”Yes ” N/A ” N/A |
|Luxembourg ” 1,2 ”Yes ” N/A ” Voluntary for those over 70. |
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INauru |12 [lyes || 1965 [ N/A |
Netherlands - No I;;zg;ticed from 1917 t0 N/A
| | I | | |
|Paraguay ”2 ”No ”N/A ” Up to age 75 |
[Peru 2. 4 [lyes  |[1933 [ until the age of 75. |
Attempt to practice
Philippines None No 1972-1986 under N/A
martial law.
Spain N/A No }:;a;c;iced from 1907 to N/A

The non-voter is removed from the
Singapore 4 Yes N/A voter register until he/she reapplies
and provides a reason.

Switzerland Practiced in only one canton.
(Schafthausen) 2 Yes 1904 Abolished in other cantons in 1974

| | | | | |
[Turkey |12 [lyes  |(va || N/A |
|Uruguay ”2, 4 ”Yes ” 1934 ”Law not in practice until 1970. |
| | I | | |
[Venezuela Inva— {va | |[Practiced until 1993 |

Table updated March 2009 The numbers listed in the column for Type of

Sanction stands for different types of sanctions. These are as follows:

1. Explanation. The non-voter has to provide a legitimate reason for his/her
abstention to avoid further sanctions, if any exist. In Australia and Brazil
providing a legitimate reason for not voting (e.g being sick or outside the
country) is accepted. In Argentina those who were ill on voting day or over
500 kms away from their voting place are also excused by requesting a doctor
to prove and certify their medical condition or asking for a certificate at a

police station where they are, in case traveling on polling day.

2. Fine. The non-voter faces a fine sanction. The amount varies between the
countries, for example 3 Swiss Francs in Switzerland, between 300 and 3 000
ATS in Austria, 200 Cyprus Pounds in Cyprus, 10-20 Argentinean Pesos in

Argentina, 20 Soles in Peru etc. In Turkey, according to law passed by the
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Parliament in 1986 if an eligible voter does not cast a vote in the elections, he
or she has to pay a fee of about 5 YTL (3 US $). In Belgium a fine of 50 euros

is charged for the first offence and 125 euros for a second offence.

3. Possible imprisonment. The non-voter may face imprisonment as a
sanction, however, we do not know of any documented cases. This can also
happen in countries such as Australia where a fine sanction is common. In
cases where the non-voter does not pay the fines after being reminded or after
refusing several times, the courts may impose a prison sentence. This is
usually classified as imprisonment for failure to pay the fine, not

imprisonment for failure to vote.

4. Infringements of civil rights or disenfranchisement. It is for example
possible that the non-voter, after not voting in at least four elections within 15
years will be disenfranchised in Belgium . In Peru the voter has to carry a
stamped voting card for a number of months after the election as a proof of
having voted. This stamp is required in order to obtain some services and
goods from some public offices. Goods and services provided by public
offices may be denied to those failing to vote in Peru and Greece. In
Singapore the voter is removed from the voter register until he/she reapplies to
be included and submits a legitimate reason for not having voted. In Bolivia
the voter is given a card when he/she has voted so that he/she can proof the
participation. The voter would not be able to receive his/her salary from the
bank if he/she cannot show the proof of voting during three months after the

election.

5. Others. For example in Belgium it might be difficult getting a job within
the public sector if you are non-voter. There are no formal sanctions in
Mexico or Italy but possible arbitrary or social sanctions. This is called the
"innocuous sanction" in Italy , where it might for example be difficult to get a
daycare place for your child or similar but this is not formalized in any way at

all.
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COUNTRIES THAT DO NOT ENFORCE COMPULSORY VOTING :

Belgium
Bolivia (Compulsory for citizens over 21 ; also compulsory for married

citizens between 18 and 211 years old)
Costa Rica .
Dominican Republic (18 years of age, married persons regardless of age
can vote;
Members of the military and national police cannot vote.)
Egypt (Only men allowed to vote).
El Salvador .
France (Compulsory Voting enforced only in Senate elections)
Gabon .
Greece .
Guatemala (Military personnel cannot vote)
Honduras .
India .
Indonesia (Indonesian Council of Ulema, MUI, declared a fatwa that
abstention in the general elections is religiously prohibited (Haram).
However, there is no legal punishment for those who do not vote.
Italy .
Luxembourg . (Voluntary but only for those over 70)
Mexico .
Panama .
Paraguay (Not compulsory for voters over 75)
Philippines .
Thailand .

Venezuela .



05.03.2010

175

(7) SOME HISTORIC OUTCOMES OF VOTING :

> Abraham Lincoln had defined Democracy as the government-‘Of the
People, By the People, For the People.” In a Democracy, elections are the
biggest opportunity to bring about the changes. And VOTE is the biggest

weapon for this change.

> History is replete with instances where a solitary vote for choice

has made the eventual difference to the outcome. For Example :

1. In 1776 in the USA — One Vote gave America the English
language instead of German?

2. In England 1649 One vote meant that King Charles-I was
executed Off with his head?

3. In Germany in 1923, one Vote made Adolf Hitler leader of
the Nazi Party ! Think about it!

4. Inthe USA in 1850, one vote made California a state. In1859
One vote made Oregon a state.

5. In 1868 one vote saved President Andrew Johnson of USA
from being removed from office.

6. In 1889 one vote made Washington a state.

7. In 1714 in the U.K one vote placed King George 1 on the
throne in England and restored the monarchy.

8. In 1844 in the USA a farmer in Switzerland County ,
Indiana , named Freeman Clark was seriously ill on Election
Day. He had his son carry him to the county seat so he could
vote for David Kelso for state senator. Clark died on the way
home from the polling place. David Kelso was elected state
senator by one vote.

9. In our own country in 1999 Vajpayee Government was voted

out by 1 vote.
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(8) TABLE OF VOTING TURN —-OUT IN INDIAN GENERAL
ELECTIONS SINCE 1952, COST & TRENDS

Our country, India has been a functioning democracy, for over sixty years

now. Yet a cursory look at the voter turn-out in India’s general elections and their

analysis since 1951 throws up some interesting but serious issues that must be

delved into.

General Election Year Male Female Total
1t 1952 - - 61.2
2nd 1957 - - 62.2
31 1962 63.31 46.63 55.42
4th 1967 66.73 55.48 61.33
5th 1971 60.90 49.11 55.29
6" 1977 65.63 54,91 60.49
7t 1980 62.16 51.22 56.92
gth 1984 68.18 58.60 63.56
gth 1989 66.13 57.32 61.95
10t 1991 61.58 51.35 56.93
11 1996 62.06 53.41 57.94
12t 1998 1998 57.88 61.97
131 1999 63.97 55.64 59.99
14" 2004 52.65 44.65 48.74
1. For example, there have been quite a few instances of the winning

candidate obtaining fewer votes than required even for the refund of
security deposit. The deposit is forfeited if the candidate fails to receive

more than one sixth of the total number of valid votes in the constituency.
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2. Even the largest parliamentary majorities were based on less than 50

% of voter Support.

3. For a rising economic power and the world’s largest democracy that
aspires for present day leadership among the comity of Nations the highest
poll percentage in any general election has been a modest 63.56 % in

1984-85.

4. So far, no national government in India has been elected with a

majority vote.

5. The budget of the election has gone up from 10,79,69,000 (Ten crores
seventy nine lakhs sixty nine thousand in 1967) to 1200,00,00,000 (One

thousand two hundred crores in 2009).

6.  Although the Election Commission spent such a huge amount of money
to keep democracy alive, the percentage of voting is consistently decreasing

over the last sixty years (from 61.16 % in 1952 to 58.07 % in 2004).

7. Thus though the Election Commission’s preparations are for 100 %
voters the money spent on NON-VOTERS is wasted. So the number of
voters who do not vote multiplied by the amount spent on each voter
gives the total amount of money WASTED IN THE ELECTION
PROCESS. The funds so wasted has gone up from Rs 4,19,17,599/- (Four
crores nineteen lakhs seventeen thousand five hundred ninety nine) in
1967 to Rs 579,73,07,800/- 2004 (Five hundred seventy nine crores seventy
three lakhs approx) in 2004.

8. The election expense on each voter has gone up from Rs 0.43 (In
1967) to Rs 16.80 (In 2009), effectively costing Rs 33.60 after adjusting

the voter turn-out.
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(9) WHY A CASE FOR COMPULSORY VOTING ?
> THE RIGHT TO ABSTAIN FROM VOTING IS NOT A
FUNDAMENTAL RIGHT.
> In a democratic form of government such as ours, it is the duty of

every citizen to vote. ‘Voting’ is not only our ‘Right’. In fact, it is our
responsibility as a citizen and we all must fulfill this responsibility with

seriousness.

> We are lucky to have a democracy in our country, in which every
adult has a right to cast vote. India being the biggest democracy in the
world may gladden our hearts but at the same time, we are continuously
becoming a weaker democracy, with dwindling rates of voter turn-out.

The percentage of votes cast in general elections of late is abysmally low.

> Past experience has shown that low voting areas lose out in
development index — high voting areas benefit and get more attention from

politicians.

> Any electoral system will be credible only if it ensures maximum
amount of participation. It can ensure justice and secure the rights of

politically disadvantaged by integrating dissent of interests and opinions.

> Secondly and even more important, elections should be used to unite

our very divided society, which is progressively getting more divided

> The health of Democracy can best be described by a mandate with

representative character not just the numerically largest numbers.
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> Compulsory voting will bring about an automatic shift in focus
and significant issues will get the priority they deserve rather than parties
and leaders. This will keep organised groups of hoodlums and non-
deserving candidates at bay, as they will no longer be able to distort the

verdict through rigging.

> Compulsory voting will put all citizens, regardless of class, gender,
caste and religion on an equal footing. The bill will turn Indian democracy
into a vibrant one. Everyone is equal at on Election day — We all have one

vote - the richest and most powerful - the poorest and disadvantaged.

> Even without securing a tangible majority in, say, a particular
constituency, a person can get elected because of the “first past the post”

principle — a faulty one at best.

> Interestingly the term First-Past-The -Post was coined as analogy to
horse racing, where the winner of the race is the first to pass a particular point
on the track (in this case a plurality of votes) after which all the other runners

automatically and completely lose. (Winner takes it all Paradigm)

> There is no requirement for the winner to gain absolute majority of
votes. In a multi-member First-Past-The-Post the first candidate in order of

highest vote to cross the line are declared elected.

> The catch lies in the fact that there is no pre-set post that the winning
candidate must pass in order to win, as they are simply required to receive the
largest number of votes in their favour. This sometimes results in the

candidate actually being “FARTHEST-FROM-THE-POST”.

> Universally the FPTP is more suited for countries with two party

system like UK, USA, Canada, Australia, etc since the overwhelming majority
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of the vote is appropriated by two candidates thus throwing up a clear winner

and not for those that have a multi party system like ours.

> The problem of FPTP as we have seen from our own experience is
that by its very nature the FPTP leads to divisive agendas, narrow casteist and
communal political appeal and fragmentation of society. In a multi-party

multi-member society it divides the candidates, parties and society alike.

> In the First Past the Post (FPTP) system seats in the Parliament are
not proportionate to the percentage of votes that a party gains thus leaving out

a vast majority of voters un-represented in governance.

> Majority is understood to be the one who gets more number of votes
than other contestants instead of being required to garner more than 50 % of

the total votes?

> The percentage of votes that a party gets is not the same as the
percentage of seats it gets in the FPTP system. Parties with less percentage of
votes can gain more number of seats and parties with more percentage of
votes can get less number of seats. This is a symbolical representation does

not give a true reflection of the voter’s choice.

> Compulsory voting system guarantees that the government
represents the will of a majority of the population, not only individuals who

vote.

> This helps ensure that governments do not neglect sections of
society that are less active politically and victorious political leaders of
compulsory systems may potentially claim greater political legitimacy than

those of non-compulsory systems with lower voter turnout.
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> Decisions made by democratically elected governments are more
legitimate when higher proportions of the population participate.
> When we as the citizens of our country miss no occasion to

emphasize the privilege and the importance of our fundamental rights are

we really worried about our future and the future of our country? If we are,
then all of us must fulfill our fundamental responsibility to cast our votes.

In fact Voting should be incorporated as a fundamental duty.

> Voting is the strongest weapon in our hands with the help of which
we can solve our problems and can bring a great revolution in the country
without a drop of blood being shed. The voter must vote without getting

affected by the factors like caste or religion.

> Robust voting will focus our attention on factors like the
government’s stand on National Security, Terrorism, Poverty,

Unemployment, Poverty, Literacy and other important issues.

> Another potential argument is that it will make the people think
about the tough issues facing the Nation more seriously. This in turn might
make governments less defensive in bringing up tough and possibly
unpopular issues that need to be addressed nonetheless in the larger

interest of the Nation.

> Voting is certainly going to be much more effective as a positive
change harbinger than candle light marches and drawing room political

discussions. Drawing room complaints are not heard, the votes are.

> If democracy is to take root and if we are serious about making
our institutions strong and vibrant, it is necessary to bring in changes

befitting a democratic society. As worthy citizens of a democratic country,
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everybody should participate in preserving the processes and institutions

of liberal democracy.

> These changes would not allow narrow, parochial outfits based on
caste, creed and religion to create divisions and encourage centrifugal

forces.

> The sooner these are ushered in, the better. Compulsory vote can be
a revolutionary step towards motivating the electorate and in no way runs

counter to the spirit of liberal democratic citizenship.

> Lethargic voters must be cured of their indifference to the system
and be made to choose representatives to the legislative assemblies and

the Lok Sabha.

> For example, Post the Mumbai terror stacks on 26 November 2008,
whereas one would have expected a robust voter turn-out in Mumbai a
prestigious Lok Sabha constituency Mumbai South, with some of the
richest residents in the country, in the general elections of 2010 had just a
43.33 per cent voter turnout in the parliamentary elections last year.
Other constituencies in the city fared no better — Mumbai South Central
recorded 41.85 per cent and Mumbai North Central witnessed a meager 41.82
per cent turnout. This indifference can be perilous to a democracy like

India ?

> Politicians with criminal records are blatantly taking advantage of
the lax electoral machinery while criminals are entering politics and
contesting elections to subvert the long hand of the law, especially in the

Hindi heartland belt — Bihar , Jharkhand, Uttar Pradesh.
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> There have been constant references to 3 MPs — money power, muscle
power and mafia power — and to 4 Cs — criminalization, communalism,
corruption, and casteism. Basically all of this has vitiated the political
atmosphere in the country and even compromised the legitimacy of the

political process.

> Anti-social elements resort to false voting, jam booths in rural
areas at times with the lavish hospitality of the ruling party. This one step

can make the entire political process wholesome and more accountable.

> The compulsory vote bill is important as there is a provision for

voters to reject all the candidates if they consider them unfit for the job.

> If a majority rejects the contestants, a re-election will become
mandatory, which shows that compulsory participation is a healthy

initiative.

> Voting, voluntarily or otherwise, has an educational effect upon
the citizens. High voter turnouts might also bring about responsive
accountable governments because voting rate is a sign of an engaged

electorate.

> Political parties can derive financial benefits from compulsory voting,
since they do not have to spend resources convincing the electorate that it
should in general turn out to vote. With compulsory voting political parties
need not spend crores of Rupees in mobilizing voters and taking them to

the booths.

> The role and scope of unaccounted money power in voting will be

reduced.
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> Compelling voters to the polls for an election mitigates the impact
that external factors such as the weather, transport or restrictive
employers. It can in essence prove to be a measure that prevents de-facto
or de-jure disenfranchisement of the socially under-privileged, deprived

or disadvantaged.

> The option given to the voter to vote FOR NONE OF THE ABOVE
(NOTA) if they do not support any of the candidates to indicate clear
dissatisfaction with the candidate list rather than hopeless indifference to

the whole process and institution of democracy.

> Compulsory voting even in the ‘None of the above’ scenario can
strengthen democracy as the voter can reject the candidates instead of being
forced to choose a bad one, compelling parties to put up and field good

candidates with socially acceptable profiles.

> Good people would contest instead of the mighty, powerful or rich.

> The provision or concept of NOTA should be seen as more of a
“neutral” vote rather than a “negative” one. It is more of a no-opinion

vote.

> By increased participation youngsters will understand what

politics and governance is all about.

> It is also argued that in any democratic set-up where emphasis is
laid on fundamental rights — the least that should be done to introduce a
sense of participation in the citizen is that the process of voting should be
made a “Civic Duty”, like paying taxes, since it is critically important for

the harmonious functioning of the society.
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> The government can also go a step further, that is, include not just
disadvantages or penal provisions but also rewards and incentives for
compulsory voting. For instance, that the Bill can give certain incentives

such as tax rebates to those who come out and vote.

> Across India , there has been a general decline in the percentage of
those who come out to vote on polling day. Moreover, with hardly 25 to 30
per cent of affirmative votes cast it begs the question why elections should
not be made mandatory given that the Election Commission spends
millions preparing voters’ identity cards, printing and updating voters’

lists and making necessary prior arrangements.

> India is the BIGGEST DEMOCRACY IN THE WORLD. India 's

present electorate of 714 million is larger than those of all of the 50
countries of Europe put together, all of Africa's 54, North America's 41,
North and South America combined, and the entire Commonwealth

minus India.

> We had 43 million more voters this time in the general elections
of 2009 than the last elections - and that's two Australian electorates put

together but, for INDIA TO BE THE STRONGEST DEMOCRACY we

need to enhance consciousness about the impact of participatory democracy
for the government to live upto the expectations of the people in resolving

these burning issues, indeed all issues that our people grapple with.

> One of the reasons is they don’t think their one Vote will make a
difference. But what if everyone thought this way? The course of history

would change.

> Fact is thatin India the perceived notion of an ever increasing
amount of corruption, caste-ism, criminalization, communalization and

decreasing standard of the politics in our Country has disillusioned the



05.03.2010

186

electorate, a large number of whom is now detached and keeping away

from electoral politics including abstention from their right to vote.

> Given the observed fact that there has been no appreciable
improvement in the quality of our legislators over the decades, the
institution of an amendment like the has become pressing today in view of
the increasing possibility of a larger number of voters than previously not
approving the candidates nominated by the political parties. Most of us have

also been complaining about the behavior of the politicians.

> The people are also worried about the problems like Corruption,
Unemployment, Illiteracy, Increasing crime rate, Terrorism, Poverty and
so on. The list just keeps growing. Many of us really want to do something to
change this situation, but, can’t actually do anything, due to many different

reasons.

> It is true that we have been continuously seeing the degradation of
politics in India , since our independence in 1947. Ironically, though, the
word candidate comes from the Latin “Candidatus” meaning ‘one clad in
white’ and most, till this day carry on with this white we have some of our
MPs and MLAs in our elected legislatures who have serious criminal
charges against them. Some of them have also been convicted by the courts.
But, their number is continuously growing as political parties are giving
protection to them, just for personal gains. But this severely affects the future

of our nation and its citizens.

> The right to vote under Indian laws flows from both the
constitution of India and the Representation of the People Act of 1950
and 1951.
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> A citizen of India who is 18 years of age has a right to be registered
as a voter in a constituency irrespective of his or her race, religion, caste or

SEX.

> Under the law, there is no specific provision which makes it
compulsory for the voter to cast his vote. But he can decline to do so only
if he reveals his identity to the polling officials present in the booth.
Clearly, this procedure violates the principle of "secrecy of the ballot",

which lies at the heart of the Electoral system in this country.

> Given the democratic aspirations of the citizens of India and its global
standing as the World’s largest and one of the most vibrant democracies, there
is a strong case for providing a stronger constitutional foundation to
strengthen the Right to Vote. Perhaps by making it compulsory while
effecting radical changes in the Representation of People Act to enhance

the voter turn-out and widen its base by facilitating greater participation.

> OUR INTENTION TO MAKE THE VOTING PROCESS
MANDATORY IS TO BIND THE VOTERS TO SOME RESPONSIBILITY
AND STRENGTHEN THE DEMOCRATIC INSTITUTION AND
PROCESS. MORESO, CONSIDERING THAT MANY COMMISSIONS
AND PANELS FORMED BY THE GOVERNMENT ON ELECTORAL
REFORMS ETC HAVE RECOMMENDED A NUMBER OF MEASURES
IN WHICH THIS CAN BE ATTAINED.
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(10) CONSTITUTIONAL PROVISION OF VOTER’S CHOICE

> In a parliamentary democracy of the Indian sort, the underlying
principle of sending legislators to Parliament and the State Assemblies is

that of "unfettered choice".

> That is, the voter is free to choose among candidates figuring in
the "list of candidates" he is confronted with in a polling booth, the choice
depending on his decision on who he thinks will best represent his views in
the legislature. But why should the exercise of "choice'" be limited to
choosing among the candidates whose names figure in the list before the
voter in the polling booth? The electorate has nothing to do with the
drawing up of the list, and it is possible that a voter may not approve of
the idea of sending any of the official poll contestants to the legislature. In
such conditions, if he still has to choose among the names before him, the
very principle of free choice is violated. Indeed, an element of compulsion
creeps into the voting process which can be said to strike at the very heart

of the Indian Republic .

> The Constitution provides for a voter to go to the polling booth
and declare in writing that he refuses to vote for any of the available
candidates, effectively rejecting the nomination of all the candidates vide
form 49-0. In other words the option to vote for NOTA (None of the above).
The Constitution bench in Kuldip Nayar V/s Union of India had observed, “It
is clear that a fine distinction was drawn between the right to vote and the
freedom of voting as a species of freedom of expression, while reiterating
the view in Jyoti Basu V/s Debi Ghosal that a right to elect, fundamental
though it is to democracy, is neither a fundamental right nor a common law

right but a pure and simple statutory right.”
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> Even so, under the existing provisions of Sections 49(0O) of the
Representation of Peoples Act, a voter who after coming to a polling booth
does not want to cast his vote, has to inform the presiding officer of his
intention not to vote, who in turn would make an entry in the relevant rule
book after taking the signature of the said voter. This according to experts is
violative of the Constitutional provisions guaranteed under Article 19 1 (a)
(Freedom of speech and expression) and Article 21 (Right to liberty) and
violated the concept of secret ballot. According to them, such a voter
should be given the right to reject all candidates, by indicating ‘none of

the above’ in the voting machines itself.

> What this means is that, for the sake of complete consistency, the
voter should be allowed to say no to the official list of candidates which,
translated into simple terms, would mean that he is not happy with the
prospect of any of the official candidates representing him in the

legislature.

> Certainly, there is nothing morally indefensible about this stand. On
the contrary, the element of choice in the system of adult franchise would
be even better protected thus making the right to vote even more precious,

in a manner of speaking.

> The provision of “None of the above” choice indirectly makes an
official distinction between voters who decide to choose among the
available candidates and those who decide otherwise, which probably will
fall foul of the provision of the fundamental right to equality granted to

every citizen under the Constitution.

> The Election Commission has seen merit in this standpoint, so much
so that it has officially asked for an amendment of the existing laws

(specifically Rules 22 and 49B of the Conduct of Election Rules, 1961) in
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order to "enable a voter to reject all the candidates, if he chooses to do

so" while maintaining secrecy of the ballot.

> As voters, youth can play a major role in the elections because a large
amount of our voters belong to the young generation.
Because only then, can we hope to see some improvement on the many fronts

causing concern to all of us.

> Also, those who don’t fulfill their responsibility towards the
country, have no right to ask for their ‘rights’. I would like to quote John F
Kennedy here-‘Ask not what the country has done for you. Ask what you
have done for the country.” So, if we can’t do anything else for our country,
let’s at least cast our vote with responsibility and let’s unite to bring positive

changes in our life and to make our own future better.

(11) RECOMMENDATIONS OF COMMISSIONS AND OTHER
GROUPS FOR COMPULSORY VOTING AS A FUNDAMERNTAL
DUTY AND OTHER REALTED ELECTORAL ISSUES :

In recent years in full recognition of the problems that the malformation of our electoral

system has created, there have been many exercises aimed at reforming it. In the last ten

years many working groups and Commissions including the Law Commission have given

a host of recommendations and suggestions to initiate long due electoral and

administrative reforms some of which have been implemented and the rest that are yet to

be adopted would impact the voter turn out and participation of the masses in government

formation. These are:

1. The Goswami Committee on Electoral Reforms (1990)

2. The Indrajit Gupta Committee on State Funding of Elections (1998)

3. The Law Commission’s report on Reform of the Electoral Laws (1999).
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4. In addition, the Election commission has also documented its own thoughts based
on the recommendations of these three organizations as well as based on their own
experience of ground realities. Some major Working groups and Commissions that

deliberated the issue are: -

1) THE NATIONAL COMMISSION TO REVIEW THE CONSTITUTION.

This Commission undertook the exercise by starting from the findings of the
aforesaid most recent official exercises already undertaken in this regard with similar

objectives, that were taken prior to its being framed by the Government namely :-

(1) The Goswami Committee on Electoral Reforms (1990)
(2) The Indrajit Gupta Committee on State Funding of Elections (1998)

(3) The Law Commission’s report on Reform of the Electoral Laws (1999).

(4) The Election Commission's comments on the recommendations of the above

three and its own proposals based on experience of ground realities.

> The Commission had dwelt upon and brought out a slew of measures
that it believed have made the voter indifferent towards casting his vote like
representative character of voting, criminalization of politics, role of
money and muscle power, blatant misuse of caste and religion and other
constitutional measures including the issue under debate COMPULSORY
VOTING.

> The recommendations of the Commission are more relevant
today than ever before in view of the debate on negative trends that have

persuaded our voters to stay away from, the electoral system.

> Of these 58 recommendations involved amending the Constitution
while 86 involved legislative measures and the rest involve executive

action. The necessary correctives could be achieved by ordinary
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legislation modifying the existing laws or, in many cases, merely by

subordinate legislation.

Besides others, the Commission had identified the problem areas to be as

follows:

> Increasing cost of elections leading to unethical, illegal and even
mafia provided electoral funding, corruption, criminalization and black

money generation in various forms.

> With the electorate having no role in the selection of candidates
and with majority of candidates being elected by minority of votes under
the first-past-the-post system, the representative character of the
representatives itself becomes doubtful and their representational

legitimacy is seriously eroded.

> In many cases, more votes are cast against the winning
candidates than for them. One of the significant probable causes may be
the mismatch between the majoritarian or first-past-the-post system and

the multiplicity of parties and large number of independents.

> Use of raw muscle power in the form of intimidation of voters either
to vote against their will or not to vote at all, thus taking away the right of

free voting from large sections of society and distorting the result thereby.

» Criminalization of the electoral process — increasing number of
contestants with serious criminal antecedents. The visible presence of
many criminals is in fact a very large factor in the loss of legitimacy for

politicians as a whole.

> This is also extremely dangerous for the country because apart from
distorting the political culture of the country, criminal elements progressively
get to influence leadership and governance. The spectacular success of some

criminals in politics invites emulation. The signal to the society by such a
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process is that it is acceptable to muscle your way through everything because

in the last analysis the system rewards you.

> Divisive and disruptive tendencies including the misuse of
religion and caste in the process of political mobilization of group

identities on non-ideological lines.

> Fake and non-serious candidates who create major practical

difficulties and are also used indirectly to subvert the electoral process.

> Incongruities in delimitation of constituencies resulting in poor
representation.
> Last but not the least, loss of systemic legitimacy due to decay in

the standards of political morality and decline in the spirit of service and

sacrifice in public life.

(1.1) ON INCLUDING THE RIGHT TO VOTE IN FUNDAMENTAL DUTIES

THE COMMISSION SAID :

> Constitutions of some countries of the world contain provisions

for Fundamental Duties.

> WHILE TAKING NOTE OF THE DWINDLING BASE OF
NUMBER OF VOTING CITIZENS THE COMMISSION HAD
RECOMMENDED MAKING VOTING COMPULSORY. UNDER THE
HEADING “FUNDAMENTAL DUTIES” IT RECOMMENDED
INCLUSION OF THE FOLLOWING IN ARTICLE 51 A OF THE
CONSTITUTION :
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av) “DUTY TO VOTE AT ELECTION, ACTIVELY
PARTICIPATE IN THE DEMOCRATIC PROCESS OF GOVERNANCE
AND TO PAY TAXES SHOULD BE INCLUDED IN ARTICLE 514”.

(1.2) ON_CANDIDATES WINNING BY MINORITY VOTE THE COMMISSION
SAID :-

> The multiplicity of political parties, combined with our
Westminster based first-past-the-post system results in a
majority of legislators and parliamentarians getting elected on

a minority vote.

> This means that at an average, at the very least, two-thirds of

our legislators all over India win on the basis of a minority vote.

> In other words, they usually win by obtaining less than 50% of
the votes cast, i.e. with more votes cast against them than in their favour.
There are States where 85% to 90% of the legislators have won on a

minority vote. (i.e., by having obtained less than 50% of the votes cast).

> At the national level, the proportion of MPs who have won on a
minority vote is over 67% at an average for the last three Lok Sabha

elections. (Lok Sabhas constituted prior to year of report i.e 2002)

> In extreme cases, some candidates have won even on the basis of
13% of the votes polled as other contenders did not manage to get that many
votes. (For relevant data, see Tables in Annexures to the Consultation
Paper on the subject). Elections in India since independence have proved
that candidates with even less than 10 % votes in any electoral constituency

can win a seat.
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> In the 2009 Parliament elections, according to a study by CERI
(Campaign for Electoral Reforms in India) 1450ut of 573 elected members
won with less than 20 % votes. On an average an MP got only one fourth of

the vote share.

> Again according to CERI, In the present Lok Sabha only five MP’s
one each from Nagaland , Sikkim and West Bengal and two from Tripura got

more than 50 % of the votes.

> In a pluralistic society such as ours, some political parties have
found it advantageous to develop a vested interest in progressively
appealing to narrower and narrowing loyalties of caste and
religion. Clearly, if a candidate can win on less than one-third share of

the votes polled, he does not need to generate a wider appeal.

> By making caste and community a factor in political power play, we
have made the divide even wider and deeper in the Indian society and made
it nearly impossible for Babasaheb Dr. Ambedkar's vision of a casteless and

classless society ever coming true.

> It is strange that most people of the constituency do not vote for
the particular candidate who becomes their representative. Whose
representatives are such candidates when a majority of voters did not

want them?

> The seriousness of this issue has generated suggestions from
many quarters focused primarily on some possibilities. It has been
suggested from several quarters that this principle of representative-ness
will be fulfilled if the elected representatives win on the basis of 50% plus

one vote.
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> If, in the first round, no body gets over 50% of the votes polled,
then according to this view, there should be a run-off contest held the
very next day or soon thereafter between the top two candidates so that
one of them will necessarily win on the basis of 50% plus one votes polled.
Several representations from various organizations favoured this option to

achieve the objective of better representative democracy.

> The Chief Election Commissioner is reported to have confirmed
that the task of run-off elections can be managed. Actually, the run-off
vote is analogous to a re-poll. There is no revision of electoral rolls, no fresh

nominations, no fresh campaigning or the like.

> The Commission is of the view that there are substantial
advantages of following the policy of 50% plus one vote. On the one hand,
it resolves the problem of inadequate representation. On the other, it also
makes it in the self-interest of various political parties themselves to

widen their appeal to a wider electorate.

> It can help in political parties and candidates adopting a
‘universal’ tone as opposed to ‘sectoral’ tones of the present day. With
the need to be more broad-based in their appeal, issues that have to do
with good governance rather than with cleavages and narrow identities

might start to surface in the country.

> There are substantial advantages of following the policy of 50%+1
vote. There is no revision of electoral rolls, no fresh nominations, no fresh
campaigning or the like. It is the same polling booth with the same
administration and therefore there are no complications of heavy costs or
fresh security arrangements. On the one hand, it resolves the problem of
representation. On the other, it also makes it in the self-interest of

various political parties to widen their appeal to the electorate.
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> In the circumstances, the Commission while recognizing the
beneficial potential of this system for a more representative democracy,
recommends that the Government and the Election Commission of India
should examine this issue of prescribing a minimum of 50% plus one vote
for election in all its aspects, consult various political parties, and other
interests that might consider themselves affected by this change and
evaluate the acceptability and benefits of this system. The Commission
recommends a careful and full examination of this issue by the

Government and the Election Commission of India .

(1.3) ON THE POSTAL BALLOT SYSTEM THE COMMISSION
RECOMMENDED

(c) “Section 60 of the Representation of the People Act, 1951, inter alia, makes a
provision enabling the persons of the armed forces to cast their votes through
postal ballot. It is reported that there have been inordinate delays in delivery of
the postal ballots sometimes resulting in disenfranchising the personnel of the
armed forces. Some suggestions have been made to the effect that as an
alternative at their option, the members of the armed forces may be allowed to
cast their vote by appointing someone as proxy. The Commission recommends
that by making necessary changes in the Representation of the People Act,
1951, the facility of voting either by proxy or the existing postal ballot system

may be provided to members of the armed forces.”

(1.4) ON THE MISUSE OF RELIGIOUS, CASTE OR COMMUNAL
SENTIMENTS THE COMMSSION SAID :

> Campaigns which are crafted to create or exacerbate tensions between

communities and/or to incite feelings of hatred on the basis of caste,
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community, religion, race or language attract disqualification at present but

effective implementation of laws is lacking.

> Any election campaigning on the basis of caste or religion and
any attempt to spread caste and communal hatred during elections
should be punishable with mandatory imprisonment. If such acts are done
at the instance of the candidate or by his election agents, these would be

punishable with disqualification.

(1.5) ON REDEFINING THE ELIGIBILITY OF CRIMINALS TO CONTEST

ELECTIONS THE COMMISSION RECOMMENDED :

> Any person convicted for any heinous crime like murder, rape,
smuggling, dacoity, etc. should be permanently debarred from contesting

for any political office.

(1.6) ON THE PROLIFERATION OF NON-SERIOUS CANDIDATES
THE COMMISSION SAID

> Out of 1900 independent candidates who contested the general
election in 1998, only 6(0.65%) succeeded, 885(47%) lost their deposits.

> Likewise the figures given by the Inderjit Gupta Committee
reveal that out of the 10635 candidates, who contested the 1996 Lok-
Sabha elections, only 9 (0.08%) won and 10,603 (99.7%), lost their
deposits. It is also known that most of these so-called independent
candidates are in fact dummy candidates or defectors from their parties

on being denied party tickets.

> These candidates only vitiate the sanctity of the electoral process and

involve waste of resources. This was carried to ridiculous limits when a Lok
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Sabha constituency in Andhra Pradesh (Nalgonda, in 1996) had 480

contestants.

> Similarly there have been assembly constituencies with over 1000
candidates. There were 1033 candidates for one single assembly seat for
the Modaurichi assembly constituency in Tamil Nadu in 1996. The ballot

paper was in the form of a booklet!"

> The Commission recommends that independent candidates be
discouraged and only those who have a track record of having won any
local election or who are nominated by at least twenty elected members of
Panchayats, Municipalities or other local bodies spread out in majority of
electoral districts in their constituency should be allowed to contest for

Assembly or Parliament.

> In order to check the proliferation of the number of independent
candidates and the malpractices that enter into the election process because of
the influx of the independent candidates, the existing security deposits in

respect of independent candidates may be doubled.

> Further, it should be doubled progressively every year for those
independents who fail to win and still keep contesting elections. If any
independent candidate has failed to get at least five percent of the total
number of votes cast in his constituency, he/she should not be allowed to
contest as independent candidate for the same office again at least for 6

years.

> An independent candidate who loses election three times
consecutively for the same office as such candidate should be

permanently debarred from contesting election to that office.
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(1.7) ON_VOTE PERCENTAGE REQUIRED FOR SECURITY
FORFEITURE THE COMMISSION REMARKED :

> The minimum number of valid votes polled should be increased
to 25% from the current 16.67% as a condition for the deposit not being
forfeited. This would further reduce the number of non-serious

candidates.

(As the initiator of the Bill on Compulsory voting, | feel there is a very strong

case in view of the foregoing findings that elections to any state legislature or

the Parliament should be held valid subject to the condition that minimum

voter turn-out in _these elections is 50 % + 1 vote of the total number of

registered voters in such elections)

(2) THE 170 TH REPORT OF THE LAW COMMISSION OF INDIA IN MAY
1999 ON ELECTORAL REFORMS & ALLIED ISSUES :

Much before the recommendations of the National Commission to Review the working of
the Constitution, in May 1999, the 170 th Report of the Law Commission of India in its
working paper on electoral reforms set out the concept of “alternative method of election”
and devised certain other reforms for adoption by Parliament with almost similar aims
and objectives of cleansing the electoral system of its present ills. While preparing the
working paper and the accompanying Bills, the Law
Commission took into consideration the Bill which was prepared in 1990 by the
late Shri Dinesh Goswami, the then Minister for Law, Justice and Company
Affairs, based on a consensus arrived at between all the political parties. The said
Bill was taken as the starting point and various other measures suggested which in
its opinion were called for to achieve the aforementioned objectives. The
Commission also took into account a brochure published by the Election
Commission of India containing various suggestions for amending the
Representation of the People Act, 1951 Notice was also taken of several decisions of

the Supreme Court on various provisions of the Representation of People Act.
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The findings of the Commission are far reaching and revealing merit debate in the

context of the prevalent electoral scenario today.

(2.1) VIEWS OF THE COMMISSION ON THE REPRESENTATIVE
CHARACTER OF VOTING :

> There has been a steady deterioration in the standards,
practices and pronouncements of the political class, which fights the
elections. Money-power, muscle-power, corrupt practices and unfair

means are being freely employed to win the elections.

> Over the years, several measures have been taken by Parliament to
amend the laws relating to elections with a view to check the aforementioned
forces. This report, which has been prepared after extensive consultations, is a
step in the said process. It is hoped that Parliament will take prompt action to

give them legislative sanction.

> The Law Commission took note of the fact that the
“first-past-the-post' system prevailing in our country had given rise to
several inequities and distortions n our electoral

process particularly on account of the multiplicity of the political parties.

> There are certain States in India where there are
three or four recognized political parties, more or less evenly balanced. In
such a situation what is happening is that the winning candidate is

receiving, in many cases, 30% or less of the valid votes cast.

> The remaining 70% or more votes polled (cast in

favour of the defeated candidates including independents) are
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practically going waste, without representation, and
without a voice in the representative bodies, namely, Parliament

and the State Legislatures.

> The consideration that weighed in this behalf was that the first-
past-the-post (FPP) system now in vogue is not yielding a correct
picture of the voter preferences. It was thought advisable to provide a
voice and a representation to the wasted votes which indeed very often

constituted a majority of the total votes cast.

> There is no commensurality between the total votes cast in a State or
in the country, as the case may be, and the seats obtained by the parties. To be
more precise, what is happening is that a political party which
has received, say, 32% of the total votes case in the country
is obtaining 70% of the seats in Parliament, whereas another
political party which has polled, say, 29% of the votes, is getting 25% of

the seats in Parliament.

> A “swing' of 2 to 3 per cent votes is resulting in a huge difference

in the number of seats won.

> There was yet another situation where a political party is polling
a substantial chunk of votes cast in a given State in parliamentary
elections but is not able to get a single seat in the Parliament from that

State.

> To remedy this the Commission it recommended the ‘Alternative
method of election'". The other idea put forward is the concept of

"negative vote." In the opinion of the Law Commission, the idea and
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underlying object are both laudable. Such an alternative method of
election was suggested by certain eminent persons with long experience in
public life. This method the Law Commission asserted went a long way in
ensuring  purity of  elections, keeping out criminals and
other undesirable elements and also to minimize the role and importance of

caste and religion. The method suggested was :-

(a) no candidate should be declared elected unless he obtains at least

50% of the votes cast;

(b) the ballot paper shall contain a column at the end which can be marked
by a voter who is not inclined to vote for any of the candidates on
the ballot paper, which is called as ‘negative vote’. A voter can cast a
negative vote only when he is not inclined to

vote for any of the candidates on the ballot paper;

(c) for the purposes of calculating the fifty per cent votes of the
votes cast, even the negative votes will be treated as “votes cast';

(d) if no person gets 50% or more votes, then there
should be a ‘run-off' election between the two candidates receiving
the highest number of votes;

(e) in the run-off election too, there should be a provision for a

negative vote and even here there should be a requirement that only
that candidate will be declared elected who receives 50% or more
of the ‘votes cast' as explained hereinabove;

(f) if no candidate gets 50% or more of the votes cast in the run-

off, there should be a fresh election from that constituency.

(2.2) OBJECTS / MERITS OF THIS METHOD AS DOCUMENTED BY THE

COMMISSION :

>

This method of election is designed to achieve two important objectives

Viz.,
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(i)  To cut down or, at any rate, to curtail the significance and role
played by caste factor in the electoral process.

(11) There is hardly any constituency in the country where
anyone particular caste can command more than 50% of the votes.
(iii)) This means that a candidate has to carry with him
several castes and communities, to succeed; The parties and
candidates would also try, in such a situtation, to gather a consensus and
fight on ideologies and programmes rather than on caste or religious
vote banks.

iv) The negative vote is intended to put moral pressure on
political parties not to put forward candidates with
undesirable record i.e., criminals, corrupt elements and persons
with unsavory background.

(v) It has the merit of compelling the political parties to put forward
only good candidates and to eschew bad characters and corrupt

elements.

Take a constituency where there are one lakh voters. Five candidates
contest from that constituency. The total number of valid votes cast in the constituency
is 80,000. Ten thousand voters cast negative votes. Only the candidates who obtains
40,000 votes or more out of the 80,000 votes cast can be declared elected. If none of the
five candidates obtains 40,000 votes or more, there should be a run-off between two (of
the five candidates) who have polled the highest votes among the five. In the run-off,
70,000 votes are cast, of which 10,000 are negative votes. If one of the candidates obtains
35,000 or more votes, he will be declared elected. Otherwise, there would be a fresh
election from that constituency. Even in this fresh election, the very same procedure as
set out above will be followed - until some candidate gets 50% or more of the votes cast.
This run-off poll is not applicable to ‘list system'. The total number of valid votes cast
in that constituency alone should be counted and that in case no candidate got 50%+1
of the valid votes cast, a ‘run-off’

election should be held between the two candidates obtaining the highest number of
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votes. The merit of such a method of election, they pointed out, was that it would

reduce/eliminate the pernicious role played by the caste and religion in elections.

(2.3) ON NON-SERIOUS CANDIDATES CONFUSING THE VOTER’S
CHOICE

> Out of the 1910 independents contesting the last round of assembly
election in four States/National Capital Territory of Delhi in November, 1998

only 19 (0.99%) out of 1910 independents could reach the post.

» The records would further show that most of these independents
were also really not independent but rebels of certain established parties and
who were supported by rival parties."
Past experience shows that many independent candidates contested Lok

Sabha elections in a casual manner or for oblique reasons.

» In many cases their security deposits were forfeited. Non-seriousness of
some of the independent candidates is exemplified by the fact that quite a few
persons of the same name as the registered party candidate stand as independent
candidates from the same constituency in order to mislead the masses. Such
practices are meant to confuse people and make them cast their

vote in favour of a candidate whom they never intended to vote.

» In Law Commission's view, the time is now ripe for debarring independent
candidates from contesting Lok Sabha and Legislative Assembly election. Any
person proposing to contest Lok Sabha
election can always form a political party and contest elections but its
entitlement to any seat in Lok Sabha will be subject to the condition that
it obtains not less than 5% of the total valid votes cast in an
election to Lok Sabha. Therefore, it cannot be legitimately argued that our

proposal tends to interfere with the democratic ethos or political processes.
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(2.4) ILLUSTRATING CRIMINALIZATION
OF POLITICS AND ELECTIONS THE COMMISSION OPINED :

> A negative process was in progress in India , namely, criminalization of

politics and politicization of crime.

> Indian Society was basically tolerant of human failings and that it

respected acquisition of wealth by whatever means.

» Factsand figures depict the increasing criminalization and the increasing
number of crimes committed at every succeeding election. Electoral malpractices
are increasing with every passing election. While in the 1957
elections, repoll was ordered only in 65 booths, in 1989 it was ordered in
1670 booths. In 1991, in Bihar alone repoll was ordered in 1046 booths and in
2173 booths in 1996. Strong measures are required to arrest the trend

towards criminalization of politics and elections.

(12) SUGGESTIONS TO ENCOURAGE VOTING & ENHANCE VOTER TURN-
OUT IN INDIA BASED ON INTERESTING ELECTION PRACTISES IN OTHER
COUNTRIES :

» The Right to vote in advance in Canada by amendments to election laws in
1960 and 1993, is extended to all electors willing to swear that they would be

otherwise absent on election day. We could emulate this in India.

> In 1988 the Supreme Court of Canada ruled that mentally ill patients

have the right to vote.
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» The United Kingdom modified laws in 2006 via the Electoral
Administration Act 2006 and reduced the age of standing at a public election

from 21 to 18.

> In the U.S a state may choose to fill an office by means other than an
election. For example, upon death or resignation of a legislator the State may
allow the affiliated political party to choose a replacement to hold office for
the remaining term until the next scheduled election. This ensures there is no
disruption in official or business activity besides saving public resource that could
be utilized for augmenting development. Such an appointment is affirmed by the

Governor. This needs to be considered for adoption in India.

» Just voter registration, Federal over-sight, and all encompassing,
simplified election procedures increased the civic participation in
democracies world-wide and have ensured that voter turn-out climbed
dramatically and quickly. In the US the 26™ amendment ratified in 1971,
required all states to set a voting age no higher than 18. No state has since opted
for an earlier age although some governments have discussed it. Some States
however, permit people who will be 18 on before the general election to vote

in primary elections and caucuses.

» In India, a large number of citizens will not be able to exercise their right to

vote in any given general or state election. The reasons for this are many.

» For instance, there are no provisions in Indian law to enable migrant
workers within India (estimated to be over 100 million by the government) ,
non-resident Indians living overseas (approximately 25 million), students
traveling abroad (more than 80,000 per annum go to the United States alone),
traveling business professionals and senior or unwell citizens who may not be

able to travel to the polling booth zo vote in an alternative manner.
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» The best practices that prevail in different parts of the world demonstrate that
governments need to make substantial efforts to ensure greater participation of

their citizens in the electoral process.

» A number of developed countries implement various forms of absentee
voting , such as Internet voting ( Switzerland , the USA , France etc.) proxy
voting (The Netherlands) and postal voting which has become known as the
most popular form of absentee voting in the world. India being an IT power we

should introduce the concept of Internet and absentee voting.

> People in countries such as the USA , Britain , Switzerland and Australia
have greatly benefited by the implementation of postal voting. In India we too,
have a limited form of postal voting, but it is not accessed by or available to a
large enough number of people for it to create a consequential impact towards the

desired objective of making the electoral process more inclusive.

» For instance, the Conduct of Rules 1961 in section 18 (a) provides for the
following list of persons entitled to vote by post in a parliamentary or
assembly constituency; special voters (The President of India, Vice-President,
Governors etc.) ; service voters (armed forces, members of a force to which the
Army Act applies etc.) ; voters on election duty (polling agents, polling officers

etc.) and electors subjected to preventive detention.

» This provision provides for the right to vote for certain specified
categories of persons “resident in India” but omits a huge number of people
stated above who have difficulties exercising their right to vote since the

statutory requirements have not been updated or amended suitably.

» In an amendment to the Representation of the Peoples Act 1951, in 2003
section 60(c) provided for enabling “any person belonging to a class of persons

notified by the Election Commission in consultation with the government to give
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is vote by postal ballot”. While this provision clearly provides scope for the
recognition of a “class of persons” to be entitled to exercise their right to vote
by way of postal ballot it has been used in the past for a limited number of
cases only concerning migrants from J&K, and Bru and Reang migrants from

Mizoram and Tripura allowing them to exercise their franchise by postal ballot.

» For a variety of reasons including travel, illness, disability and personal
difficulties including education, employment, etc a large number of Indians
are not able to be physically present on the day of elections in these

constituencies where their vote is registered.

» In the spirit of a leading democracy it is a requirement of times that India
expands the electoral framework to enhance scope and reach of its postal
ballot system, for implementing the right to vote by a mix of the postal ballot
system and other policies that increase the political participation of people in

the electoral process.

» Though postal voting is provided for in our election laws, its ambit also
needs to be widened in terms of the technological advances of the day to
enable people who are away from their electoral constituency vote on
Election Day. A greater dimension of participation will reflect in a wider and
more inclusive social character of the government. The right to vote of every
Indian citizen will make the electoral process more inclusive in a way that
EVERY INDIAN IS ABLE TO EXERCISE NOT ONLY THE RIGHT TO
VOTE but also HAVE THE OPPORTUNITY TO VOTE.

» The Representation of People Act 1950 passed under the Constitution of
India, provides that every person who is a citizen of India and not less than legal
age of voting on the qualifying date and is ordinarily resident in a constituency
shall be entitled to be registered in the electoral rolls for that constituency

and exercise his right to vote. The term ‘ordinarily resident’ has so far
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excluded people with Indian citizenship who have migrated to some other
country , a person of Indian origin who is born outside India or a person of

Indian origin who resides outside India or in simpler words — the NRIs.

» Same is the case with migrant labourers who if they remain out of their
constituencies for six months at a stretch find their names missing from the

electoral lists for that constituency?

» Today, the number of Non-Resident Indians spread out across the globe
stand at no less than 25 million. In the year 2009 alone India has reportedly

received 50 billion dollars from the NRIs in the form of remittances.

» Their money has been pumped back into the country and used for
improving the social and physical infrastructure. By working abroad but

investing in India , their funds have been hugely beneficial.

» When the NRIs have been so favourable towards our development, the

question of voting rights is a major loophole.

» The demand for equal rights to vote made by the NRIs is quite legitimate.
Why so? The NRIs are citizens of India so they feel the urge for an equal say in

deciding who the future leaders of the country will be.

» It is believed that by allowing the NRIs to vote they will become more
involved in the nation-building process and the opportunities that India

holds for them. Around the world, many countries allow their citizens to vote

from abroad.

» The Representation of the People (Amendment) bill of 2006 which if passed
will add the names of all NRIs to the electoral votes. By this, if NRIs are in their
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respective constituencies at the time of election then they can exercise their legal

right to vote.

» However, this amendment is not going to make much of a difference.
According to it, the NRI citizens have to be physically present at his/her
constituency at the time of elections. The other option which could be

brought in is the concept of absentee ballot.

> ‘Absentee ballot’ is a vote which is cast by someone who cannot vote in
person at the polling station. This kind of a ballot can be cast by electronic

means, postal mail or proxy voting.

» In the 2009 elections, it is estimated that around 714 million Indian
names were registered to vote in the electoral rolls. More than 828,000
polling booths were set up across the country. If the system of absentee
voting is to be brought in place, our technology has to be upgraded a few

notches.

» No system or procedure in the world is fool-proof or incorruptible. But this
should not deter us from bold initiatives. Adequate technological and systemic
safeguards will have to be incorporated before conferring the NRIs voters the

right to vote.

» Critics have said that NRIs aren’t in the country for a majority of the year so
their level of comprehension about the political proceedings within the
country will be negligible in comparison to the local residents. That they
would have a lesser understanding of the problems faced by the people of
that constituency and that they would only add to the complexity by voting
for the wrong candidate. But in the modern day world that is now described

as a global village, thanks to instant communication and technological
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innovations distances have shrunk and people in any part of the globe can

and do keep track of happenings back home.

» In any case, NRIs always have the option of coming back to India and settling
down .By default, they immediately regain their right to vote. So why deny them

the same by not devising other forms of voting ?

» Also, along with the NRIs even citizens who migrate within the country
and do not reside in their local residence for a period of six months find their
names deleted from the electoral rolls. QOur Chief Election Commissioner,

found his name missing from the voters’ list in the 2009 elections.

> In our country even though polling days are declared as holidays, polls
should as far as possible be held on Saturday and Sunday, days when work
related travel is minimal, to ensure that working people can fulfill their duty

to cast their vote.

» Similarly, mobile voting booths may also be taken to old age homes and

hospitals to cater for immobilized citizens, the handicapped or the infirm.

» There is therefore cause for concern with regard to the voting rights (or
accessibility) for those who are disabled ; and also with regard to voting
rights for those who have a language issue for example migrant voters of one

state wanting to exercise their right of franchise in another state.

» In America Federal legislation such as the “Americans with Disabilities
Act of 1990 (ADA), the National Voter Registration Act of 1993 (NVRA, or
“Motor-Voter Act”) and the Help America Vote Act of 2001 (HAVA) address

some of these concerns of the disabled.
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» A citizen who has never resided in the USA can vote if a parent is eligible
to vote in certain states. In some of these states the citizen can vote in local,

state and federal elections — in others in federal elections only.

»  Jurisprudence concerning candidacy rights and judicial intervention in
electoral matters is different in various states and some states require an
independent or minor party candidate to collect as high as 5 percent of the

total votes cast in the preceding election before the Court will intervene.

> Introduction of the electronic voting trials for people with vision
impairment in 2007 in Australia benefited about 3 lakh people by giving
them a secret ballot for the first time. Before the introduction of the electronic
voting trials, people with vision impairment had to ask someone else to fill out
their ballot form for them This meant that people with print disability could not

enjoy the right to a secret ballot like everyone else in Australia .

> We should develop a system for India that aids and ensures the
participation of the vision impaired in elections in India . Further people with
any kind of intellectual disability may require special assistance or a companion
to enroll and also to vote — the electoral laws need to provide for this category of

people.

> Remote electronic voting was also introduced for members of the

Australian Defence Force who are posted overseas.

» Another interesting aspect of voter registration in Australia is that voters
who turn 18 after the election notification have a grace period for enrolling

as eligible voters and can do so within the next three days.
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» The people who joined the electoral roll in grace various periods for
varying categories provided for in Australian law accounted for about 16 %

of the total growth of enrolments since the previous election.

» The concept of grace period in India for voters turning 18 or even those

who have changed address needs to be statutorily introduced.

» In India rural and remote voters face extra difficulties in enrolling to vote and
registering changes of address. Due to greater physical distances, means of
conveyance and potential difficulties in accessing the internet in remote areas, it
may take rural and remote voters more time to obtain the necessary forms,
complete the requirements for updating and revision and eventual submission of
the papers or forms. Shorter deadlines will exacerbate these problems and may
impact on the number of rural and remote residents who can exercise their right to

vote in any ensuing election.

» The basis of a functioning vibrant democracy is the right to vote which
translates to the existence of an accurate and constantly updated Voters List. If
this list itself is totally mismanaged - not by intent or design but by systemic

deficiencies then Democracy has no meaning.

» By the Election Commission's own admissions in the past, the voters' list
accuracy was supposedly less than 50%, on an average across the country. From
the kind of reports we are getting, it appears no better even today, even in the

technology capital of the country.

» The entire set up is not as professional and does not do justice to this
country’s reputation for its IT prowess. The problem of inaccurate voter lists is
also a factor in low voting and the incapacity of the agencies involved - namely
Election Commission (both centre and state), NIC, and local bodies. And, the only

way out appears to be through the out-sourcing of the entire job of preparation
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and maintenance of the Electoral Roles across the country to a reputed
professional company (like TCS has been engaged for Passport work). In this
context The National Commission to review the Constitution had
recommended that a single exercise should be enough for preparing common
electoral rolls and ID cards. The Commission had suggested “The task could be
entrusted to a qualified professional agency under the supervision of the EC

and in coordination with the SECs”.

(13 ) FUNDAMENTAL RIGHTS V/S FUNDAMENTAL
DUTIES OF THE INDIAN CITIZEN

> Constitutional guarantees for the human rights of the people of India were
one of the persistent demands of our leaders throughout the freedom struggle and
while framing Fundamental Rights Chapter the Constituent Assembly of India
substantially relied upon the ‘Universal Declaration of Human Rights, (UDHR)
1948.

> Article 21 of this very UDHR lays out the right of people to
participate in government and enjoy universal suffrage and envisages that
“the will of the people shall be the basis of the authority of government; this will,
shall be expressed in periodic and genuine elections which shall be by universal
and equal suffrage and shall be held by secret vote or by equivalent free voting

procedures”

> The Constitution of India clearly defines the responsibilities of

Indian citizen, their Fundamental Rights and Duties. Part II of the Indian

Constitution covers the clauses on Citizenship. Fundamental Rights are covered in
Part III of the Constitution, while the Fundamental Duties are written in Article

STA.
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> The Constitution, in a way, makes the citizens aware of their core

rights and responsibilities through the articles dealing with the fundamental

Rights and Duties. The inclusion of Fundamental Duties in our Constitution

also brings it in line with Article 29(1) of the Universal Declaration of Human
Rights which says: “Everyone has the duties to the community in which

alone the free and full development of the personality is possible.”

> Exercise of fundamental rights entails duties to the community

which ensures the free and full development of human personality.

> Fundamental Duties of citizens serve a useful purpose. In particular, no
democratic polity can ever succeed where the citizens are not willing to be
active participants in the process of governance by assuming responsibilities
and discharging citizenship duties and coming forward to give their best to
the country. Voting should be assumed to be as a responsibility for Nation

building.

> Some of the fundamental duties enshrined in article 51A have been

incorporated in separate laws.

> The most important task before us is to reconcile the CLAIMS OF
THE INDIVIDUAL CITIZEN and those of the CIVIC SOCIETY.

> To achieve this, it is important to ORIENT THE INDIVIDUAL
CITIZEN TO BE CONSCIOUS OF HIS SOCIAL AND CITIZENSHIP
RESPONSIBILITIES and so shape the society that we all become solicitous
and considerate of the inalienable rights of our fellow citizens. Therefore,
AWARENESS OF OUR CITIZENSHIP DUTIES IS AS IMPORTANT AS
AWARENESS OF OUR RIGHTS.
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> EVERY RIGHT IMPLIES A CORRESPONDING DUTY BUT
EVERY DUTY DOES NOT IMPLY A CORRESPONDING RIGHT. MAN
DOES NOT LIVE FOR HIMSELF ALONE. HE LIVES FOR THE GOOD
OF OTHERS AS WELL AS OF HIMSELF. OUR BASIC DUTY TO
SOCIETY IS TO CONTRIBUTE TO ENHANCE ITS QUALITY AND
CHARACTER.

> It is this knowledge of what is right and wrong that makes a man
responsible to himself and to the society and this knowledge is inculcated by
imbibing and clearly understanding one’s citizenship duties. The fundamental

duties are the foundations of human dignity and national character.

> If every citizen performs his duties irrespective of considerations of
caste, creed, colour and language, most of the malaise of the present day polity
could be contained, if not eradicated, and the society as a whole uplifted. Rich
or poor, in power or out of power, obedience to citizenship duty, at all costs and

risks, is the essence of civilized life.

(15) FUNDAMENTAL RIGHTS

Article 12 to 35 of the Indian Constitution covers the Fundamental Rights of the citizen
of the country. All these Fundamental Rights indicate that all the citizens are equally

treated by the nation irrespective of caste, sex and creed. The basic Fundamental Rights

are as follows:-

> Right to Equality:

Article 14: The provisions regarding Equality before Law are included in this

Article

Article 15: Prohibition of discrimination on grounds of religion, race, caste, sex
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or place of birth is specified in this Article

Article 16: This Article consists of Rights of Equality of opportunity in matters of
public employment

Article 17: Abolition of untouchability is mentioned in this particular Article

Article 18: This Article provides details about Abolition of titles

> Right to Freedom:

Article 19: Protection of certain rights regarding freedom of expression and free
speech, etc. are clearly specified in the Article

Article 20: This Article states the Protection in respect of conviction for offenses
Article 21: Protection of life and personal liberty is mentioned in the Article
Article 22: This Article deals with Protection against arrest and detention in

certain cases

> Right against exploitation:

Article 23: The details of Prohibition of traffic in human beings and forced labor
are presented in this Article
Article 24: The Article contains Prohibition of employment of children in

factories, etc.

> Right to Freedom of Religion:

Article 25: Particulars of Freedom of conscience and free profession, practice and
propagation of religion are clearly enumerated in this Article

Article 26: The Article specifies the Freedom to manage religious affairs

Article 27: Freedom as to payment of taxes for promotion of any particular
religion is stated in the Article

Article 28: This Article includes Freedom as to attendance at religious instruction

or religious worship in certain education institutions
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> Cultural and Educational rights:

Article 29: Protection of interests of minorities is specified in detailed form in
this Article
Article 30: Right of minorities to establish and administer educational institutions

is scripted in this very Article

> Saving of Certain Laws:

Article 31A: This Article contains Savings of laws providing for acquisition of
estates, etc.

Article 31B: Validation of certain Acts and Regulations are mentioned in the
Article

Article 31C: This Article deals with Saving of laws giving effect to certain
directive principles

Article 31D: The Article dealing with Saving of laws in respect of anti-national
activities has been repealed by Constitution Act, 1977 and was recorded in the

43rd Amendment

> Right to Constitutional Remedies:

Article 32: Remedies for enforcement of rights conferred by this part have been
included in the Article

Article 33: This particular Article addresses the Power of Parliament to modify
the rights conferred by this Part in their application to forces, etc.

> Fundamental Duties

The Fundamental Duties scripted in the Constitution of India are different from the
Fundamental rights. This is because Fundamental Rights are considered as the basic
rights to be enjoyed by the citizens of the nation while the Duties are conferred upon
people to be followed by them accordingly. The Fundamental Duties of the citizens of
India mentioned in Article 51A of the Indian Constitution are as follows: Constitutional

guarantees for the human rights of the people of India were one of the persistent demands
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of our leaders throughout the freedom struggle and while framing Fundamental Rights
Chapter the Constituent Assembly relied upon the ‘Universal Declaration of Human
Rights, 1948, that emphasizes the right to vote.

1. TO RESPECT AND INCORPORATE THE IDEALS WHICH WERE THE
VERY BASE OF OUR NATIONAL STRUGGLE FOR FREEDOM

2. To follow the Constitution and respect its institutions, the National Flag and the
National Anthem

3. To spread the message of peace and brotherhood amongst all the Indian citizens
irrespective of linguistic, religious and regional or sectional diversities

4 To discontinue practices pertaining to the impairment of the dignity of women
5 To protect and promote the sovereignty, unity and integrity of India

6. To protect public property and to avoid violence

7 To respect and preserve the rich heritage of Indian culture

8 TO CONTRIBUTE TOWARDS MAKING IMPROVEMENTS IN ALL
SPHERES OF INDIVIDUAL AND COLLECTIVE FUNCTIONS TO TAKE THE
NATION TO NEW HEIGHTS OF ACHIEVEMENT

9. To develop the spirit of inquiry and reform, a scientific temper and sense of
humanism
10.  To provide defense and national service when called upon to the country during

hours of crisis
11. To preserve the natural environment of India like the forests, lakes, rivers and

wild life and to have a compassionate outlook towards the living creatures. *
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AN AMA @ < b 5T A Ol UE B 98 @1 Al T Y8 T 27 IS A I Rl
& 87 BH R Bls SHIGAR T¥E el § A1 T8l 81 3R I8 HieH < od © fb 379 A BIs Al
SHigaR g3 Te T € 9k oFR fed die @t A Sfia dtel SRfieaR & Sarer @
AT B RE BN, S G IHQART BT BT al SR B IS AT SRNGAR DR MY | T BEl
AN H AT SART {6 AR A & A SHIGIR ST § 3R 89 IqDhT g bl | 3l
AR A9 B1 Al PV & eI, AOAD g D R SHIGAR WS B 8, SAb! Rrwer < e
ST & RIS T GRS JAD] dIC &1 8, I H Q JHD! g1 & 3@ bl g7 Usb ARy
s o ‘R $fdd Us UeRr A’ - F91 g iR PAWR g| g T Bl g1 BT & AT
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HE PAGR BT 27 . AMSAT 7 T@ Ao H 59 N 1 @ o1, d9 I IR
HIUFAE I NI BT <d §Y el {6 ST G 91 AT ©, 3AGY BIIF O I L P
M & fag ¥ BIc-BIc A9 IS & MTH H AdWS YATH gdheal ol ol - d&l | IR-
HIUAATE BT T Fll| I A8 A 7MY Hed & b A AoHIaD el ¥ IHIGAR WS B
&, T 9 S 79g B 98 Il ahaaR g 3R HHGR g H A o d! g1 © 98 g9 ATl
MR g <1 g€ & &1 Ol $fdet & a8 7 AWK Bl 8, 7 dordl 8l & A9 AR JaR &
3 W ddl g il goar &9 Ol 8 3R g™ g W Fiae 99 Srar 21 saferg ot
@ YR DI e H g 9IS B A1fey|

arfrart waer 8, <ifehe srfart waerar &t § T HEl BT 27 oSl Wt S TR g,
e, fUss, afeld WM & €, o 30-40 UIR[ AR &1 9 el gl 9 T8l &dr| 3179
Arsax Sall, Wil Raarel, frafe aiferd & onfiew # Smell, a8 B w_1, a8l s A
foramsh, va o Swell, Q1 a7 Siell, 9 o Siell, STl 99 @ 3R1 g AR ATed 3R
Bl T T S9BTI| HH B TT? dle o SRl a W bl &1 8, ®ial fhdt @ik &1 Bl
W T gaed TREIV ATed AR 94 fora e T gawed IRmr < o Sar @1 it
wﬁmlmwwwﬁmaﬁﬁ%qﬁawmw% T S TRt
B dTel DN 8§, S JMBIRAT & MY & B1 Yraer g1 A1fey b R 9 Faaran g1
TAd 9914 8, Tofd 8 fored & SdT faaRor Tofd < 8 S9! Bial Told o ©, ol s9®
MY H I ARHINGT B qorl e Afeyl 59 I6 ST GO T8l &, 99 96 9 G
HAGT e el a1 | I8 # T8 P, ol Aot B § # do1 o1l BN udl & @ g,
AT Sl €, W ATl AT, YSdArbe &, AT %8 6, 31d ISqd¥l H 3¢ 81 AR arew 7
2| 3TTPhT TolRM S oIyl H =1 89 Usp afafa d € safw a9t aeftl 89 A 4 W dar
5 g 91 omu wE Fed 2| gHH U1 U@ HYdl, 9 GER BT A U iR 91 @ ®RB
A Aty #30 S @1 e e =g | A 9ga SArer Wil B | HEd © SR Bl
A1 =1fee | S gee & oy A1ew @rey SiiR fewm =gyl g &1 aee & oy sl o
TAT TS, AN AT ABY| ST BH IS Bl ASTs ¥ AR B8R affare & q9g o< 9, a9
ERERICRICIDE

B AN § U SdM, T Bl agadr AT,
ATl DT g | A 8, [ BT ITHR A |
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FedTs & HRU M T W W el @ o,

ST BT TN el W gedl F S arg o
Ay A R faH w1 § b Aed BIY| B die T8 <ar 57 foeel weR A
W] srerferdy €, faeell ¥ aS-a9 @i €, Srs H 4 SR T § gvsl, T, #el o
g1 I8t gam we & e 21 garel W Fed @ gRgr gl Uh-udh 'R H - et g
cifeh 99 faeell # dlc &1 Ui &9 &1 89X 48R & Mg § SA1el die Siell Sl 8, S
®H | VAT R B, Safd Jgi A 99 glaer 7l ye-ford €, g €, vy €, Nigael 8 giete-
S 27 ¥ ye-ford gfaem 9w @ € 3 dlc B9 Sdd 21 Uh 99 a9 ooy st
SId 3R eferd GaTST & Al &1 die Slol &1 Ufavd 96 I8l 8, Rt 9 drdpdd § =
ITH! RRIGR g8 8, S & It et ft St 1 7' drdd @ <9 2 f5 et s
e ¥ el INIE, AW g Ad, ¥R AGd, gaHed TARI AEd, W9 99 AT WX A 99
AT AER 39 Heard, SI [ delder o, Al gd! Fedls & AURIY H AT g0 « o
T % 9% weT # ugd QI & AN DY 3MY? Ao S 931 & 3 fuawn I Afk drwa=
H wW ANN BT dle STaM B a¥ER Bl AUBR T8 feAr Srar] Ffe wiedt St gt | el
IRIER BT AYPR T8 <R Y B Al 89 AR DI Dol WM T8l erarl Jie Afaar H SF=efor
T TS H DIg ANY SHIGAR T8l FerdT| ATAAT BT AYGUS AT 87 3719 (5 A &
U { S olhR 31T Bl, WRAAY H Y& A=Al g1 &f 75 b 3eh-3reh Al & U A S ol
el & AR AT S 3R FH-qH A ® US A ST o dlell JdH D A7 81 & el

Hehell 81 FAT TS AU, AT TSI AP AT 56 < H Feral &1l qereAr Ml afe
Tl B, 9191 AT FRSH] A8 o, Sf. AledAl T8l el A Sl OIfd H S o atel
fadepTe 3fle UM< ARGl T8l AW, WEH g T8l A€, AR T8 AW, I A Ife
g 3R ARBIID &F H Aol T8 SY Bl Al I8 URads T8l afmar| #4913
AT 8, B9 AN 7 U UR3E W YN A $HD gee ©... (adH)

SHRI P.T. THOMAS (IDUKKTI): Hon. Member, you are telling that no dalit is

coming out. You see, Mr. K.R. Narayanan, our beloved son of Kerala, became the
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President of India. Why are you not seeing these things? Why have you not
pointed out these things?E

2 gHIQd ARV Aqed (AYE): H AU I AUH By IBT A, IAMY WG qd G| A A
TG, T g W T AR T & BIS A § T S 1w 91d drerar | ey I8 a1d /e
o {5 3t ff fUest i ofik afera o 4 fh &1 il &1 9l § 1 el S € 6 g g
P W I3 2| T WHE BT IR, Wil oW AT DY FH Wl <, S R e 9,
JIITHTY BT AT W | A Weloll, HR1 PAR 3R gaad TRIAV I6d <8 | A WH & Wl
F 3T BT S WA TR Py T A HIAT| IR A & R e T8 e gar @ &
M §o @ Ul H iy WM 8l odTl AR Sl 7 W, B Afedl ¥ A AN § 3R
et ff 9gd A wEl R T ® | e Seekvr 98 6¥e 21 MY AfYar Adee @t

AR T B, T 3 AAE BT WUAROT 81 YT 22 WRA BT 37T gY g o TR Y,

T 39 G9S BT HUARUT B URIT 82 FAS BT WU1aR0T 81 & 9 gl

JUTIfT 9215y, 3MUd HATEgd ¥ 59 A9 fa=% urefar © f ony S99 R SR1 NS 9
o= BRY| 3T S9 Sffard AAa &1 Fawell A Al g1 8y 8RN, Rl g3 IADT A
fierT| BARY Hafat S @ § iR SR 1 IE S| S S AR HAGE B ave Hl

ar gl a9 Sa1er d=r 2Rl 98 el dic STolT, ofidhdd § 51 I ISl ©, [T dic

51 3TTQI, JHHT IS g9 S| ST 98 Bl TR Forad g fl, ofle] g Sfl, 3RS I1ed
S SR AT S ofs X 2, T8 T Bl < H of$ & 8, d AMIh Hifd B TS oIS
@ & 7Y™ Bl Dadl NS & TE AMRY, $AH B & A6 DI Y@ ® - U UT IR U T Bl
I Bl U @ @ A A et 7 iR 79 ) g goud @ fied 21 8 dad I8 Ia A7
a6 WU A < < A Ny e S, A & AR # B gy, goeid B
I 3R oo @I @ W B @ 2| 3T I 39 Ao WUl AT B dedT B g,
T HRd €, 39 A9Gd dAldbdd Wl A | U T H Y e @ ddel s, afem,
fpam, wogy, few, Fde, qifsa, Sufer, e gdsl @1 o Is6 W WY ga T8 &
ST o, AT I2 9 W¥e H ¥W O TRoM BT F¥R A W@ 2l I8 Aldpdd, IR B
g Ud WRA B AT DI < B, WElA Ml AR Sl IFISHR Bl o ©l
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ST Moy A {38 W11 8, SR He U8 W el § A1 # oY WE q 'Y S
B YA B B 10T T JaWR BT W SOV | FORT THIST § S b 3T &1, gl Tl
8, ¥ gU B, for WAl 7 g% SOr €, g4 AN qerdl 8, fhaHl a1 0§t SR I A oAl
Ul W Y, ifps HW 30 qErS B deT d A Yol | 3R 89 U i faeell ®
STclfdhel TR 3T A1 A M STS) arell &t a=% WY B, STet ¥ & dd w) Y 2| 59 986
AN US 31Rd I Ul R el SMgh 3R gt o1ivd fleell & dlatfdhel W &1 M 9
T fEgRIT Bl IS &l gRac &l BN 39 SHufafHfee BT § dees ud aRacd=
BHRY| Y AT AAG DI AR HRY, <Afh H A8 Yo a1 SR DN b A& uret Sif
A T A AN I W AN & | 9 THN FHAN RerR 8 8 @t S e & ot 81 89
&7 R gedl &1 WY 1 S9H W S Iaq W e 8, R QT wdem @ oe ar fedt
& fog 7d ), AP T 9@ R A 5 RS Y F A difva & K weew § 9
g a7 dre Srem SEA a1 S AN die ST, T Sl AR arell B AOIgY § W 8, $9 are
WWWW@WW%IE

FHIT ABIGY, Sl T8 Hoigd & MY, R g8 HANT 8, I ol &, ddi Bl
Reetrar 1 I &1 HHQ, AT 72 TE MY R S LT T A, AT Fed 9 8 A,
Wi dF | die RRm ok 99t =0 @ YT 91 91dd, 59 did dF 9 98 I g | gaferg
S TRE SR FEF €, 9% 9 W B9 100 ¥UY AN & FRI 9 4l STel Wb | O 3T W
®RST B! 91 BRd B, A STH Y8 FT e JoU? gAY IT BH A BH 100 WIY FoigY @,
R 9 die Sre oY 3R S U | 98 JAUAT R DR MY IR R 3 gl Bl
ey
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TG, O 91 Ig B WY fF 9 die @ ufhar g% 8 Sy SR SraR-wfEar o
WY, 99 QT W AIGH B Ufhdl FHIE B qcb g # ¥R PI [ a8 BR & S|
AT 3T VAT DR Ahd a2 Afard aIfesr o= 31y 81 Suft, <ifeh sl IR & ! 59
ARM T8 T TS, RfB I dTel, IR & BRI AR AN DT [ SATGT AR IR B 8l
o1|4|ia$rs|wc4|c| g, BN =i B! ¥ IRE U 8 3R AR R DI IS 8| 31 U8
3R IS AYe W I NI ¢, <fcb 98 TSI © b I gee! ¥ W ot @ 2l S
IRE U arel AN B9 TREl BT g4 ©l A MU A Iy meAr € fF 1@ SEer @) e g
3y AT dle B AR WX B SHH o & oM 2| B BIs JhA T Bl TAR AN
3T Wl T 98 %@ 21 U H IMS-ATS B¢ Ws B 3R dAlC STl DI AIEd AN & AEHAT H
gl AR 3MEH ot Y dre Srem & foy AR iR Ui fFariey © 9 IR 9N 2 S &S
AHAIR ANT &, 9 Wel & T8I S BRI, SAfh TG AT 377 W) dIc ST Al o

HEIGd, # 1967 ¥ TA.UAL.Y. a1 1| # 1962 # gA@ &Il o1l # 99 1959-60 H UMW

TR B YG g91 AT H dich D1 g a1 e gReg @1 sfeder §9r] 9 aR H.UA.T
Bl 3R ¥9e H UiEd] 9R I8 PR IRd ARBR & HA! UG db TAT| 19 & Wd-dferg 3 aat
PR AT el T DI T R A1 @1 & gAlely J31 IMART A9 D1 9 gfdqai a1 i T,
¥ el T 8 b -

“ AferdfeR ufaex Tem, W SE-ag FfAd SNET| TS, gdH+ Hiek Are, I
fafers et Sira | el e by o it ql, w@ier wg | g deE

H TME B Tl A FhA BR A fhel b e BR AT g1 WY fUArSt, e @ iR
AR X AIS WA A | AR BR ST WA AR BR BT S-S # e ferar | § A
[T BT AT A A, 1 M H ISR, G R I¢ DR AMeel of T ATl A% fuarsit, = ik
oY HIS @AFdl A | AR G 3SR T §971 I8 TR T Y &l 99 Al & qIE
& o 1 99 1 AEdl H W@ aTdl O, I R T Soal Y S H U1 U@ Hed § fa,
Al 9801 W I/ WRA B AOHIT TR FHeoll B ol | 3T B8R I9$ M1, IRAR IS 1, B
el AT, Hi-a19 [ GRA gY, H Al AT B MG A URA GIAT AT, I 9 H AT 1S oY
saforg # 39 dieT & A1 dsdr g R WX far 7 39 QU 3 e & forg e @ e
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o1, WX WHEH J A &, WX gRaR 1 A & ok # 59 wuy 9 fed o) I g g4afoy
9 Fey B A F qur gorr e, HW gfiet el BT B 89 S99 WuY @ 3 Bl R
HQUl A<, SNfEIH W, RASHIfID W, AHING A<, ARBid A, TRANNG Al 3R
R ot g € 59 a9 I 9l Al )R WRa & e, fe, sfoa, fUes, e, @
AR &7 gof aeva T8 8RN, 99 9% R § 9Oy I g9frg e waew &Ry, g
gfaer <Y R Sffard IS B BR T B, 3N Ared, Bl B BRrel vY¢ ar, ol el
AN, B9 A HEd 8, BN HR BI AR P, BAN €I, AT AR @Ml B dle & g 100
JUAY ¢ <, Se dic B U SN A7 S§¥fed € a1, <@l dic &l fha= TRic dadT1 ©1 37U MR
Nifeg 7 +ff AW, @ N 2\ I & dIc T ™ e H Siftm 9@ wEar g 5 e gdfea
TE &, q9 W W AaeH w;iww@ullélﬁaﬁﬁ,qﬁﬁﬂﬂﬁﬁ,mﬁ%@ﬁ,wﬁ
W S, Ay S {6 Al s IR JIh! AUHR SHMT § R HRT D T IR 89 3Tq1
FAfdl Bl W © W SO 8, e oy 98 Y@ 81 S 3RAM Bl @ DA B g
3R A s § GUR & foIg 87 ooy wweis Wi § ofiR o off wed € fp wweie dfvl
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st wetae fsn (ufeam fieelt): smeRoita |wafa S, sit 979 waTe snmaTd g™ ST Wigde Hav
e o M 8, U8 9ga & Weayul fawy gl # oS gaad S DI G @ oA, A A @
o1 {5 9% 980 B GA@ <, offh AV AR ATHTAT H & I8 391 FHI A by 2
# eI g 6 9 I8 W 98 dlel, B HIUW & &P alell a1 Al §l 59 DSl H Pl
argw b i ol et 7 18 |l W 25 WA b AR DI dle < B ATDR {2,
ST f37eh SMMa ATEl fhar| qa a1 A€ B W@ rofid e 7 fhar o1l SAR B w3l
S W ATl & AT 2 IR I ft forgd €1 98 AR Siedior W 9 97 Bl GHsT|
IS I A9 W ATS 7 FHI H & [T Foiw <1 dreal gl S8R, SR gewr A1 He 4,
Rl BT AT A DR JITSA DI WSl T STl | IR HATPAN A b Al el ¥,
USTg H, ABRI, ¥, SRATUM ¥, FFF ¥, HIABEI AR 3 TE A PR S &l 9 FAd
P I 8, b S9 18 W 25 WA & ANIRSD Bl dlex foRe # M 7@l g1 diex foie 4
T TEl B @1 g9l ¥ d8 dIC T8l SIdl Uil 8l # U QIoue <dl § b a9 e ¥ SAmar

ST €, R dler foe # M T8 81 39 RO IAHT A HIS T8l a1 &, S9b e Bl
Gl # v & Bar 2, effed # dWr &1 sars T8 2, Fife 9 fReeh & ImiRa
T8 gl 3ol Syl ST B9 Bl gulg W 3MY UWE § WA, S-diF #EN Ugdl 98
TSl 3T BOIRI bl W¥AT H B9 g8l U G| BRI Dbl WAT § A g H e g
T g8t A FAM & fog S g AfhT ST dre] fore # AW @ 21 Aol 7 18 W 25
ATl & o, foeell & a8} A AW M, =78 98 SRiEs & 8 A1 foge™ & fddl &1 4
3y &, S Ry W w/A § 7B Ao S for@a) T8 <an, i Suel w° BT ¥ %
faeell # #epre Aol for@epr < fob FBl 3T dic 8, A 98 IqD HPIH IR el 7 B o |
I A1 TE fFwd I g, IABT I HTe T8 a1 § 3R areR fore # IW T8 B 7
S AT W MUY HERTS, H oW, A ¥ oW, AL Uow, s iR WIS H M9 A1Y, g¥
gafad & T a8l B, fegw™ & d-o ¥ a8t @ oy € sRamon § S a1 dradrar J
SITY, & AW RIS # 18 W 25 98 & @ Al B @ fog S 2
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Heled, § 59 9 &1 WWeT &1 90T IR B oY TSl gal g1 I8 THN UQ¥l AT
St T AT & 81 # e aredr g b I fQeell W 10 ARG W SAET AN [&97 dle 3R e
T B &l TABT HRU ¢ fF Awmm wifers I forgar T8 a1 21 9% S9! 954 99 fed
R 21 H 7 < ArEan g 6 ou 4 vfhsfae 9N W AR &Y, R w1 qE g
# IR fAR IR 9N &1 BAT dredi| 99 I9BT A Bls el §9d], A Bls el g9l
Al AME-PTs T8l g9dT| I fQecl B AFRGAT T81 el AT Uog BT AFRear a1 fFedt g,
safelt 1 W@ 7 6 Jow Uihsfae fSaervem & fov i $90 & TR W 3R a8 foa@as
T ® 5 Rceh o1 el & aTeR 3 &l 0 o &S 1 Ird-wre A & @ fdad w9
I AR fhar ST =2y, aifd I8 18 W 25 WA & ANl bl a1 &

AN ficel yewr st I8t SufRfT € iR ff THM SrAfag 96 81 gR eervfiy
FH St 989 AR gfRedIv wad § SR d9gd o@ifie ugfil & g g1 o ®aEl b
HUAR ST BT 1Y, I§ BT AVl Ps IR 33 TAc Il IRBR § 96 S &l q
ATy W & 87 S@ dre 8 78l a1 8, Al Asedl HEl | BN 18 W 25 WA qB Db ANl
DI doh FRNTH R IE JOHR <1 A1RY R S9d1 e e 99w | ot Hifers
PR B ad B 1 & | T gHad St dier @ ¥, A1 H g @1 ATl H B8R H IThT
areR W <@ gl M 39 TRE & WAl GHTT WIN0T | BIH el Feldl| AT ORI bl IqH]
@ gl 3o fBR W afera ok wel aferd @1 gied &1 dm fhar gl w9 udl 7 fRg-giem,
RIE-391E &1 U@ B &) 91 FHa g, HH e BT H T8 A ¥ B T g,
Rg-318 &1 v TR & 8, dfee o <fe, #e sfem, fiss, ofv fies axe iforra
JMYR TR FQMEAT & Bl a1 DI gl BT grel 7w i Tar T8 amer| Wiy Joig et =
S ST B YR W & D8l e bel A1 {6 18 WA & = HIfAd MUBR B Hew
S 81 IBM HE 6 I dlc <1 BT ST 81| H IS WA I[oid el St Dl I8 Bl gl
3% B, difed PR &, 89 Ao | g1 dsd 8, Al AN a1 Ag¥, Uold 4 31 g,
WERTE, § SRIY | I8l wel ST ® 5 AnRear 78 g, a1 W el g8l 9Tt ST St &l |awede
B 8, WA B! a1 Bd ol 981 & I HAI I ATed J FIT PHel A1 Jgi 4 GRS
DI AMRAT| AP A IHDT [T BT B a1 B ol @ H M AR a0 § g Al
T | MY wiey 5 Rgmm # W #ifds AfeR 21 @15 afdd wd ff 1 F&ar g
AIBq B DAl § 3R AU Ue Uil Webell ¢l ... (Faur) ofrerr Sft 5 var & drenr ol
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MU 91 1 feawe fhar| # A sreden Wifan St & gifde 9a1s oar g1 afe ofter St
U 9Tl BT A1 Hetddl W8 TS uHdl 81 Bian| #ered #s & fedhe fham faar? s o
UG EaTd, e St A | e St 4 qatad & @Rl B 39 dxe TE drenl S
B q@rdd @ 30 &I 9 | A S q@rdd B 30 B a1 T8 DI B A B Bl gecl
T firel Bt faeelt # Ao, AR srhredt TEl a9 Bt H U 3MUE dwal § b A
DIy IIES I AT B, a8 [T8R F M1 B, SR U 4§ IMAT & AT UG F AT T,
BRATIT H 18 Al W 25 WA dP & Fedi Bl Ao fSFeldRH R dleR foree § M ST
g1y I I e e # AT A forgar 99 |

3T {EMTs b gl 8l Jat ATl ger #=1 S 9 9gd 37 vl | Hell § A8 & dN
H HE1 aredl g 6 ANl & U RN BIS T8l @, IS Ble T8l ol $ACY I DI §hM W,
JRE DI GHE W IT A T8 Hadl A I @@ § @S gsdl gl IE 1S B g
TS B P S™xd ¢l 18 A A 25 WA dP & q=dl DI Uid I & T IR R deH
fSFaroves Tax AR fove # 9 foraen oifard @ =nfeel # @ w5 St @ @e
T 6 7 Fffad IR R 38 W & <11 # ged St @ &g 6 afe srom werer i
St T AW forIT § A1 ATUeh! @iy o el St 1 A A o1 @Ry | SO ShR St
1 A foran| Jrofta et ot st el €1 rofla e St 7 ot srewr B fdhaAr ol SHe AW
H W A BRA, AT G AT ol MU Gl Aol B Hibr o7, 9D U Igd-agd

BESEIS

MR. CHAIRMAN : We have already taken the allotted two hours for this Bill. If
hon. Members agree, we can extend the time by one more hour.

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the time for this Bill is extended by one hour more.
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, at the outset I would thank
Shri Jai Prakash Agarwal for moving this Bill. In a way he has allowed us to think
over the matter, the causes for low polling and the demerits that have crept into
our election system. Some years back we had also discussed about this
compulsory voting in our country and this House also had deliberated on this issue.
I am reminded, in this democratic set up in our world, in different countries, we
have different types of democracies. We have adopted a system - ‘first past the
post’ — and that is how a Member gets elected. It is not like the European countries
like Germany or France where a specific number of votes is required for a
Member to be elected. We have adopted a system as in Britain which is the ‘first
past the post’; whoever gets maximum number of votes wins and he is elected. A
person who gets one per cent less from the winner is nowhere, he is not recognized.
But in other countries, specially in Germany, Italy, France etc., it is a specific
percentage of votes that is counted and that is how many number of Parties also
get representation in their Houses. But we have adopted this system. It has its
merits, it has its demerits.

But when we are discussing about compulsory voting, I can understand the
predicament of Shri Jai Prakash Agarwal — he is representing an urban area. Shri
Hukmadeo Narayan Yadav does not represent an urban area. He had also
participated in the earlier discussion when we discussed about the compulsory
voting in this House, perhaps it was in 14" or 13™ Lok Sabha.

But, I would ask — which are the countries which have adopted compulsory
voting? Some 38 or 39 or 40 countries have this system of compulsory voting. But
those are smaller countries where the population which comes to vote or those
who are entitled to vote, their number is very less. In our country it is 71 crore or
714 million voters. In 2009 when we went to polls for our General Election, it was
714 million registered voters. Of course, | remember the day when 1 participated

in the earlier discussion during a Private Member’s Bill where I had said that out
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of 543 Members who have been elected to the Lok Sabha, how many of them have
got more than 50 per cent of their voters’ support? How many of them have got it?
Some NGO or some group of people or researchers have made certain researches
and it has been published in different newspapers.

In the constituencies of many of us, the total polling is less than 50 per cent
of the total electorate and we have been elected, many of us have been elected
getting 18 per cent or 22 per cent of votes of the total electorate whom we
represent here. But that is the system.

I was referring to the Constitution. I would remind Shri Jai Prakash
Agarwal one thing. The hon. Minister of Law and Justice 1s going to participate in
this discussion. As per our Constitution and election law, voting is a civic right; it
is not a civic duty. Shri Hukmadeo Narayan Yadav hails from a freedom fighter’s
family and so also Shri Jai Prakash Agarwal hails from a freedom fighter’s family.
Should I say I also belong to a freedom fighter’s family? Yes. E

It is the utmost duty of all of us to uphold the cause of freedom for which
many people have sacrificed their lives. Very humbly, I would state that when you
say to make it compulsory, you are trampling on the freedom of a citizen and you
are forcing him to express his opinion. Our Constitution does not give that right to
any of us to force a person to express his opinion. It is his civic right. He may
express or he may not express it. We have not enshrined in our Constitution that it
is a duty, but subsequently whenever we have discussed this, this issue has
cropped up. A Committee under the chairmanship of former Chief Justice J. S.
Verma was appointed in 1998. He gave a report to the then Government, in which
it was suggested that ... (Interruptions)

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): It
was Venkatachaliah Committee to review the Constitution.

SHRI B. MAHTAB (CUTTACK): Justice Venkatachaliah Committee comes later.
I will come to that later. It was Justice J.S. Verma Committee which had first

given a report in October, 1999. It suggested that duty to vote at elections, to
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actively participate in the democratic process of governance and to pay taxes
should be included in Article 51A of the Constitution. What is Article 51A? It
enumerates the Fundamental Duties of every citizen. In its sub-clauses (a) to (j), a
number of duties have been enshrined. Justice Verma’s suggestion was that once
you make it a duty of the citizen to vote at elections, you also make it a duty that
he should pay taxes. He had coined these two words. It was the National
Commission to review the working of the Constitution of India about which hon.
Law Minister mentioned. Justice Venkatachaliah and others had participated in
that. They had also mentioned that the first and foremost step required by the
Union Government and the State Government is to sensitise the people and to
create a general awareness of the provisions of Fundamental Duties among the
citizens on the lines recommended by Justice Verma Committee. It had strongly
suggested implementation of some of the Fundamental Duties, including the duty
to vote at elections by amending Article 51A of the Constitution. I would say that
these are the suggestions.

What the Election Commission had said when Gujarat Assembly passed a
resolution. Very faintly, without going into the politics of it, the Election
Commission had stated that it was very impossible to organize it. That was their
instant reaction in a very faint manner. I fully agree that there are pros and cons.
Once you make it mandatory, you compel the voter to vote and the mover of the
Bill has suggested certain punishments, like fine of Rs. 500 or two-day
imprisonment, forfeiture of his ration-card, to render him ineligible of contesting
any election for a period of ten years and so on and so forth. But I would say that a
great cost is also involved in it, namely, to identity, to locate and also to punish.
Once the vote is cast, if somebody has not done as per the provisions of the law,
then how long will it take to prosecute that person with our system of courts and
judiciary?E

How long will it take to do 1t? Who will prosecute them? Who will be the

complainant? Will the Election Commission be the complainant or the District
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Magistrate be the complainant? Who will be the complainant? Will the candidate
be the complainant? These things are lacking in the Bill.

I would not take much time, but I would say that the time and funds
required to enforce the rule will cost several thousands of crores of rupees.
Compulsory voting has certain plus points. It will enhance the percentage of votes
and it will force the educated people to come to vote who actually take the benefit
of the democratic system of our country. They will be forced to come out to vote,
and with educated people coming out to vote, it will definitely make a change to
the people who get elected and it will also put pressure on the political parties to
field better candidates. But with this, if the mover of the Bill would have added --
as was suggested by Shri Hukmadeo Yadav -- that a rejection or negative vote also
should be enshrined, then it will help to a great extent.

But I am of the view that to make it compulsory or mandatory for the
Indian citizens is too unwieldy a situation. It can happen in Switzerland and it can
happen in smaller countries. It can happen even in Delhi itself where you can
enforce it in a limited way as has been done in Gujarat. I do not know whether it is
in force or not, but you can enforce it in the urban areas. But it is very difficult to
enforce it in a country where 71 crore people or 714 million people are in the
voters list. It is a utopian idea.

No doubt that everybody should come out to vote, but the basic question is
this. The people amongst themselves ask during election time and all of us also
know what voters ask from us. What is the benefit that I am going to get if I am
going to vote? He is not asking for money; he is not asking for prestige; and he is
not asking for certain chair where he will sit. He is asking a very pertinent
question to the system that we have developed within the last 63 years. Is this
democratic system benefiting me in a certain way? Is it empowering me to get my
ration card or get the job that I am supposed to get? This question he is asking to a
candidate. What does the candidate say to him? Give me vote; I will get elected;

and I will do everything for you. This is what the candidates have been saying for
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the last 63 years, and in a way, a number of citizens of our country feel very
disenchanted with the system.

Of course, by raising this issue, Shri J. P. Agarwal has brought the issue
before this House to deliberate. I would think that he wants us to deliberate on a
very particular issue. Is the system -- that has developed within the last six decades
or so -- delivering justice to the citizens for whom the freedom fighters have
fought? Subsequently, when I heard his colleague from Delhi speaking in favour
of the Bill, should I say that the Congress is in support of making this Bill pass in
this House?

MR. CHAIRMAN: It is a Private Member’s Bill.

SHRI B. MAHTAB : Yes, it is a Private Member’s Bill, but I would say that let us
all deliberate on this. Certain corrections are necessary, and this discussion is
required not only in this House but also outside where we can educate ourselves
and our people, and accordingly reform the system that has been there and which

is actually not delivering justice.
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"SHRI C. SIVASAMI (TIRUPPUR): Mr. Chairman, Sir, in order to protect
himself, his property and to safeguard his interests and to ensure a Government of
his preference by electing representatives of his choice to guide the lives of people,
every individual has got voting right as his only talisman. A voter is empowered to
change a government and to elect a government.

What is prevailing today as of now with regard to voting rights and voting
method raises a question as to whether people are able to elect a government of
their choice. There are many hurdles and lacunae coming in the way. This is what
I would like to bring to the notice of this august House. If we want all the cent per
cent of people to come forward to vote, we must ensure a conducive atmosphere
for all the people to cast their vote. We are now deliberating the same.

Our Constitution provides that all the citizens who have completed 18 years
of age have got voting rights. But when you go to a polling booth, you will be
permitted to exercise your voting right only when your name has been enumerated
in the Voters’ List available with the Polling Officer It is not enough that you have
voting right, but you must find your name in the Voters” List. Every year, when
the Voters’ List is revised, according to the rise in population, the Voters’ List too
must swell. But officials involved in that duty restrict the rise in number to two per
cent only. Even if the request from the individual eligible people is more in
number, say four to five per cent, they are not enrolled. The officials on duty think
that they may become answerable to their higher ups and as a result of this
apprehension, they curtail it to two per cent only. So, the aspirants and applicants
to get their name registered in the Voters’ List are deprived. It is difficult for those
who have completed 18 years of age to get their names enrolled in the Voters’ List.
It is not that easy and it is very cumbersome. I can even go to the extent of saying
that it would be rather easy to get elected as a Member of Parliament than to get

enrolled as a voter in any of the Lok Sabha constituency.

* English translation of the speech originally delivered in Tamil.
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If the revision of Voters’ List is carried out according to the increase in
population in every constituency, 5,000 to 10,000 new voters would be added. But
what is available today is something to the contrary. It is rather strange to note that
in some constituencies, the number comes down from what it was in the previous
year or the previous election. Such confusion prevails there in our country in many
constituencies. We must note that the candidate can be declared to have been
elected with a margin of very meager number like 10 or even less or it can even be
by a single vote. From Singanallur Assembly Constituency, a legislator was
elected by a margin of 14 votes. In the neighbouring Pongalur Constituency, a
candidate lost his choice by 40 votes. So we find that an improper Voters’ List can
change the fortunes of a Government.

When we want all the eligible voters must vote without fail in the elections,
then we must ensure that a right atmosphere for all the voters to cast their vote is
there during the elections. Necessary formalities and basic requirements in this
regard must be completed and fulfilled. Today we are casting our vote. We cannot
be very sure that our vote has been cast in favour of the candidate of our choice.
There is no way to ascertain that we have cast our vote the way we wanted to. We
are not sure what we have done because we are not in a position to know what we
have done. This is the situation available now. With these Electronic Voting
Machines, we cast our vote without knowing for sure what we are doing. Even
when you are to buy a cloth in a cloth store, you see the cloth, ascertain for
yourself the choice and then buy. There is no way in the case of our voting to find
out whether we have voted only to the candidate of our choice. Earlier on we used
to have ballot papers. It was then easy for us to check for ourselves whether we
have inked our vote on the symbol of the candidate of our choice. We were able to
verify before putting the ballot in the ballot box. Now, EVMs are there. We press
the button. There is a ‘beep’ sound. We are to believe that we have voted. We are

also to believe that we have voted for the candidate of our choice. But we cannot
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verify it for ourselves. So, a person with the voting right has no right to know the
fate of his vote.

That is why, our Leader and the General Secretary of our AIADMK and the
former Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has been reiterating
that the earlier system of voting through ballots should be resumed giving a go-by
to the Electronic Voting Machines which have got the scope for going out of order
due to possible malfunctioning.

I am duty bound to point out here that even after several years of
Independence, our voting percentage is much to be desired. In Jammu and
Kashmir, only 20 per cent of voters cast their vote during the previous election.
Later on, during the Assembly election, the voting percentage improved by about
30 to 35 per cent because of the security measures that instilled confidence among
voters. We must take steps to give adequate protection to people so that they may
gain confidence that there is a guarantee for the safety of their lives. It will not be
out of place on my part to point out that we witness violence and war-like
situations which may even put to shame Indo-Pak war. We find from the media
the increase of violence especially during elections even near election booths. We
can see them through our TV sets. It is so common that it is for all of us to see. A
culture of violence has set in. That is why, the Chennai City Corporation elections
were revoked and re-election was done. That happened because of unprecedented
violence that took place in Chennai city that day. So, even if we want to ensure
cent per cent voting, it is not that easy at this juncture. Only when people feel safe
and guaranteed of their safety and security will they come forward to vote. As
long as violence prevails, no amount of emphasis on cent per cent voting can take
off. We need to ensure safety and security first.

I am in the public life taken to party politics and I am an elected District
Secretary of AIADMK. In all my public life, I have contested in elections five
times, right from local body elections to parliamentary elections. Every time my

family members were bidding farewell to me when [ was leaving home they were
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not that much afraid like now. I have contested in local body elections twice,
assembly elections twice and lately parliamentary elections. They now say that I
must come back safe. That is the kind of security scenario and violent culture
prevailing now. They even ask me whether I am sure of protecting myself and
come back alive. Such is the worst situation now.

Fear has spread and apprehension is there in the minds of everyone now.
This situation must be changed for the better to guarantee the public that we can
hold free and fair elections and only then we can ensure better participation,
leading to total participation of all the electorates in all the elections. It is only
after that we can hold our heads high with the satisfaction of upholding democracy.

We used to have leaders with farsightedness and vision to plan for the
welfare of the people, but today we find leaders coming out with populist
measures and free distribution schemes having next elections in their minds. Such
is the electoral politics now. This is the situation within which we have to hold
elections, ensuring the participation of our voters. There is also an unsavoury trend
that only those who have money can win.

It 1s right thinking to believe that we can strengthen our democracy by way
of ensuring total participation of all the electorates with cent per cent casting of
their votes, but the challenges are one too many. Voters are being bought. Money
is being shelled out. It is said that a vote is purchased for even Rs. 2,000. Some
people think that they can win anywhere if they have money enough in their
pockets. If we allow this trend to continue, we will be allowing ourselves to be
ruled by money rather than we rule ourselves with a democratic form of
government. This will put spokes in the hopes of ordinary people and ordinary
citizens hailing from workmen’s families and rural and backward areas to come
forward to take part in elections. We have to answer a question whether we can
help the democracy to survive and grow under these circumstances.

I wish a suitable amendment is inserted in this Bill so that money power is

clamped to claim a hold over the voters and sway the elections. Stringent measures
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and enactment of laws must be in place to put an end to money power in elections.
Electoral violence must attract severe punishment and suitable measures in this
regard must be taken without which we cannot think of people’s participation and
that too cent per cent participation in elections. There can be free and fair elections
only when we resort to corrective measures to put an end to violence and money
power.

Before concluding my speech, I would like to reiterate the need to do away
with EVMs. Let me ask all the Members here again whether you were able to see
for yourselves whether your vote cast during the last Lok Sabha elections was cast
the same way you wanted to vote. You were deprived of your right to know how
you have voted. Along with the right to vote, you also must have the right to know
how you have voted. So we need to extend this right to the people by way of
restoring the ballot system during voting. This will help the people to regain
confidence in our electoral democratic system. This is the need of the hour. I hope,

we will all put our head and the heart together to evolve a conducive atmosphere.
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MR. CHAIRMAN : Shri Arjun Ram Meghwal, you can continue later on. The
House stands adjourned to meet again on Monday, March 08, 2010.
18.00 hrs
The Lok Sabha then adjourned till Eleven of the Clock
oonday, March 08, 2010/Phalguna 17, 1931 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).


	OBITUARY REFERENCE1-2
	ORAL ANSWERS TO QUESTIONS
	*Starred Question Nos.121 to 1244-41
	WRITTEN ANSWERS TO QUESTIONS
	
	
	ANNEXURE – II



	OFFICERS OF LOK SABHA
	THE SPEAKER
	THE DEPUTY SPEAKER
	PANEL OF CHAIRMEN
	SECRETARY GENERAL
	
	
	PAPERS LAID ON THE TABLE


	13.35 hrs.
	The Lok Sabha then adjourned for Lunch till Forty Mmutes
	
	PRIVATE MEMBER’S BILLS- Introduced
	15.37 hrs.
	(xiv) HIGH COURT AT ALLAHABAD (ESTABLISHMENT OF A


	The Lok Sabha then adjourned till Eleven of the Clock


